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ORDER SHEET 
APPUCATJON NO ) c/r) e--  

Apicnt(s 

	

ResponideLit(s) 	 () . 

Advca'for Applicaat(s) 

Advocate for Respoadeat(s)  

oil 

ote 	the Regtry 	Date 	 Other of the Trbuna 

14n,9 ia-L 24.7 .200 	The matter was sent back from High 

;4-11e 	 QY'-' 	 court on tanser pursuance to Judgment 
fj 

artd Varderi dated 3.7.2CO2 in ':.p.(c)No. 
2Qr 	 169(SH) of. 1998. 

±L1- 	 The natter relates to removal of 

service in way_back 4  i97. The pleadings 

are complte.Ir dèference to the idg-

ment and Order of the Hon'ble High Court 

and upon hearing Mr.tJ.K.!air, learned 
(7 	 L, 

counsel for the applicant as well as Mr. 

N.K,Mazumdar, learned counsel for the 
f. 	 rspondents, the matter is posted for 

I 	 orders on 31 .7 .2 002 for fixing a date of 

y 	y 	 haring. 

U 
Vice-Chairman 

bb ark 
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0.A. 225/200(T) 

01/ 

Notes of the Registry 
	

Date 	 Order of the Tribuna' 

31. 7.02 Heard Mr. U.K.Najr, learned counsel 
for the Applicant and also Mr. M.K.Mazum-
dar, learned counsel for the £espondents, 

As a agreed by the learned counsel 

for the parties, the matter is posted 

for hearing on 29.8.2002. 

Member 	 Vicecha irman 
mb 

2 On the prayer of learned counsel 

for both the parties, the case is adjourn-

ad. List on 5.9.2002 for hearing, Office 

to show the name of Mr. S.Sarma, learned 

counsel as counsel for the applicant. 

c 
Member 
	

Vice—Chairman 

mb 
1.9.200 Heard Mr.3.Sarma, learned counsel 

for the applicant and also MrJI.K.Mazu 

zadar • learned counsel for the respcndenta 

The respondents are ordered to 

placethe records and accordingly post 
the mattee on 2709.2002 for further hew' 
ing. 	 J 

Member 	 Vice -Chairlian 

H 	 - 

&e1LLV/ 

H 
/f 

Heard Mr. S. arma learned COUflSe 

for the applicant. Mr.M.K.Mazumdar 

learned counsel for the respondents 

prays for time to su}ait relevant 
records. List on 6.11.02 to enable 

the respondents to produce the records. 

A&c 	tv' J lvI AA  

Lpk JV 

bb 

3.10.02 

Member 
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CF 

ShiM.G:Ansari 	 APPLICANT(S) 

MrLs. Sarma 	 VOCT FOR T 	.PPIIQJgJi 

The nion of India' and others 
RPON1\(S) 

Mr MIK. Mazumdar 	 UVuCT FOR THJ 
iRjSPONi)iNT () 

rf  H. 	 MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

T H HO1'3Li MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

Whether reporters of local 	pers may be allowed to see 
the judgment 

To be referred to the Reporter or not ? 

hether their Lordships wish to see the fair copy of the 
:udgment 7 

ihether the judgment is to be circulated to the other 
Benches 

Judgment delivered by Hontble Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.225 of 2002 (r) 

ate of decision: This the 22.'kday of November 2002 

The Hon•'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri M.G. Ansari, 
C/o Feroze Cloth Shop (A.F. Camp), 
P.O. Nonglyer (Upper Shillong), 
Shillong, Meghalaya 	 Applicant 

By Advocate Mr S. Sarma. 

- versus - 

:l. The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Human Resources Development, 
Department of Education, 
New Delhi. 
The Commissioner, 
HQ- Kendriya Vidyalaya Sangathan, 
18., Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi. 
The Deputy Commissioier, 
HQ. Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Saheed Jet Singh Marg, 
New Delhi. 
The Assistant Commissioner, 
Banga].ore Region, 
Kendriya Vidyalaya Sangathan, 
C/o Ky, MEG & CENTRE, 
Bangalore. 
The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Guwahati Region, (Maligaon Chariali), 
Guwahati. 
The Principal, 
Kendriya Vidyalaya No.2, 
Railway Colony, Mangalore, 
P.O. Mangalore. 
The Principal, 
Kendriya Vidyalaya, 
Happy valley, 
Shillong, Meghalaya. 	 Respondents 

By Advocate Mr M.K. Mazu.ndar. 
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OR D E R 

CHOWDHURY. J. (v.c.) 

The legitimacy of the order of removal of the 

applicant from service vide order dated 7/10-11-1997 is 

the subject matter of this proceeding before the 

Tribunal. 

The applicant amongst others assailing the 

•lqitimacy of the aforementioned order of removal 

presented a Writ Petition before the Shillong Bench of 

the Gauhati High Court, which was registered and numbered 

as Civil Rule No.169 (SH) of 1998. Finally, by Judgment 

and Order dated 3.7.2002 in the aforementioned Writ 

Petition the matter was transferred before the Tribunal 

for 	adjudication, 	wherein 	amongst 	others 	the 

aforementioned order of removal from service is assailed. 

Basic Facts- The applicant was appointed as a 

rained Graduate Teacher (TGT for short) in the Kendriya 

idyalaya, Khanapara, Guwahati, wherein he joined on 

1.9.1986. He was thereafter transferred to Kendriya 

Vidyalaya, Happy Valley, Shillong and from there to 

Mangalore at his own request. While the applicant was 

serving as TGT at Kendriya Vidyalaya, Mangalore, by Memo 

N3.F.22-Estt/MGA/KVS/BGR/16605 dated 6.12.1995 the 

impugned disciplinary proceeding was initiated agaiLts 

the applicant alleging the following articles of charge: 

That the said Shri M.G. Ansari, while 
functioning as Trained Graduate Teacher in 
inglish, at Kendriya Vidyalaya No.2, Mangalore, 
during the period Decembr 1992 to October 1994 
preferred a false Leave Travel Concession claim of 
Rs.2810/- (Rupees Two thousand Eight hundred and 
ten only) for the expenditure purported to have 
been incurred by him for visiting his home town 
for the journey from Mangalore to Mahopur from 
08-5-1994 to 25-b-1994. 
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He has thus committed misconduct unde Rule 
3(l)(i) and (iii) of CC.S (Conduct) Rules, 1964 as 
extended to the employees of Kendriya Vidyalaya 
Sangathan. 

ARTICLE - II 

That during the aforesaid period and while 
functioning in the aforesaid Vidyalaya, the said 
Shri M.G. Ansari preferred a false Travelling 
Allowance claim of Rs.4144/- (Rupees Four thousand 
One hundred and forty four only) for the 
expenditure stated to have been incurred by him 
for attending Inservice Course for TGT (English) 
held at Bombay from 15-9-1994 to 05-10-1994. 

He has thus committed misconduct under Rule 
3(l)(i) & (iii) of CCS(Conduct) Rules 1964 as 
extended to the employees of Kendriya Vidyalaya 
Snagathan. 

ARTICLE - III 

That during the aforesaid period and while 
functioning as Trained Graduate Teacher in English 
in the aforesaid Vidyalaya, the said Shri M.G. 
Ansari committed theft of Office file which was 
later found in his suitcase in the Train on 21-3-
1995. 

He has thus committed misconduct under Rule 
3(1)(i) and (iii) of CCS(Conduct) Rules 1964 as 
extended to the employees of Kendriya V-idyalaya 
Sangathan. 'I  

4. 	The applicant submitted his written explanation 

dated 28.12.1995 denying the charges. According to the 

applicant prior to the submission of the said written 

explanation, 	he 	submitted 	his 	resignation 	dated 

21.12.1995. The applicant also pleaded that the 

Principal, Kendriya Vidyalaya, Mangalore did not allow 

him to join the duty on 1.1.1996 after reopening of the 

school on the expiry of the winter vacation. Therefore, 

he had to go back to Shillong to see his family. While at 

Shillong, the applicant received a letter from the 

Principal, Kendriya Vidyaiaya, Mangalore dated 9.5.1996 

forwarding a memo issued by the Inquiry Officer dated 

1.5.1996 directing the applicant to attend the enquiry on 

18.5.1996 in the office at Kuderemukh in Chikmagular 

District. On receipt of the said communication, the 

applicant ........... 
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applicant by his communication dated 23.5.1996 intimated 

the Principal that since the letter was received by him 

on 22.5.1996, it was not possible for him to attend the 

enzuiry on 18.5.1996 and in case a subsequent date is 

fixed he requested the authority to communicate the same 

in advance to enable him to make reservation for train 

journey etc. The applicant stated that his aforementioned 

communication was not respnded to and finally in December 

.1997 he received the impugned order of removal from 

service dated 7/10-11-1997. The applicant being aggrieved 

preferred an appeal dated 24.12.1997 assailing the action 

of the respondents as arbitrary, discriminatory and 

violative of the principles of n.tural justice. In the 

appeal also the applicant mentioned the fact that he 

received only one notice dated 9.5.1996 from the 

Principal of Kendriya Vidyalaya, Mangalore pursuant to 

the Inquiry Officer's letter dated 1.5.1996 directing him 

to attend the preliminary hearing on 18.5.1996 at 

Kudrernukh. The said notice according to the applicant was 

received by him on 22.5.1996 and accordingly he wrote 

back to the authority on 23.5.1996 that it was not 

possible for him to attend the enquiry. But no further 

notice was received by him nor was he granted any amount 

to attend the proceeding and the purported disciplinary 

proceeding was held ex parte without giving him any 

;opportunity to defend his case. The applicant thereafter 

also reminded the authority for disposal of his appeal by 

reminder dated 6.5.1998. Failing to get appropriate 

remedy from the authority, he moved the Shillong Bench of 

the Gauhati High Court assailing the legitimacy of the 

action of the respondents. 
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The respondents contested the claim of the 

applicant and submitted their affidavit-in-opposition 

before the High Court denying and disputing the claim of 

the applicant. 	In the affidavit-in-opposition the 

respondents stated that the enquiry was initially 

scheduled on 18.5.1996. It was postponed to 18.6.1996 and 

finally conducted on 10.7.1996. The applicant did not 

attend the enquiry since he was working in another 

establishment without getting relieved from the Kendriya 

Vidyalaya Sangathan. In the affidavit-in-opposition the 

respondents also stated that the copy of the enquiry 

report was sent to the applicant vide letter dated 

14/15-7-1997 by registered post. He was asked to submit 

his representation, if any within fifteen days. When no 

such representation was made, the competent authority 

passed the impugned order dated 7/10-11-1997 after three 

months from the date of the first memorandum. The appeal 

preferred by the applicant was also attended to by the 

Joint Commissioner (Admn.), Kendriya Vidyalaya Sangathan 

(Hqrs) who as the Appellate Authority disposed of the 

appeal by order dated 15.12.1998. 

We have heard Mr S. Sarma, learned counsel for the 

applicant as well as Mr M.K. Mazumdar, learned counsel 

for the respondents at length. The core issue is as to 

whether before passing the impugned order of removal from 

service, the applicant was provided with the procedural 

safeguards for defending his case. The statute as well as 

the principles of natural justice made it incumbent on 

the authority to conduct and hold an enquiry by providing 

reasonable opportunity to the delinquent official. The 

burden is on the Disciplinary Authority to show and 

establish, that a delinquent official was afforded a 

reasonable........... 
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reasonable opportunity to defend his case. The onus is on 

the authority to show and establish that the enquiry was 

conducted lawfully by adhering to the procedural 

safeguards. If the authority could show and establish 

.that the procedural safeguards were duly provided, the 

J.authority need not further show and estblish as to why 

the 	delinquent official 	did not 	defend his 	case 

effectively. 	From the materials on record the authority 

pcould show and establish that the charge memo was served 

the applicant and that the applicant thereafter 

submitted his reply. Admittedly, the authority was not 

satisfied with the reply of the applicant. It proceeded 

Hto hold the enquiry. Naturally, It was incumbent on the 

authority to take steps for the presence of the applicant 

•in the enquiry by notifying the delinquent officer for 

his presence at the enquiry. On the own showing of the 

authority the enquiry was scheduled on 18.5.1996. It was 

postponed to 18.6.1996 and finally conducted on 

lO.7.1996. The respondents also admitted that the 

applicant did not attend the enquiry. The records 

maintained by the Inquiry Officer including the order 

E sheets were not.made available before us. From the record 

:it appeared that the Principal, Kendriya Vidyalaya, 

Mangalore sent the notice dated 9.5.1996 to the applicant 

at his Shillong address. Subsequent notices were, 

however, not found. Even the records did not indicate 

ithat the applicant was • ever served with the notice1: by 

~ : ~ the Inquiry Officer or any other authority fixing the 

date of enquiry on 18.6.1996 and 10.7.1996. Even the 

proceedings recorded on 18.5.1996, 18.6.1996 and 

10.7.1996 were not made aailable to verify the facts. 

There is also no material to show that the report of the:: 

Inquiry........ 
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Inquiry Officer was funished to the applicant to assail 

the report of the Inquiry Officer by the applicant. The 

applicant pointedly drew the attention of the Appellate 

Authority by his memo of appeal dated 24.12.1997. Save 

and except the bald order of dismissal of the appeal, the 

authority even did not address his mind on those issues. 

There is no material to show and establish that the 

authority took any lawful steps for affording reasonable 

opportunity to the applicant for his presence before, the 

Inquiry Officer. Even .he report of the Inquiry Officer 

was seemingly not served on the applicant. The materials 

on record pointedly established that the applicant was 

denied with a fair opportunity to defend his case. On the 

ground of breach of the principles of natural justice, 

the order of removal from service is liable to be set 

aside. Accordingly the impugned order of removal from 

service No .F.22-Estt/MGA/95-KVS(BGR)/19880 dated 7/10-11-

1997 is set aside. So also the order No.F.9-1/98-

KVS(Vig.) dated 15.12.1998 passed by the Joint 

Commissioner (Admn,) is set aside. 

As regards the other reliefs of the applicant as 

to his outstanding dues, since we set aside the order of 

removal we direct the authority to examine the matter as 

to his outstanding dues and resolve the mttter pertaining 

to his 	outstanding dues in 	consultation with 	the 

applicant with utmost expedition preferably within two 

months from the date of receipt of receipt of the order. 

Needless to state that since the order of removal 

is set aside by us on the ground of breach of tfl 

princi;les of natural justice, it would always be open to 

the respondents to conclude the enquiry as per law by 

providing ........ 
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providing reasonable opportunity to the applicant1 if so 

advised. 

9. 	The application is accordingly allowcd. There 

shall, however, be no •rder as to costs. 

K. K. SH 
	

DHOWDHUR) 
ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

nkm 
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THE GAUHATI HIGH COURT 
OF A8SAM: NAGALAND : MEGHALAYA :MANIPUR : TR IPURA: 

MIZORAN AND ARUNACHAL PRADESH) 
SHIIJLONG BENCH 

-------, 

Prom: Shri, H. Nongrum, 
Registrar, 
Gauhati Hjgh Court, 
Shillong Bench, 

H 	/ 
To: 	The Registrar, 

Central Administrative Tribunal 
Gauhati Migh Court, Gauhati. 

D 

Sub: 	Transmission of Civil Rule No.169(51-1)98, 

Shri M.G. Ansari 

-Vrs- 	 ffc 
Union of India & Ors, 

L1 
Ref: 	Judgment and order dated 3.7.2002. 

Sir, 

With reference to the Hon'ble High Court's Order 

cited above, (copy enclosed),I am directed to transmit 

thfa entire record of civil Rule No.169(SH)98 for favour 

o'E your information and necessary action. 

Please acknowledge receipt of the same. 

)' 

	

Yours fathfully., 

c/N 

,y 

RS. 
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, j  IN THE GAU HAIl HIGH COURT 
ikE HIGH COURT OF ASSAM, NAGALAND, 

MEGHALAYA, MANPUi AND IRIPU RA) 

SHILLONG BENCH 
CIVIL APPELLATE SIDE 

paLfrm  
NO _,: 
	of I96- . (ii Rule 

Appellant 

Petitioner 
dik1 	 6r d.- 4  

- 	

0 	
Versus 

Respondent 

Opposite-Party 

Appellant' /Z€r J' . 	#e 
Petitio ci' Ae e -  

dent IIi- . 

Noing1y Office or Advocate 

0' 

I 

3erial 	Date 

2 	3 

Office notes, reports, orders or proceeding 
with signatures 

4 

BE FORE 

THE HON' BIE MR JUSTICE AP SINGH 
. t5; 

• - I. 

-- 

£1112 8 

may .ob au 
af f idai rit.  

exra mpp.  

Shri P Del 

within 3 

Dey, Ilearned counsel for the respondents 

necesary instructions or file counter 

ithin La  period of 6 weeks. Requisite 

s num4ering 8(eight), may be supplied to 

by the learned counsel for the petitioner 

ys. 	4- 
JUDGE 

mdk 

I 	
0• 
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Noting by Office or 	 Serial 	Data 	Office notes, reports, orjers or procee 

Advocate 	 No. 	 with signatures 
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, 
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'S 

1 	
11E HON1 BLE MR JUSDICE N8 

I BEFORE 

I 
2 two) n nths e  time is granted to thm 

respo dents oncerned as prayed for by Mu 

V 	
P Dey lear d Addl.CGSC so as to enable 

the re ponder .s to file counter afjdVit 

V 	 EoweV r, it I. zde clear that no furthe1  

end o the tncerned respondents for 

entertained from th 
Ld 

. . 	 -. 	film countler affidavit at any coat. 
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	 THE HON'B LE hR JUST ICE A? SINGH 

98.9 

Des ite opportunities given more 

than once ard 3 months' time made available 

to t e resp adents. the counter affidavit 

has I Lot yet been filed by them. As a last 

ãhan e 0  6 w eke' further time is allowed 

to t e reap ndents to file their affidavit 

of o posti n. 

t thereafter. 
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Serial 	Date 	Office DotIsj rel'erts, ordirs Of proeedin 
Nu 	 witb slgnaturc!s 

C.Rule No, 169(SH)98 

BEFORE• 

THE HOi1']3LE MR JUSTICE MS SINGH 

)ey, ilearned Addi. CG$C, submitted that 

the perese t writ petition is not maintainable 

and the pe :itioner had filed this petition before 
a 

thi; Court which iswrong forum inasmuch aS, this 

ma.t :er is to be t ned by the Central  Administrative 

Tr.iunal at Gauhabi. Supporting his submission 

Mr )ey, hal prodi. :ed the related Office memoran-

dum dated 28,12.98 bearing No. H-11017/7/94-AT 

(Vol III). I have perused the same. The said 

related No;ification which is of 17.12.98 speaks 

ahoit the applic ;ion of the provisions of sub-

secdon (3) of se:tion 14 of the Administrative 

T rLbunals Acts, 1985, 	 w.e.f. 

1st day of Jan.,1999 in case of ratters pertaining 

to <endnip7a Vidalaya Sangathan, New Delhi, 

Heard Mr 3K Deb Purkayastha, learned coun-

sel for the petitioner. The learned counsel also  

sub nitted that fa 	petition is maintainable in its 

er fonlurn  hec 	e this writ petition was filed 

befre the issua 
	of the said Notification 

datd 28.12.1998 Be that as it may the question 

of maintairabili éf the present case is kept 

open andc in the 	antime, the respondentS are at 

lih2rty tel file 
	nter affidavit. 

/ 

List the case after 3 weeks for further 

o rd r. 

dr/ 	 JU1E 
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E HON'BLE MR JUSTICE AK PATNAII< 

As last chance çuitherfourweek 

time is granted to Mr P,Dey,CGSC,to file 
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IN THE GAUHAT I HIGH COIJBT. 

'( THE HIGH COURT OF ASSAN, NAGALAND, I4EGHA1AYA, 
.NANIPtffi,TRIPUBA ,MIZORAM AND ARUNACHAL PRADESH). 

SHILLONG BENCH. 

CIVIL RULE NO. 49 (sH)oF 199 

Shri N.G.Ansari. 	 ..., 	petitioner. 

- Versus - 

Union of India and others. 	 ,.., Respondents. 

L1L_P_LJ 

.Sl.No. Particulars 	Annexure Page No, 

1. Writ Petition 	 - I to 32 

2, Copy of appointment 33 - 
31+ 

letter dt.19/8/.- 	I 

3. Copy of Transfer Order 

cit. 1 7/9/92. 	II 35 
1+. D. 0. cit, 22/10/92 	III 36 

5. Copy of representation 	IV 37 
dt, 2/ 1 1/92 . 

6. Copy of D.O. dt,9/ 1 1/92- V 38 

 Copy of release order 

cit. 26/11/92, 	• 	L 1 -vi (A) 39, 	39(A) 

. Copy of LIP.C. 

at. 26/11/92. 	- 	 • VII 40-1+1 

 Copy of Assistant 

Commissioner 	letter 

cIt. 	18/12/19928 	- 	VIII 1+2 

I, 	o• • 	 Copy of guideline of - 	 IX 1+3-1+5 
K.V. Sangathan, 
dt. 2 2/8/90:. 	. 
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l. No. Part iculars  Annexure _jae_No 

11 Copy of petitioner 

representation 

dt. 16/7/9 3 	- X •  46J+7 

 Copy of petitioner 

letter dt,19/10/93. - XI. 

 Copy 	of Assistant 

Commissioner letter 

at. 20/10/930 . 	 xI(.). 9-9(A) 
&Joining report XI(B) 

140  Copy of petitioner 

letter dt,8/2/9 1 . - XII So 

 0.0. 2/7/94 - 	XIII 51 

 D.0. 1517/91f. .- 	xiv 52 

 Copy of Principalt s 

F.14R. dt 	18/10/930 - XV 53 

 Copy of petitioner' S 

F.I.R. dt. 18/10/93 .-xVI 51+ 

19, Police Report 

dt. 	L,b.u. 	1 930 -xvii 55 

• 20. - Copy of petitioner 

letter dt. 9/11/93. - xviii 56-57 

• 	21 0  D.0. dt. 9/3/9)+ 
- X]X 5 

 Copy 	of letter dt. 

8/8/94 XX 59 

 Copy 	of Bill -XXI 60-61 

2 1+. Copy 	cf Release 

Order dt.5/10/91+. - XXII 62-63 

• 	25. Copy of T.A. Bill - XXIII 61+-65 
26. Copy of the 

Principal's complaint 

• 

to the police 
66 at. 21/3/950  -xxiv. 

contd. .. . . .3.. 
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Si. NO. 	Pticulars 	Amexure Page 	No. 

2 0  Copy of report to 

Assistant Coirrnjssioner- XXV 67 
28. Copy of petitioner' S 

letter dt.19/8/95, - 	XXVI 68 

290 Copy of resignation 

letter dt. 21/12/95_ 	XXVII •69 

 Copy of memo dt, 

6/12/950 	 - xxviii 70-71 
 Copy of petitioner 

written statement 

dt. 2 8/ 1 2/95. 	-XX( 72-73 

 Copy of the 

Principal letter 

.dt.28/2/96. 	- XXX 7+ 

 Copy of A.C.'s 

letter dt.2/1/96- 	XXXI 75 
31 Copy of principal' S 

memo dt.9/./96 	- XXXII,XXXII(A) 76 

U. & acknowledgement 
dt.22/5/96 	 - 

35. Copy of the petitioner' s 

reply dt. 23/5/96 	XXXIII 77 

36 C opy of memo tEitQ 
dt.7/101197cx 	- 	Xxxiv 78-79 

 Copy 	of appeal dt. 

2 1f/12/97 	 XXXV 80 - 89 
 Copy 	of the reminder - 

to the appeal dt.6/5/98.. 	XXXVI 90 - 93 
• 	 390 D.O. dt. 31/8/98 	-xxxvii 9+_.95 

•Claims statement 

detailed 	 - XXXVIII 96 
• 	 i-i. 	• Copy of Advocate letter 

- XXXDC 97 
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DISTRICT : EAST KHASI HILLS. 

IN THE GAUHATI HIGH COURT. 

(THE HIGH CUURT OF ASSAM, NAGALAND, MEGHALAYA, 

MANIPUR,MIZORAM,TRIPURA AND ARUNACHAL PRADESH) 

I 

SHILLONG BENCH 

 

To 

CIVIL EXTRA-ORUINARY JURISDICTION ) 

CflTIL RULE NO. /69 tSH OF 1998. 

Honb1e Justice Mr. N. C. Jam, B.A.,LL.B., 

Chief Justice of the Gauhati High Court and 

His Lordships Companion Justices of the 

said Hon t ble High Court, 

IN THE MATTER OF : 

An application under Article 226 

of the Constitution of India for 

issue of 
XAdix tox a Writ of 

OC 
Mandamus and/or a Writ of certiorari 

and/or any other appropriate Writ 

or direction. 

AND 

C ontd. . . . . 2. . . . . - 

fW 

I', 
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AND 

IL4 THE MATTER OF 	: 

Enforcement of fundamental right 

of the petitioner guaranteed under 

part III of the Constitution of 

India and other legal rights of 

the petitioner 

AND 

IN THE MATTER OF 

Arbitrary and Illegal removal of 

the petitioner from service vide 

Memo No. Ft 22-Ett/MGA/95KV8',(, BGR) 

/19880 dated 7/10-11-1997 addressed 

to the petitioner at his Shiliong 

address. 	' 4. Q'e,CL7C XxXIV) 

ANP 

IN THE MATTER OF 

Non- payment of saiary,leave 

salary, L.T.C.bill, T.A. bill and 

other claims of the petitioner 

\\ amounting  toRs. 1,28,UOO/- and 

\\ harassment  of.the petitioner 

leading to his removal 

AND 

IN THE MATTER OF 

Shri M. 0. Ansari, 

do Feroze Cloth Shop (A.F.Camp), 

P.O. Nonglyer (Upper Shillong), 

Shillong- 793009,Meghalaya. 

- - - - - -PETITIONER. 

-VERSUS- 
• 	 • 	Contd.,.3e..... 
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_v1rsus -. 

• 	
1 • Union of India, 

represented by the Secretary 

• 	 to the Govt. of India,. 

Ministry of.J,R.Deveiopment, 
Deptt. of Education. 

S 	 NewDelhj. 

2. Commissioner, 

HQ-.Kendriyá Vidyalaya Sangathan, 

18 9  Institutional Area, 

Saheed Jeet- Sing Marg, 

New Delhi- 110016, 

Deputy Conissioner, 

if Q. Kendriya Vidyalayk Sangathan,. 

18, Institutional Area, 

- 	 Saheed Jeet Sing Marg, 

• 	 New Delhi- 11016. 

Assistant Commissioner, 

Bangalore Region, 

Kendriya Vidyalaya Sangathan, 
C-b 
Bangalore- 56001+2. 

5, Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, 

Guwahati Region, (Maligaon Chariali), 

Guwahati- 781010. 

6. Principal, 

K endriya V idyalaya N 012, 

Railway Colony, Mangalore, 

P.O. Nangalore- 575001, 

7, Principal, 

Kendrjya • Vidyalaya him. 2 

• Happy Valley, Shiflong-79 3007, 

Meghalaya, 

PES P0IJDENTS. 

Con td.. ... .4.. • 

U 
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Most Respectfully Sheweth : 

That the petitioner is a citizen of India 

residtng in Shillong and is entitled to the 

privileges guaranteed under the Constitution of 

India and all other legal rights. 

-\ 
That the petitioner was appointed as a Trained 

graduate teacher ( English) In the Kendriya 

Vidyalaya, Khanapara, Guwahati vide Memo No. 

F.1-1/KVS/GR/86-87/7416-17 dated 19/8/86 and joined 

the post w.e.f, 1//1986 and thereafter transferred 

I' 	to Kendriya Vidyalaya, Happy Valley, Shillong w.e.f. 

22/12/89. The wife of the petitioner was also 

serving as primary teacher at Kendriya Vidyalaya, 

Upper Shillong. Both the petitioner and his wife 

were transferred to Mangalore, as per request 

made by the petitioner earlier for a transfer as  

he had already completed S(five) years in the N.E. 

Region. But the transfer orders were issued (on 

• 	17/9/1992 and 22/10/1992 respectively) at a time 

when their son was studying in II year B.Sc. 

Course at the St Edrnunds' College affiliated to 

N.E. H.1J *  and was to get his degree after passing 

the kRxyeaxx lInd year final examination and 

thereafter to prosecute studies in IlIrd year 

honours course. The system and pattern of course 

and examination of NEHU do not tally with that 

of the Mangalore University which has got three years 
\\ Of  

- 	contd . . . . . 5 . . . * * . . 
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got three years degree course after completion 

of 1st 2nd and 3rd year course and as such their 

son would get admission there to lInd year of Ilird 

year final examination course. Therefore the 

petitioner and his wife submitted representation 

separately to the Commissioner" Kendriya Vidyalaya 

Sangathan, New Delhi for cancellation of the transfer 

orders on the aforesaid grounds. Vide their applications 

dated 2/11/92 and 9/11/92 respectively. Though the 

transfer of his wife was cancelled, the petitioner 

was released by the Principal, Kendrlya Vidyalaya, 

Happy Valley, Shillong ( on .26/11/92), as per the 

transfer order dated 17/9/92  for reporting to Kendriya 

V.id.yalaya, Mangalore, vide released order No. F. No. 

KVH/892.-93/9 1i.5-9 1 8 dated 26/11/92 but he was only 

released arbitrarily inspite of the fact that his wife 

has not been released though the Deputy Commissioner of 

the HQ.KVS, New Delhi, issued orders for not releasing 
4 VtcLL Ai 	7- 

both of them\ The petitioner was paid an advance T.A. on 

transfer for Rs. 17,500/- by the Kend.r1ra Vidyalaya, Happy 

Valley, Shillong and shown in the L.PC* for recovery and 

it was mentioned in the'aforesajd release order that the 

petitioner was entitled to T/1)A and joining time, In fact 

the Board of Governors of the Sangathan in its meeting 

held on 22/8/1990 laid down the guidelines for transfer 

and Transfer T.A. and according to item 12 of the same 

Transfer T.A. for.  

contd,...,6,., 
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T.A. for request transfer will be admissible 

to a teacher who has completed 3 years of posting 

in North Eastern Region. 

(Copy of (1) appointment letter dated 

19/8/96 (ii)transfer order dated 17/9/92 

(ill) Transfer order, dt. 22,110/92, 

(iveprosentation dated 2/11/92 (v) Repre-

sentation dated 9/11/92 (vi) Release 

Order dt 26/11/92 and (vii) L.P,C, dt 

26/11/92 are annexed hereto as Annexures-I, 

II,III,IV,V,VI and Yll respectively). 

3. 	That on being releived, the petitioner wnt to 

Mángalbre and reported f or duty on 14/12/1992 but 

he was not allowed to join by the Principal on 

the flimsy grounds.(Moreover the school was closed 

iue, to Ayodhya incidents). Thereafter the" 

petitioner' approached the AssistantCommissioner -, 

at the Regional 0fEice at Seôuñderabad and aftet 

his interv'ention vide letter No. F2.2-5/92 KVS 

(HR)/63117,dated 18/12/1992, he was taken to duty. 

( A copy of Assistant Commissjoner letter 

dated 18/12/1992 is appened as 	: 

Annexure- VIII). 	 . 

4 	That after the aforesaid incident, the rincipal of. 

the 1<1endriya Vidyalaia,angalore, became hostile 

- 	contd,...7....., 
- 	 . 	 . 	 . 	 . 	 . 	 . 
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became hostile towards the petitioner and tried 

to harasS  him in every possible way. The petitioner 

was not paid against his salary for the period 

from iarch, 1993 to June, 1993 and total amount of 

Rs.10,662/- drawn during the period was adjusted 

against the advance T.A. on transfer without 

payment of his Transfer T.A. bill dated 3/2/93 for 

Rs, 25,000/- (approx) arbitrarily and in violation 

of rules on the ground that T.A. on transfer is not 

admissible to him. Thereafter, the balance of 

Rs,7,438/- was adjusted against the salary of 

Rs.1252/-- for July, 1993 and Rs. 6,186/- from salary 

from November, 1993 to February, 1994. No salary was 

drawn /?th July 1993 to Octyber, 1993 and 

thereby put the petitioner in a starving condition 

at a place which was new to him. 

5. • That the petitioner tried his best to pursuade 

the principal of the school that Transfer T.A.j 

admissible to him under the guidelines of the 

Sangathan for transfer of teachers approved on 

22/8/90 and as such hissalary should nQtbe 

adjusted against the Transfer T.A. advance of 

Rs. 17,500/-. If he had any doubt, he may obtain a 

decision from higher authorities. When his request 

did not evoke any response, the petiticrier made 

a representation dated 16/7/1993 to the Commissioner, 

HQ. K.V.S., New Delhi throughproper channel stating 

contd... • .8...... 

I_ I 	 ----- 
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proper channel stating that he had completed total 

tenure of more than 6 years in the North. Eastern 

Region as per details below, 

• 	Place underN.E.R. 	Period 
	

Remark. 

( a)K.V.Khanapara, 	1/9/86 to 21/12/89 Total period 

Guwahati. 	 of more than 

•(b)K.V.Happy Valley- 22/12/89 to26/11/92 6 years 

Shillong  without any 

brea )  o-• 

claim. 

The petitioner claimed the TransferT.A. based on 

completion of tenure in the N.E.R. ( irrespective of 

station). The Principal of the K.V Happy Va1ler, 

5hillong released him after payment of Transfer 

T.A4 before decision on his representation for 
the petitioner 

cancellation of transfer and/requested that his 

case may be considered sympathetically of 

,facilities granted to N.e. Region or otherwise 

treat1 the same as inter-regional normal annual 
in public interest and if 

transfer/ 	it is admissible, the same should be 

adjusted from his T.A. bill, If the same is not 

admissible, he may be transferred back to Shillong 

on 11 spouse case", where his wife is serving and 

submitted b&&. appliOation in prescribed form. But 

no decision in this regard was received. Consequently, 

the petitioner had to live a life like an unemployed 

person without any salary nor he was transferred 

back to Shiliong W!re his wife is serving, after 

his serving for one year under the aforesaid 

COfltd. . .. . 9. • 

. V 

- 



under the aforesaid guidelines for transfer under 

'Spouse Case'. 

( A copy of (1) Guideline of that K.V. S angathan 

dated 22/8/90 and (ii) Petitioner' s represen-. 

tation dt. 16/7/93 are anneced hereto as 

Annexure-. IX and X respectively). 

6.. That thereafter, the principal of the K. V. in order to 
deprive the petitioner of the benefit of Autui break from 

22/10/93 to 3 1/10/93 issued a Memo dt. 18/10/93 alleging 

• 	that he. was absent from duties for more than 90 days from 

13/7/93 to 5/11/93 although the petitioner was on duty 

except for 6 days. R.O.L. from 13/9/93 to 18/9/93  and 

accordiog)y he signed the attendence register, which was 

also not available to him for signature due to keeping it 

either at . the custody of the Principal or the office clerk. 

The petitioner replied to the letter of the principal dated 

18/1/93 vide his letter dated 19/ 1 0/93 ztk 	which was 

sentby registered post on 23/10/93  after the principal 

refused to accept the same. After refusal of the principal 

to allow the petitioner to join on 1e/16/'3 the petitioner 

approached the Assistant Commissioner, Eangalore who allowed 

the petitioner to report back to duty vide his letter No, 

ven then the principal did not,. 

allow him to join vide his order dt. 22/103. Then the 

Assistant Commissioner, on being approached again, instructed 

the principal to allow the petitioner to join and 

accordingly he joined on 6/fl/9; even though he was prest 

upto 5111193. 
( A copy of the petitioner' s letter dt. 19/10/93 

k and Asstt. Commissioner' s letter dt, 20/10/9 3 07 	
are annexed hereto as Annexures XI, XI(A) 
respective) 

contd.,...,.10,.... 

I 	. 
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7. That the petitioner was in acute financial dfffiulties 

Ør non-receipt of monthly salary regular]y. In order 

to harass the petitioner, the principal was not paying 

the salary of the petitioner by making unauthorised 

deduclions and thereby adjusting almost the whole salary 

in violation of rules according to which more than 1/3rd 

salary can not be deducted from a months salary. During 

the period from 1/3/1993 to 31/1/9 1 , on]y an amount of 

Es. 3573.00  was paid to the petitioner, which is even 

less than his one month' s salary for his survival. His 

anuaLincremenas also stopped. The petitioner 

submitted a r.eprestation to the A ssistant Conynissioner, 

K.V.S. Banga].ore for taking action in the matter vide 

his letter dated 8/2/94 and 15/7/9+  pointed out that 

his basic salary was also reduced from 1700/i. to 

Es. 1650/- during the months of April, to Ju]y 1994 

and requested him to intimate the details of deduction 

made. The petitioner vide his letterc&25/8/93 requested 

the principal to release his increments which was not 

at.EB Stage but nothing was done. 

( Copiesof (1) Petitioner's letter 

dated 8/2/9+ (ii) 2/7/911 and (iii) 

15/7/94 are annexed as Annexures-XII, 

XIII and XIV. respectively), 

Contd..... .11..-... 
OF 
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8. 	That the princia1 Shri M. D. Namboodir1 

made a false report to e police of Pandeswar 

poilce station, Mangalore vide his letter No. 

4-17/93-94/196 dated 18/10/93 stating that the 

petitioner was absent from duty from 13/7/93 and 

remained on unauthorised leave for more than 90 

clays and cannt re-join duty without approval of 

the Assistant Commissioner. Further he also falsely 

alleged that the petitioner was obstructing in 

• functioning of the school and requested the Police 

• 	to evict him from the school. The petitioner, 

after learning the same, made an F.I.R. to the 

Police on the same day vide his letter dated 

18/10/93, Qtating that the Principal was harassing 

• him in all possible ways-and preventing him to 

• 	sign the attezdence register and doing his duties. 

• 	Two Police Persorinels came to the school and took 

the petitioner to the Police Station for recording - - 

his statements. The Police investigated the matter 
• itwaa 

and as per their report of f41J93/ found that 

the report of the Principal was false as the 

teacher was not unauthorisdly absent for any-time 

and nothing was found wrong in his behaviour and the 

petitioner was taking his normal classes as usual. 

His ev.ct.ioxT  from the school on false and mis-

leathng complaint by the Principal was unfortunate. 

, OF10*0 

01  

contd....12...,. 
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The petitioner reported the matter to the 

Assistant Commissioner vide his letter dated 

9/11/93 regarding harassment 'hjljatjon insult 
caused 

and financial lossyby the Principal. Even the O.D.C. 

of the office of the rincipa1 with his that consent 

was- threatening that he would spoil the service 

career of the petitioner or getting hiftterminated 

He also confessed that he played a great OJ.Q- 

to get the petitioner evicted from the school by 

the police -on 18/10/93 and 1/11/93. The petitioner 

reported the matter to the Principal vide his 

letter dated 9/3/94 but no' action was taken. 

(Copies, of the (i) Principal's F.I.R. dated 

1j/10/93 (ii) Petitioner's F.I.R. dated 
	S 

18/10/93 and (iii) Police Report dated 
	

. 93 

jv) Petitioner letter, dated 9/11/93 are 

annexed as Annexures -Xv,XTI,XVII and XVIII 

and petitioner letter dated /3/94 as 

Annexure- XIX respectively). 

9. 	That the petitioner stats that during the 

summer vacation in May-Ju ne, 1994, the petitioner 

went to his home town in Madhopur in Hazaribagh 

Dietrict (Bihar) and prepared a L.T.C. bill for 

Rs. 2810/- which was not formally sunitted for 

payment as the Principal told the petitioner that 

it was not admissible. But the Principal got the 

OF 
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Principal got the bill collected from his table 

on 22/7/94 in order to harass the petitioner. The 

petitioner suspecting the evil intention of the 

principal, vide his letter dated 8/8/94 requested 

the principal to treat the bill as cancelled and 

the bill was not paid accordingly. 

( A copy of the (1) Letter dated 8/8/4 

and copy of the bill is annexed as 

Annexures- XX & XXI respectively). 

10. 	That the p€titioner was deputed for inservice 
training 	 - 

/xxx*JLt;ug at K.V. III, Powa during September,.1994 

and accordingly the petitioner reportedfbr training 
got 

on. 14/9/94iand,eléaSed on 5/10/94 on completion of 

training vide K.V., III, PoJs. letter No. F. 38/ 

Ky IIT/94-95 dated 5/10/1994 to the Principal 

K.V. Mangalore. The petitioner purchased a first 

class ticket for the onward journey for which 

reservation was not available. As such he cncelied 

the ticket and went by air in view of urgency but 

claimed first class rail fàreon his T.A. bill. On 

return to Mangalore, the peti,tioneb submitted 

- T.A. bill for Rs 4,144/- which was adjusted against 

the advance of Rs. 4,500/- and passed for nil 

payment by the Principal who subsequently made an 

xx.Ex unfounded allegation that the 

claim was false although the petitioner actually 

performed the journey and attended the training course 
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the training course from 14/9/94 to 5/10/94 as 

• would be evident from the released letter dated 

5/10/94 mentioned above. Four Teachers including 

the petitioner attended the training course 

together. But the Principal, after payment of 

the bills of the teachers tried to find out lapses 

in order to harass the petitioner on the allegation 

that claim was false. 

( A copy of the Release order dated 5/10/94 

and copy of the TA# bill for Rs 4,144/_ 

are annexed as Anriexure XXII and XXIII 

respectively 

That the petitioner states that before his. 

going on leave in March, 1995, he requested the 

Principal to make payment of his pay with 

increments, the principal told him that his pay 

was not.even fixed and handed over hisxRxxx 

Pvt. correspondence file in this matter which is 

not an official file, for study and to take 

simthlar action. On the uigh before his journey 

on 21/3/95 thepetitioner found that the file was, 

lying with him and accordingly he informed the 

• matter to the principal over telephone and told 
he 

him that/wOuld be taking the file to Railway 
collection 

Station and requested him to arrange,4of his file 

• from the Railway station as he mIght need the file 

contd. . . . us. . . 

• 	ç 



• 	 as he might need the file during his absence 

But strangely enough the petitioner after r'eaching 

the RaliwayStation, Mangalore, found that the 

Principal Was standing there with two Police 
and 

official with him/he lodged a false óomplaint 

regarding taln  of the file. The .petitioner 

told them he had brought the file and accordingly 

handed over the fiie to the Police who told him 

• 	 to cancel the reservation and to go to the Polie 

Station for recording his statement. The Police 

after recording his statement allowed him to go. 
also 

The Principal not only stopped there.bu rnade a 

report to theAssistant Commissioner, K.V.S. 

• 	 Bàngalore against the petitioner for taking action. 

This indicate the vindictive attitude of the 

Principal. He was out to drive away the petitioner 

• from Mangalore '(Bangalore Region). 

( A copy of the Principal's complaint to the 

• 	Police dated 21/3/95 and report to the 

Assistant eommissioner dated 21/3/95 are 

annexed hereto as Annexures XXIV and XXV 

respectively). 

12. 	That the petitioner states :that the harassment, 

insult, humiliation ',financial loss caused to 

the' petitioner, reached such a stage that the 

• 	 petitioner who was staying alone at a new and 

• 	
•. 	 coritd....16...... 
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• 	a new and unknown place,became a victim of 

mental worries and anxieties and decided to 

resign from the appointment and requested the 

Principal vide his letter dated 19/8/95 to clear 

his dues so that he ,may resign the post at any 
search an 

moment in 1995 and/. 	alternative avenues 

vide his letter dated 19/8/95. Ultimately he 

was compelled to submit his resignation letter 

	

• 	 dated 21/)2/1995 and requested him to releasehirn 

waiving the notice period. 

( A copy of petitioner's letter dated 

• ' 	 19/8/95 and resignation letter dated 

• 21/12/95 are annexed as Annexures-XXVI &• 

• XXVII respectively). 

/ 13. 	That after submission of resignation letter, 

dated 21/12/95, petitioner intended to go back 

• 	• 	• • 	to Shillong but on 22/2/1995 he receive1 Memo No. 

F. 22-Estt/MGA/KVS/BGR)/16605 dated 6/12/1995 

reejredon 22/12/95) from the Assistant 

Commissioner(KR9,)Banga1ore drawing up a 

disciplinary proceeding against the petitioner 

under Rule 14 of the Cehtral Civil Services 

(Classification, control and Appeal) Rules ,1965. 

• containing the following clauses. 

contd....17.... 
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Article 

That the said Shri M. G. Ansari, while functioning 

as Trained Graduate Teacher in Englih, at 

Keridriya Vidyalaya o.2, Mangalore, during the 

pbriod December, 1992 to October, 1994 preferred 

a false Leave Travel Cocessjon claim of Rs.2810/ 

• 	 ( Rupeed two thousand eight hundred and ten only) 

for the expenditure purported to have been incurred 

by him for visiting his home town for the k journey 

from Mangalore to Madhopur from 8(5/1994 to 

25/6/1994. 

He has thus committed misconduct under 

Rule 3(1)(i) and (iii) of CCS(Cnduct) Rules 4964 

as extended to the employees of endriya.Vidya1aya 

Sangathan. 

Artij@le-II 

That during the aforesaid period and while 

functioning in the aforesaid Vidyalaya, the said 

Shri M. G. -Ansari preferred a false Travelling 

Allowance claim of Rs1 4144/- ( Rupees four 

thousandone-hundred and forty four only? fo 

the expenditure statd to have been incurred by him 

for attending Inservice Course for TGT(English) 

held at Eombay'from15/9/1994 to 5/10/1994. 

• 	He has thus committed misconduct under Rule 

H 

	

	 3(1)(j) & (iii) of CCS(Conduct) Rules 1964 as 

extended to the employees of Rendriya Vidyalaya 

Sangathan. 	• 

•D 	- 	 - 	* 	 - 

MIN i?! - 



AtjcJ.e - III 

That during the aforesaid period and while function- 

ing as Trained Graduate Teacher in English in 

the aforesaid Vidyalaya, the said Shri. M.G.Ansarj 

- committed theft of Office file which was late 

found in his suitcase in the Train on 21/3/1995. 

He has thus, committed misconduct under 

Rule 3(1)(j) and (iii) of CCS(Conduct) Rules 1964 

as extended to the employees of Kendriya Vidyalaya 

Sangathan. 

On receipt ofthe aforesaid Memo on 22/12/95 

the petitioner subiultted his written statement 

dated 28/12/95 even though he resigned before and 

stating the following replies on the basis of the 

facts as already stated in the earlier paragraphs, 

8,9 & 10 as below. 

• 	Article- I. 

It is stated that my visit to my home town during 

the vacation in May-Jue'94 is true but the LTC 

	

bill became irre1evantxz 	as I, after a discussion 

with the Principal, had requested him vide my 

application dated 8/8/94 for the cancellation and 

withdraw of the said LTC  bill ( dt. 18 Jul'94) for 

Rs. 2810/ - as it was not 'admissible to me according 

to him. Since then I have never claimed the same 

any more.( The amount also was not paid). 

contd.*.*19#0.000  
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Article - II 

It is stated and reported that other three. 

teachers also ( from the Bangalore region) have 

attended the coursealong with me at KV III, 

Powai (Bombay). We four went together, stayed 

and returned together for certain period and 

distance. Please verify their TA bill first and 

then only come back to my TA bill for further 

cornrtient and observation.( The admissible amount 

was paid to all). 

Article-Ill 	 9 
It is stated that the particular file (namely 

Principal's correspondence file) was given tome 

by the Principal M.D. Namboodiri only showing 

that even hid pay was not fixed ( when I asked 

him for my pay with the increments). After going 

thrugh the file 1  it was in my possession but since 

I was proceeding to Shillong on 21/3/1995, I had 

informed him in the previous night ( while packing 

up the things in my suitcase) over the telephone that 

I was bringing the file to the Railway Station in 

order to hand over the same to him before leav4.ng 

the Station. SurprIsingly and knowingly, he created 

an unwanted scene. He was waiting for ray arrival 

to the Station. with a pre planned police squade. 

I told them that I had already informed the 

!rincLpal and accordingly I had brought the file 

contd.....20..,.. 
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brought the file to hand over' to him but since 

the conspiracy was pre-planned they told me to 

cancel the reserved ticket and proceed bythG' 	. 

next train after giving a statementtE 	(My 

inocenc.e has been endorsed by the police in 

my statement after the spot, investigation' finding \ 
. 	. 	.. 	 . 	. 	, 	.. 	 . 	. 
me not at all guilty which may be obtained from 

IV 

the police who told me to 

This was another harassment to me. This refers 

. 
.... .. . . .. 

' 	my written statement given to the Police on the 

spot. It will not be out of place to mention 

that Mr. M. D, Namboothri cannot be a witness in 

all these baseless charges being a false man who 

has already eaten PTA's money and preferred false. ' 

claims by submitting false bills from the Hotels 

while he was living in the school building itself. 

4 Thus-, I am not at all guilty of the 	charges.  

framed falsely, baselessly and intentionally jus 

to harm me which 'iere not to be framed otherwise. 

Hence, each article of the charge is hereby denied, 

( Copj.es of the memo dated 6/12/95 and 

- 	, petitioner's written statementdt.28/12/95'J 

are annexed as 	nnexures-XVIIi& XXIX 

respectively)0 

contd. 	. 	. .21 	. 
IT 
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14. 	That the Principal.of the K.V.Mangalore on 

receiptof the Zetitioner's resignation letter 

dated 21/12/95 forwarded the same to the Assistant 

C&nmjssjoner vide his letter dated 26/12/95 and. 

did not llow the petiioner to join duty on 

1/1/1996 after reopenihg of the school on the 

expiry of winter vacation from 22/12/95 to 

3/12/95, The petitioner came dOwr to Shillong 

to see his family with prior permission of the 

Principal. After coming to 5hillong, the petitioner 

received a letter dated 28//1996 from the Principal 

forwarding a copy of the letter No. F.. 1-26/95-KVS 

(BGR) 20497 dated 2/1/1996 from the Assistant. 

Commissioner informing that this resignation has not 

been accepted due to drawal of disciplinary 

proceedings against him and also for the court 

case filed by him and asked him to report back to 

duty. Howerer, the Assistant Cornmissjoner,sanctjoned 

leave from 9/10/95 to 19/12/95. 

( Copy of the principal l€tter dated 28/2/96 

and AC'S letter dt. 2/1/96 are annexed 

hereto as Annexures- XXX and Xxxi 
repectiiiely). 

the petitioner.states that after his coming 

hillong, the pCtitioner receIved a letter from. 

- 	Contd...... 22. . . . 

p 

or.  



tter from the Principal K.V. Mangalore, 

vide No. K.V.M -II/F.4-17/96-97/49 dated 

9/5/96 addressed to the petitioner at Shillong 

address( registered on 13/5/96 and received on 

22/5/96 by the petitioner) forwarding a memo issued 

by the Enquiry Officer dated 1/5/96 for attendiflg 

the enquiry on 18/5/96 in his office at Kuderemukh 

( Chikma gulur District), immediately. On receipt 

of the letter at Shillong the petitioner vido his.. 

letter dated 23/5/96 intimated the principal that 

as the letter was received on 22/5/1996, it was not 

possible to attend the inquiry on 18/5/96 and in 

case a subsequent date is fixed the same should 

- 22 - 

be ihtimated to him in advance for reservation of 

train journey along with a remittance of Rs.50001-

f or meeting the TA/DA. But no subsequent date has 

been intimated to him). 

A copy. of Principal 1  s Memo dated 9/5/96 

and acknowledgement dated 22/5/96 and 

petitioner' s reply dated 23/5/96 are arulexed 

hereto as Annexures- XXXII, XX)EtI(A) & 

XXXIII respectively).- 

16. 	That the humble petitioner states that though 

he requested the principal vide his letter dted 

23/5/96 ( Annexure XXXTII )- to communicate him the 

next, date fixed for enquiry in order to enable him 

contd. . . . .23..... 
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enable him to appear -before the inquiry officer 

but no subsequent date fixed for the purpose was 

intimated to him till October, 1997. Thereafter a1l 

on a sudderi, the petitioner received in December 

1997,. hemo No. F.22-Estt/NGA/95-KVS(r3GR)/19880 

dated 7/11/97 communicating order of the Assistant 

Commissioner, K.V.S. Bangalore at his Shillong 

address, imposing the penalty of removal •from service 

with immediate effectT 

( A copy of the }iemo dated 7/10-11-97 is 

annexed hereto as Annexure- OO(Iv). 

i 

17.That the humble petitioner states that it was stated 

in the aforesaid order of removal of tne petitio'ner 

dated 7/10-11-97 from service that a copy of the 

• 	report of inquiry was sent 'to the petitioner vide 

emo dated 14/15-7-97 but no inquiry report was 

received by the petitioner and as such the order 

of removal was issued behind his back without giving 

• 	him any opportunity to defend himself and thereby 

violating the principle of natural justice and as 

such the order of removal is liable to be set aside 

as per decision of the Apex Court reported in A.I.R. 

1991 (SC)471 V.0. I and others versus Md. Ramjan Au 

And in AIR 1994(SC) E.C.I.L. versus Karunakaran. 

13-tct 

- 18.That the humble 'petitioner states/the inquiry 

was conducted exparte without any notice to the 

contd..,.24..... 
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notice to the petitioner regarding subsequent 

date fixed for inquiry. The petitioner was neither 

examined nor he was given any opportunity of 

cross-examining any withess and more particularly ,  

the principal of-the'school who was not only biased 

but also as harassing the petitioner all along 

and was bent upon getting the. petitioner out of 

service from 'the very beqinning. The inquiry was 

conQucted without followinc procurè  laid down 

under C.O.S (C.C.A) Rules 1965. 

• 	15.. That the humble petitioner states that no 2nd 

show cause notice was issued to the petitioper 

for showing cause against the imposition of penalty 

- 	 of removal and as such the punishment of removal 

from service issuedbehind the back of the petitioner 

violated the principle of-.natural justice and is 

• 	' 	liable to be set aside, 

20. That being aagrieved by the arbitrary and 'illegal 

order oerernoval of the'petitioner from service 

witht following the laid down procedure for 

conducting departmental proceedings ánd without 

furnishing him a copy of th inquiry report, as 
I 

well as 2nd show cause notice against the punish-

ment, the petitioner submitted an appeal dated 

24/12/97 to the Deputy Commissioner (Admn & 

'.. 

	

	
Personnel) of the Kendriya Vidyalaya, Sangathan, 

HQRS.New Delhi, who 18  the appellate authority, 

contd..... .25.... 
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authority,f or quashing the disciplinary 

proceedings and to set aside the impugned order 

of removal from service dated 10/r1/97 mainly 

on the following 

The charges were false, baseless, motivated. 

The L.T.C.. bill for visiting his home town in 

in May-Juhe 94 was cancelled and withdrawn 

when the principal tqld him it was not admissi- 

• 

	

	 ble. Subsequently it was neither claimed or 

paid, 

() His T.A. bill for attending service coure 

training In Bombay along with 3 other teachers 

is admissible as per rules. 

(d) The Principâ.l's evil design to harass the 

• petitioner by the Police at the Railway Station 

for his personal and private file handed over 

- 	to the petitioner was foiled on the basis of 

• petitioner's statement to the Police. 	- 

(e)The petitioner was deniedr 0pPOrtuflItY 

to defend himself during inquiry, which was 

condudted exparte without notice to. the 	 * 

subsequent date of inquiry. 

• 	 (f) The petjtioner did not receive a copr of the 

Inquiry report, and was not given any opportunity 

• 	 to show cause. 

•(g) The order of removal was issued without any 

- 	 application of mind by the disciplinary 

• 	: 	 authority. 

contd...26.... 
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( A  copy of the Apea1 dated 24/12/97 is 

annexed hereto as Annexure XXXV) 

21. That the humble petitioner states that after 

waiting for a period of.. more than 4 (four) months, 

when no reply to his appeal dated. 24/12/97 was 

received, the petitioner submitted another detailed 

reminder dated 6/5/98 to the Deputy Commissioner 

(Admn and Pers) HQrs. K.V.S. New Delhi explaining 

• 

	

	 that each of the charges was futile, motivated 

and pre-planned by the Principal to fulfil his 

evil design in order to get away with the petitioner, 

besides non-receipt of inquiry report and irregular 

disciplinary proceedings. It was also rnenticned 

• 	 that too more inquiries were .lso held earlier ahd - 

had to be dropped as the alleged charged could not 

be proved.. The petitioner requested the Appellate 

Authority to set aside the impugned removal order 

dated 10/11/97 but no reply was received. The 

petitioner, thereafter, issued another. reminder dated 

31/8/98 but no reply has been received till date. 

Hence, this writ petition. 	. 

• 	 ( Copies Of reminders to the appeal dated 

6/5/98 and (ii) datcd 31/8/98 are annexed 

• 	 hereto as Annexures- XXXVI & XXXVII 

respectively). 	
: 

• 	 contd....,27...... 
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22. That the humble petitioner states that as stated 

earlier, the Principal of K.V. Mangalore was 

harassing him 'by non-payment of salary including 

leave salary, T.A. bill,' 	L.T.C. Bilis,bonus 

G.P.F. etc. The salary drawn for the pericd from 

March, 1993 to June, 1993 was adjusted arbitrarily 

against transfer T.A. advance without payment of 

Transfer T.A. claim admissible under the rules. 

Besides the earned leave application from 15/3/93 

to 7/5/93( 54 days) was arbitrarily converted 

into extra ordinary leave without any leave 

salary. No salary for the from 13th July, 1993 

to October, 1993 was paidLeave Salary for the 

period of leave sanctioned was not paid. The 

Principal of the K.V. ManQalore was trying all 

means legal/illegal including false complaints to 

Police and lastly preparing false grounds for 

disciplinary action inorder to drive away the 

petitioner from service. In this way the claim 

of the petitioner amounting to  

as detailed in the statement ( Annexure Xxxviii) 

was not paid. The petitioner earlier £:iled a - 

writ petition in the year 1994(writ petition -, 

No. 12485 of 1994) for, payment of his dues, 

entitlement of transfer T.A. sanction of leave, 

allotment of quarters, transfer back to Shillong 

on spouse case, but; due to change of circumstances 

bedauSe of removal of the petitipner from service 

contcl.... .28..... 
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from service and the petitioner' S staying at Shillong, 

the Petitioner took steps for withdrawal of that Writ 
Petition before filing this Writ Petition. But the peti-

tioner has since been informed by his lawyer vide letter.  

dated 17.11.98 that the said writ petition has been dia-. 

Posed by the Court on 9.10.98 9  directing the respondent 

N. 1 to give the salary to WhjCn the petitioner is enti 

tied to after deducting T.A. within four weeks from the 

date of receipt of the order and the same has not yet 

been Paid. 

(A cow of the Advocates letter dated 17.11.98 is 

annexed as Annexure XXXIX). 

That the petitioner sunits that as the order of 

removal of the Petitioner has been served on him at Shillthng, 

this lion'bie Court has jurisdiction to adjudicate in the 

matter. 

That the petitioner submits that the respondents 
from 

have illegally removed 	him/service without giving 

the reasonable opportunity to defend himself in hearing 

and to cross examine the witnesses and more particularly 

the Principal of the K.V. Nangalore who was biased 

against the petitioner. 

That the petitioner submits that the ocedure 

of inquiry laid downin Rule 14 of the COS(CCA) Rules, 1965 

for departmental enquiry was not followed by the respondents 

and as such the removal order is liable to be set aside. 

That the petitioner submits that neither any 

. . . . . . . . .29/- 

- 

- 
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neither any inquiry report was furnished to the 

petitioner nor any 2nd show cause notice was issued 

to him before removal from service and as such 

the order of removal of the.petitioner is liable 

to be set aside. 

That the petitioner submits that the action of 

the respondents violated the fundamental rights 

of the petitioner gi.iaranteed under Article 14 and .16 

of the Constitution as well as the prorisiQn of 

Article 311.(2) of the ConA itution of IndIa. 

That,the petitioner submits that Kendriya Vidvalaya 

-. . Sangathan a Central Govt. autonomous body affiliated -. 

to Central Board of secondary ducation, and is amenable 

to writ jurisdiction of this Hon*ble  Fliah Court. 

That the petitibner has no other alternative and 

efficacious remedy than to approach this Hon *ble 

Court for justice. 	. . 

That the petition is made bonafide and in the 

interest of justice. 

In the premises aforesaid, the humble 

petitioner prays that Your Lordähip may 

• 	. . 	 be pleased to :- 

of AWDAVII contd ...... 30. 
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Call for the records of the case. 

Issue a Rule calling upon the 

responcTents to show cause as to why a - 

writ of mandamus and/or any other 

appropriate writ and/or a writ of ,  

certiorari ard/or any other appropriate 

writ or direction should not be issued 

(a) 

	

	to set aside the impugned order of 

removal of the petitioner vide No. F.22- 

stt/MGA/95-KVS(BGR)/19880 dated 7/10-11-97 

/ 
nneXuresxXX 	) and also direct the 

1" 	respondent to 

• 	(b) 	to pay the Transfer T.A. bill of the 

petitioner for which Transfer T.A. 

• 	 Advance for Rs. 17,500/- was paid during 

• 	 his transfer from hil1ong to'?ngalore 

and also his otherauion account of 

salary, L.T,.C. leave Salary, bonus 

etc. detailed in statements at 

I1nexure,(x.v4,/ as admissible under 

he rules. 

t sanction leave applied for by the 

petitioner as admissible under rules. 

to grant annual increments accrued to the 

• 	 petitioner and 

contd . • • . • • 31 , .•. 
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(e)o pay back wages from 1.1.96 

(3) 	On such cause or causes being shown 

made the rule absolute and/or pass 

such other and further orders as Your 

Lordship may deem fit and proper. 

And for this act of kindness, 

Your humble Petitioner shall ever pray. 

Humble Pet'jtjoner. 

Affidavit...... .p/32.... 
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A F F I D A V I T 

I, Shri H. G. Ansari, son of (L) Karirn Mia, 

aged about 48 years, of Upper Shillonq, Ex, T. G. 

Teacher of Kendriya Vidyaiaya, Sangathan, do hereby 

solemnly affirm and state as follows : 

That I am the petitioner of this writ petition 

and conversant with the facts and circumstances 

of the case. 

That the facts stated in paragraphs No. 

are true to the best 

of ray knowledge and those at 

7,8.,9,1O,11,12,13,14,15,16 being matters of record 

are true to my information derived therefrom and, 

the rest are my submission before this Hon'ble 

High' Court. 

Identified b 	: Deponent 

I - 

41eMY 4pmed b.fore mrs OW....... 
The dec!are j& ?,,tfied bj 

Advoate. jp c 'rSf)LIYk" 

I Certifid rIh Q  I reid o'er .-':d 

..itents to ih: decarant GflJ il. I she 

IIJOt seensed perfecsly as ut ersta!ld the 

avil 
Gauhati flih CaviL. 

£iJion 9ICNdCh. 



I  o 
REGISTERED POST 

KENDIYA UIDYALAYA SANGATHAN 
GAUHATI REGION 

Pub_Saraflia, Gauhati 3. 
N0 F.1— 1 	/KVS/GR/86-87/A'  Dated : 19.8.86 

sue: 	
OFFER O APPOINTMENT TO THE POST OF TRAINED GRADUATE 

• 	 T LAG HER 

With reference to his/her application! te iew for th 

pot mentioned above, Shri/ 	
MOHAMMED GYANI ANS 

is herebY informed that he/she ha been sdlected for appoiflt0t 

against a temporarY post of Trined Graduate Teacher ( 
	 ) 

in KendriY vidyalaya Sangathan on initial pay of .44Dr% the 
scale f Rs440_2O_500_E0_25_70025/ 	

He/she will draw 

allowances 8
nd other benefit5 in addition to pay at the raje 

	s 

admissible to the Kodr°iya VIdyalaYa employees. This offer of 
appointment is subject to the candidat being declared fit for the 
poSt of Trained Graduate Teacher by a ivil burgeOn. hat she is 

I the candidate is a woman, she should certify t 
2. 
 not in the family way at the tio of 

a cceptance of the appoiflt0flt 

If, however, she is progfl8flt of 12 woaks standing or over at the 
timo of acceptance of flppOifltfllOflt 39 

a resUlt of MediCal tests, 

she ujil. be declared temporarily nf±t and the offer would be 
treated as withdrawn for the present. Howover, her appointment 
would be held in abeyance until her confinement is over. She 
would he re_examined for a fitness certificate six weeks after 

the date of co nfifl00nt and her ipIfl0 	
uould be sihj oct to 

production of Medical Certificate from a "Rogister0 Medidfll 

Practiti0n0r1th090d Medical Attendaflt" 
	She should indicate 

when her deliVerY is expected and also should. Indicatp the date 

• 	of confinement soon after it is over. i
n  casp, ho cadid3t0 

fails to complY with these instrUCtiofl9 her candidnitur.0 would not 
be àonsidored and no further corrP0fld0O will b entertained 

thereto from her. 
ll bo admissiblO for firt joining the Sangathafi 

No  T.A. Wi  
as Trained Graduate Teacher ( !rig. 

4. 	
He/She will be on probation for a period of two years 

uhich maybe extended. Upon succeful 
complotiofl of probation 

he/she will be confirmed fl his/her turn 
a ccording to the availa-

bility permanent vacancies. 
thereafte prObat0fl and 	r, until he/she is confirmed 

5 	
Djg  

the sorviccis of the appointee are terminable by one month's notice 

on either s idb withoUt 	roaOfl being 
a5 igned thor-efor. The 

app o
inting authoritY, howover, reserves the right to torminato 

the serVieU of the 
eppointeC before oxpirY of the stipulated 

period of notice by making payment or a sum equivalent to 
A. 

pay and allowances for the oriod of notice or the un_expired 

portion thereof. 	 I  

6. 	Ho/5
he will be borne on the cadre of this region only and 

normally ho/She would not be allowed to change the reiofl subse-

quently. 

Co0td,.,. . .2/- 

'I 



- 	 p 	-- 	 -- -. - 

- 2 	- 

7. 	Other terms and conditiotis or service governing the appo.Lntmont 

aro',laid doun in the Edici o tin Codc for Kcndriya \iidyalayas as 

amon d o d: from time to time. Ho/She will be liable for transfer 	 . 	H: 
anywherin.I1idia 	'nitipily ho/she is posted as Trained Grduato 

Teacher( &k7 	3 to Kondriya 

B. 	'n case oF any dispute or claim against the Kondriya Vjdyalya 	. S  

Sangathan, in respect cf service or any contract arising out of or 
f'Ibul1g fr' .fFrjr of appointmit, the courts at Delhi alone 
shall hive jurisdiction. 

9. 	If. he/she accepts the offcr Hn the trms and conditions . 
stipulated, hc/shu shculd send his/her acceptance immediately on 

receipt of this Memorandum Sin the form. attached and 1join. the 

Kendriya Vidyalsyal mentioned above. This 1a cca ptancelshoUld reach 

4- 	 rtr1 4 ril  cv. r'n hv 

1 

LIUt 	UII'J.'""-' 	 -' ,, j 

not a ccepted by the srid date or after acceptancc if the appointee 
does not report For duty at the abovO. named Kondriya Vidyalaya by 

.__J9--.----- this offer of appointment will be treated as: .. . 

cancelled end. no further corrospondnco. will be entertained h. 	 S 

from him/her.  

10. 	Ii/She shall be admitted t o K.V.5. (Emp loyees) 0roup .Insu- 

rance Scheme with ef'fect from the date he/she joins the service 
under the Sangathan, 	 . 

ssistant ommis ionor 

T 0  

S..  

C0py forwar:Iod for information to 

1. 	iho Principal, Kbncftiyo 'Vidyalaya 	
KHANAPARA. 

The datd of joining of the teachr may be intimated to this office 
immediatly after the candidate has reported for duties. 'n case 
he/she duos not join by ftc stipulated date, this office should be 
informed telr.igraphicnlly. T11 i s  oppointmont is furhr subject to 
production of cortilicatos etc. e per erticlo 49 1 ) of' E,jucobjo 
code for, Kondriya iidyalayas. The candidate will be allowed to 
join his ciutios only after vo'.tficaticn of original cortific&os, 

etc. 	 . 

gsistant Commissioner 

S. 
S 
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•)fl. L±)(-, 	 'j-J'j-:: :l..i y 	

• 
• JLI)h1, ,J:fl)II..r 	
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.t0i 	- 4 	. 	:1 	. 	I ).'.b 	• 	.01 	
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KLjNDItIYA V1DYAL,c' 1'/ SAU3ATII,\fl 	..• 

10, I11 .tltutjon1 ixea 
SIihciI Jot Sitv,h Mrg 
New D1 Li—i 1O 16 

F.18_1/92_KVS(Estt.9) 	:. 

Transf(.rs of fo11oi.n-1 Pr iinry tvacher s  ordered by Kendriya•. Vi(jyaJiya S;)liçjathn llqrs. office are hereby 
inodif led as mentjot)d acjaint ther iimes: 

S.!1o.j0 & Present KV 	Transferred 	Requested for 

	

- 	- 	 miLica±ic 

	

.4, Mrs.Sha Ansari / 	KOyalanagar 	\4canga1oreL. 
Upper Shi11ongt/' 	. 	 . 

	

\ .' Mrs.Kish.,n Sharma Valley 	Upper Shillong AFS Srinagar 
	<)?Tpyng 

l4rsK.K.Sjnha 	 Nc.3 r3. S. City 	1Jo.2, B.S.City I(amrjarh Cantt. 

Mrs.G.S.prerna 	 K4K.14agar 	Avadi, Madras 
Sector—Vill R.K.Puram Madras 
tAr, Dali1) Kumar 	Mirad Nacja 	S.LMeerut Cantt. Leh 

t.r .Raj Kumar 	 Tcjp'jr 	 Noonmatj, Ar,am No. BIIEL Hirdwar 

Mrs.fleni. Khetrapal 	Aura No.1 	No.2 Amy Nalia, 	
Jodhpur 

0. Sh.R. D. Vlshewkarina 	M.0 	 New Cantt. A1.lahabaci Ojjhir 

9. Sh.0.M.Yadav 	 Máu 	 YMughalsaraj 
N0.1 K1aik'jnda 

Other terms and conditIons of earl icr orders are 
I 	ir tmc hang ed. 	 .; 

This issues with the aproval of Joint Cornmissioner( Ad.) 

('I)J 
( 

(L.M.JOSJu) 
SE.CT 10N OFFICER 

for Joint omrnissioner(Ad,) Copy to: 
J.rli -,idua1 concerned 

The Principa]. Concerned, 

The Concerned Acstt.Comrnissionei-, Regional Offices. 
Guard File. 	 . 

--- - 
....... 
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th(t Z 	ri,t in thc3' poit.fl to 	VO t pr000nt bCJO. o 
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tt,gU"t'J t flrth 

U4IveX4tt1 (u). 
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r,t t1/ t.tLi 

tt of M •LorG UvY 	
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ctfliCtC 
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'4fl T4Iorg 	 ttf  
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yomTm 
coth.tct 	n'p?.fliOflUY ty tho 1hU Utn,rtV 	 i 
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• 	 3 __ 
Hr,H.Q.A*icri,TGT 
K.cdriya Vidy.s,Ys 
Zippy Ya]l.y,i Mill *g 47L' 

To p  

TM. C.v*IpI.aer, 
K.*r1ya i..dyalRya SscgatMi*, 
Bqrs. flew D.lMi '1 

(TXIJQUGI TZL J'ljQPLR CAI4J 	) 

BuM i— 	 CAUc$LLAT1ON OF JAAF11. 

t1itM lu. r.tp.ot I Miv. tM. Maccur to request that azy 
" r.quet t.*if.r" to K.V. 14a*aler. (vi.. T.Q.N.,19112-1/5 2-JY 
(Jott. III) dated 17.#.92)Ly .a kicijr be OIL*USllSd icr the tell 4*j 
r.ac.ca a- 

1. t{y s* tIi d.iag Mi. L 	aa 1u. (r. 	t. 1.wusIs C.11eg.,SMI11.ag 
crrillat.d to N.E.fl.U.N.w he Is Ii II yr and IL will take sc.tk. 
14 NoitMe to o..pleLe tMe o.uri. if be o.a.sz.ut successfully 
tkr.ugM cut ( IlIrd year. ceure. I. the I.ceurs Ceurs.). 

1 was on ay tei for ti. ,o.aLzastec r.jsrdia Mis itudiss si'o. 
• 	tM. p.sU*g COLIa aid *1W it iaQeI1irv.d tMit; at this u*otuti Mp 

oiiiit .kift the Lialversity sad ceiticu. his studies ('.a 14sagslpr. 
U*tv.reity from Lks peict wMer. Its is a.w bulag the sytsa if o.ra. 

L. •'. 	aid •xa*. dItf.re*t.(The .y.teM is ezpls.ia.d In the apli'.t1ei of 
my 1.(.,Hra Aii 	vr1TItT for osacellsti.c of M.r trc*sZ.r tee, 
A o.y of tMo ccvo s aLLuded i.rswlLM). 	 I 

U.acr tM* iM.y. oIrCuaatuac.u,1 S.* 1 t Wait t. be Mepirat. (r.3 
H £svi)y.1,tMeref.i.,requeat your M.a.uz to oacj1 cy trsisf.r ta. 

'al.agwitM tMe cacc.lhtieu &f sy Wil.'s trs*ul.r.t*c.*vsciucecsusei 
In tMip regard is I..p2,y tog r.tt.d. 	

0 

TMckiag .u, 

• 	 • 	 .urs r Mfuliy, 

12, 

•$_0 

• 1 

• 	
0 	 V• 	

•I 

• 	/JØ 	

It:/• 	
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I •.i 	 , i 	, L 	
, 	0 	 • 

.1.. 	 • 	
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Cons quont upon KVS (F/Qrc ) 	 Litt No 

of this J1 	
is itarel)y rolioved cf bis/ Thitj 	in th aftorno YZX 

	

is/ 	tr;fl3fcrod olUcr 	boo11 iud on • 	

-r 
2 Alei P12.7y,IS 	OJ]t;j ] o 	iA/D11 	/ •:I! fl 	ti:i0 

is t 	r(.p.)T•i; fir (lut -j (5 	L 

1, 	
• 	]./.jjJ'j 	

t : Lo b: ,rir in t1i 	stroii1)t C..f tlds HUsy a b1r!,uu 

sorvj 	
bok oU lorsonal fi1 f3l1O 	1ii: 	to 1V.,, 4ngai0rQ 	

".. 	 uiici 	
roisbo1d covor sopertoay. 

6 	 I IIs/, 	
LPC hcjsLoon ia odnv(r to i1i/c. 

K.V.1Ia;py 
Valioy,ji1olL? 

v 
(j,y 	 • 

1 	
I IlC1j,J , 	Mnnralcro 	

j; 	''iiLl 	7, 
• 	

.7)7 2., 	Tn0 As tt Coi:nssi(.r1crIcV(JjQ) 
 Th0 Ass bt . 	I: r ,KV , 

i•. 	Off:Lc 

DL. 7,1o.2 
i.l:_1/_1v(J 	- 	) 	L. 	O1O. 	-• 

INCILL. 

V 
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KENUIIYA VIDYALAYA SAI?Jn1'HAN 

F. 1 8-l/ 8 2-KVS(Estt.2)/pfll 

18,In,titutib,. 
Shaheed Jeet Sing. 
Ne w  DelhJ.-110016 	. 
J)a to d  

The Principal 
Kendriya Vidyalaya 
Happy \'alley 

c, 

Sir, 
Please refer to your l€ttor No.KV}I 3-3/92-93 

dated 1.10.92 regarding chanqe/cance]iatjon of transfer 
order in rQspect of Mrs.Asha Ansari W/o Sh.M.G.Ansari. 
Since Mrs.Asha Ansarl has requ,stcJ for modifjcntjon 
of h'r transfer order from Kndriya Vldyal.aya Uhanbad to 
Kendriya Vidyalaya Mangalore where her husband has been 
transferr&(-t The)  may not be relieved till final decision 
is taken in this regard by Kcndriya Vidyalaya Smnyathan 
F1ds, 

Yours faithfully 

(LJ.D.1Ao) 
AsLr.Ln/Jlss1uNER(H.) 

Gopy to: Principal, Kenclriya Vidyalaya, Upper Shillong 
for similar action, 

I 	 () 	I 
' 

,\ :; .311 • a.)M' 1 si U 	i ( I...) 

a 



Substantive Pay 	
1 / Ofliciating Pay 

'Tç.ajness Allowance 	
i 	c: 

NPIICP- 

Cp 

IflU 

\Vinlcr Allowance — 

Dcduct ions 	, I 0 
U)rF  

li7Ome_Iax 	S. --,— 	— 
Subscriniion 

P. v'1 
(0.\f 	J 	- 

	

— / 32.. 	L 	k', LC 
C. P. F. Advpncc 

3 (a) 	 I\'  	Ii  	r' y
ç   His Gciicr   Provident   Fund   Account   N   ........... is  

Maintained by   Accountant   Getieral
.................................................................................. 

	

a  	

(1or deputationsists) 
to whom credits hav to be passed on 	 13) 2 (h) He has opted oPtea y  of the C.P.F.cnsjon Srheinc. Ills rate of subscription for C. I'. F. 
is Its. 	........................ P. IlL Iffilf'j 

	Aeiiii 	Nn .............. ............ I 	t'cin, tracisfeircd 
4 	I Ic tiiadc over cliatiges ...........  ............................. .............................. .....— ................ 

of .. 	........... 
5 	Rccovericg are to made from the pa y  of the empleyce as detailed on the reverse. 
6 	

He has been pd.1eave salary as detailed below. DeducQons have been made as noted on the 
reverse. 	 P.criod Rate 	 Amount 
From 	 to 	

a month From 	 to 	 Rs. 	 a month 
From 	 to 	 @ 	 a month 

7 	He is enhitl 	 fo!lowp.:..0L/ 
Period  

Pay from ......... ........ .... to  ................ 
/ etc 	 - .1 

8 	He is entitled to joining time for ..................... .days/He is not entitled to joining time, vide 
letter No. 

9 	The details of the ncçam'Tax rcovcred fiom his pay upto the date from the beginning of the 
current year are 	

) 	/ U I le has availed 	 days of Casual Lea ye.  
II 	I us Scrvicp,l)ool is bcin s.ent separately.  

	

c,  Ii - 	
I'RINCIPAL 	,• 

Dated .................. 19 	
L atLCI 	Kcndriya Vidyhlaya 

' 

	

K1ND1UYA V!DYALAYA 	CS-37 

(CENTRAL SCHOOL) 

ieu 
LAS  çf\Yt CERJ  IICATF' 

(To be use  
 

•   .i Iyaes   ot   transfer 	 ièave   ot   depuauonsist) 
a 	lit J7Oc(cifff.\ ............  .............................. ................ 

.......................................... (Designation of  

........................................ Prd&dg 	 -- 	— 	f7 
Leavç ... _ .............. .............................................................................. 
2 	He has been paid upto ..............................  .................. ................. at the 

following rates 	
J 7o a ' 	Part,cutr 



Nnturc of Rcco'cry 	
RCCDVCIIh1C 

Ad\nnce of F. A. on transfr Rs ... 	 lirnip 
Any other advance Rs ,' 	

in insta1merts 
Over-payment of R . 	. 	• . in instarnents 
C. P. 	 Ad 	IC R 	 ............... - 	in Inst mcn I 

DEDUCfl NS MADf FROM LEAVE SA[.AR\' " 

Fron. 	.......................To ............ ...... .wi accoutlt 

Rs.......... .......... 
Iroin.......... 	.......... 011 	 of.. 

............................................................... 
I .................................1 0 .......................00 	1( 	(OtIt 	0 ...................... 

hs.................... 

NneOIh ,I I t ,rI 
ieinars deductions 	Income-Tax 

rccovcrcd - 	 . 	P . 	'. 	. 	i 	P. 	i. 	I. 
e ----- :. i_--.- T -.------.....  

April 	19 

May 	19 

June 	19 

July 	19 

AUUS 	19 

Sepicinher 19 

Oct001 	.19 
' S 

November 19 

December 19 

_ I K 
1 	.,, 	 '•• 

/. 

Kcndciya Vidyalava 

n -- , 



6456 49 It. 
472 -49 
401 6  

1151I 

KendriYa VidyalaYa angathaU 
	 :1 

Viyderabad RegiOfl 

l-'1OO 003. 

	

• 	
Br7, VikramPnl gecunderaba5 003. 

I 	• 	
• 

q 	No.F.2-5/2 KV:3(I1R)/ 
	/17 	

fI Date 	-2 

• 	 Tie princiPal' 	 • 	

-• 

KerIirIYa Vi 1y1aYa 	
2, 

Ri1way colonY, 

M1\NGALO 

subjec.t 	Sri 14.
qnui H 

• • 	
Sri 	

jGT(Efl(lh) who has 

	

frc 	
V H-3J:i:Y Va1lY to 1nj1ore vid( 

s trnSEr 0)er 
nc F.1121/2 

d& 17_9_)2 may he 	
to lUty in yC 	vily 

an the 	tc' o hi 	
oni 	may be repo) trc to this 

pflce. 	0 	 I 
yourS 	itlfUllYi 

H - 	 • 

• 	 hmiflistt 	
0ffiCer 

l' or ASSISi'I  

	

I 	

• 	 • 

• 	 • 	

•0 	

0• 

• 	 I 	

0 

• 	H 	
•1 	 •• 

• 	 i 	

0 
-• 

i: 
flit 

gram: EV%SAG 

'IJ4 
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iENDRXYAALAYA AHA11AN 
( Ef. III 

) 
Sub4t Gujdlj 	

for trirr of teachers ino].udjn VLCO -Principalir,t  Prirzc.t.pajs nd aboya from the academic, cet1on 1990-91 a Wklcred by the l3oard or Gover' it itc3 5 4th meeting kield on 22..9Q 

ie Boar& of QØyi in Its Meatjng hCLd on 22G..v1990 has approyee.1, thi 	 trnjJ'r or tr inciu&tn Vi r-rincipal, pritledp and aov. 
Those will be of f3ctty from the 	 3r 199Q-i 

Thegene'ral policy Will bo not t trnsor 
teachers ilicludIngj:rjflcjpsj 

The norrn.a). transfars will be afreotpd only 
for orpaldsattonal.

or on zeque8t or on 
medical grouid 0  

There will he no fixo tenure attr tioh it 
may be fleceaatu'y to tj,,,1jjr 

,fera techer/yj( 
krinCip1t z'inoi l/IALiea.A. ionOffic/A5jJtdflt 
comJILi 3E3ionor(from next year a tonue of 5 years 
for Vice-.1'rtntpala uncl above). 
The Z011 i tcquonco will énorafly be i011Owd 
in x'e8pec or proz3ot1orial PO3tt113z3 0  trincfers oto. 1.) vustin; 

 
on 'rornotjon 

ii' 	teX'-reonul 
Intra 'eio,ia. 

iv) Postjnc of dirert recruits. 

Annual trtnsfr-re may  be done dur'inj summer 
far as po'!t,j1 11owevor p  no trntf' 

exoeptm 
1) (n 	iz tr'3tjv. ro1 and 

it) Trai 	on the bat-3.tel o. c.rio23 mdical ii1n 	in uc3,jn' ieat 
 

Of joue, will be of £ootcd aft 3ot Octobar. 
Transfer3 Will be rde kaapin ii jc.i olauce 
3 or the u.tdo1!nos, 

66 	 Transfers 411 be èrected by Obervijjg chc 
following pror!.c, 

a)' Tr3nsfr on 11sj 0   
4 abve 	 in  

b) 	
: 

) 	err 	 o aorjou1 ­ 1L;-L-0C.13  on the aatizjf 	on 	Ui, Co :iss nw. L, 
accorii.n to '1ir p scribzi by hin, noostate, rtth a transfer., -  2or treatnt aiay f2Og the plc O' pesnt PoatLrg, 
Transfor frorn hart stations and rEa (p0Th and obov). on CompliqUon,  or tenuje. 



' It 
e ç  iii) 	poue 	tC(3 g 

rnaer o 	pouo for joirjj 	the. 	att1y a1tr 	ar4t1on o.1 n. cLt-pU ixio(t or c 	yor. 
T'y),3jeI' 0C.0 	..rrjr 	!.t/trc 	vdLrr/ 
OoLpieticn tf a 	- i 	-of -out. 

V) 	 I cal t  
ox It vt; z. rvi i 	or 	v 	1 Lcc 	o 	a 	CLz. t- 

1utua. 	rovi 	•tho i 	no ot--i:r 1ainant hjhc' 	g\ijty tot bth the 

o request for trntr ,jU 	flflWi1y be en-%, el7-- 
tained wilcon - 	 . 
aoa'Jnjjo aejon 	e.oet in the &j 	mcntjonj In 

above U. PfTu 	TGTh and othor cator7 oC tatho 	In thc 
irIti 

	
pcj --,(j WIU not rortna11y be potcL outsic the x'rQz 	jfl W11Rh,thä 	Qre Selected . - 

 Teachers of all c: Ater gories on 	?.ppOIfltflmt 
will be pott1 as tr 	POsjb1ó to ø'thoo:L*z 
in !nt'jx' areas. . 

 .ub3cct to avilabiljty oL oacancy PGTh/vj0 

O.tLiorafA3tt, 
fli3jflers on rroulotlovi or bn -  cUrGot retnci-it 

will he  pOsted' to a dIfrEront 	te other -th.n th, 
Ithre they I9De po5tc 	or are dj(jj ac thc 	' L cce viy be and 	/in 	Wi11 D  rornz'1.ly, not bc rnov1 

out 	ht state Lox' zitLaot 3 ye.rs 
:re cojolj 	rao 0  V.  

 
Oicrc/ - 	- 	-- 

/t&tt, COijQfly 	'd' hevo 3 yc'ar 	or 1ei to retire 
would not beposted out oii protjon/ttjo 	e;Lt- 

t IL already wrkInj JX1, boe 	tate. Subjeot to 
awLL1aWty of 	 Sijlurl 	thoe 	who 
have 3 year3 or iei Lcr. 	uperaivatjo 	£:d 'ike 
wtjx 	outa,d 	thur 	Li-t 	ri 	all.ot-". 	o; 
px'-jo n j'iorjj. :r thci,r' hO 
to 	:\v 	u 	..)iii-t)J 	-' 	 - 

 L:r 7I 	t;,i 	L;  
w2terLr grv'y 	tho 	.c C'c't 
Sie ycars in kth' 	iin 	pLe 	L 
, ye.rs Lor x'1i 	trntg 	cni Lo 

tcx'n agiLn tn 

••e/Pe.o, 	
- 

- 	- 



- _ 
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13 	Aastt. Commisoionx' will be competent to change the 
headqUArt!r of a teather on adnhini8trat±ve 1rounds 
to o.ny place iith,tn the region as domed fit and 
direct hin to d lecM.arge.h.t duties thr. The  
Astt. Cctoer3 bii1 repcwt rothtith the 'o 
with full facts to the CorEiistoner for confm-
ation or direotiois as ny be coneidrird 
by the Coimiziionr. 

14. 	Not ithtan&thg any proviclon in the abve 
uidelino, the Qo isiner 411 be competent to 

hake 8uth derture from the guidelines as he maj 
consithr nece3uury in the interest of the Santhan. 

Sd/as 
(v.ic. I Jam) 

àsi3tait Couuisoionor (HQ) 

Coy to: 

All Asitt. Coxtniz3sioner, Regional Officea 
.ericiriya Vidyalaya arigathn, for information 

and Guidanca. 

Sd/iuii 
(V.K O  1ain) 



\ 

iroin: 

tr. 1A6. Ansari. T;r (Log), K.V. i'o:2. hallwuy Uolony, Manyalore. 

LJdte:tC-07-93. 

To: 

The Uornmissioner, 
HQ KVS, New Delhi. 

(Through the Proper Channels) 

Subi liepresentation regarding Admissibility 
of Transfer TA & E.L. * 

Sir/ Madam, 

With due respect I have the honour to lay down the 

following points for your kind consideration and favourable 

action 

1 • 	I have completed the full tenurt, in the iirth Eastern 

region (NUt) s shown below 

Pleace under 	 Period 
NE 	 From 	To 	

Reitiarks 

(a) K.V. Khanapara 	1.9.86 to 21.12.89 	Total more than 6 
(Guwahati) 	 yearswithout any 

break or claim 
ib) K.V. Hap1' Valley 22.12.89 	26.11.92 	a1lMed in between. 

ow I got: a choice posting to K.V. iviangalore where .1 

assumed n.y duties wef 21,12.92 and claimed for the transf':r 

nenefits (T.A) based on the completion of the tenure in the 

NER (irrespective of the Station)under the provision of the 

region and not the station. 1 also appliedfor the credit of 

E.L. as 1 worked in the new Vidyalaya when I was due to yet 

t.:e winter vacation at the old vidyalaya (viz 1992 or 92-93) 

It will not be oit of pi.t-e to ti:ritlön that on IE*t -  j( 

c 
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transferred t viangalore, 1 wai not w i irj to wOV' 	io to o  

certain difficult Ics and applit.d for the cancellation ot the 

transfer ( A copy attached) but the principal of K.V. Happy 

valley pursuaded the att'r very cunrilnjly und- told iii that tie 

-had received a telegram I LOUt the AL;, jilchor t or ieliv1ny 

me and the conf tuiatiofl oh tho udiitsibillty of transfer It 

to me. He accordlnyl.y asked ne to apply for the saiiw in 

writing and he. relieved tie on 26.11.92 with transfer IA advdnCe 

• of Rs. 17,500/-. Now after a period of 6 Months the same 

principal is writing for the r i on-adii1bi1ity of Transfer TA 

and recovery of the entire amount (A copy of his letter is 

attached). 

In view of the above I humbly request to consider my 

case sympathetically for admiibility of the Transfer TA under 

the provision of the facilities granted •to the region or othe-

wise terming my transfer in the interest of the Sangathan 

along with the applicability of the E.L. inlieu.-of the winter 

vacation for the year 1992 or 92-93. 

If it is adiiiisie, the .mount may please be adjusted 

fom ny T.A. bill (already subiiitteU in time). If it is not 

admissible, I feel that I have been deceived. As per my co?sci_ 

ence, had I been aware of the non adiissibility of it, 1 would 

have not at all moved from the old station at my own cost;, In 

that case I may please be transferred back to iii Llong as uy 

family and all the belonginys are left bhifld at ahilJ.o 

I can't afford to bring them at my own cost. I nave come 

here with the minimum requirement and 1 don't Hind to go oack 

to shillong. 1 assure that I will join mity duties imtnediata4y 

on transfer back to 6hillony and hereby under take to 

return the entire amount of adv,mnCe within a month on 

assumption of my duties. Application in the prescribed foams 

ftransfertoShili0ng on " Spouse case" is also attache 

as my wife is a PiT at Shillony. 
•--.-.- 

- Thanking you, Yours faith fully, 

As 	mk 	 . 	 ( .-•.. 	i 
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To 

The Principal, 
Ky No.2, fly. Colony, 
MANGALORE. 

Mangalori. 
19.10.1993. 

Sir, 

Refi- Your 0.14. No, V.4-17/93-94/157, Dt. 18,10'93. 

• 	 Contents of your 0.M, to the effect that I have, been 
unauthorisodly absent since 13.ii1993, for more than Wdays are 
false. It is just your planning to fix the date from 13.7.1993 

)
and intentionally creatal  the problem yesterday (18.10. '93) Just 
to calculate more than 90 dzoys and(epriva me from the benefits of 
Autumn break which is from 22,10,1993 to 31.10.1993 1 J r Lctfr-'. 11.-.,1 

t,.• f t( 	-' -% 	''' 	<. 

 

4 	v% 	1r1 - 	( ' :. 	
,. 	

, 

I had sought for ' days E.0,L. from 13.9.93 to 18,9,93 and 
rejoined duties w.e.f. 20.9.1993. As of usual I had handedover my 
leave application to you before proceeding on E.0.t. Ever since 
after rejoththy duties Z have been attending to the same and as a 
token of my presence I have been affixing my signature in the 
attendence register in due course. Even prior to 13.9.'93 my 
attendance is marked in tho said register. Uouever I now apprehend 
that you might have attempted or(Uready deetroyed the said record 
of my attendence to bolster allegations made by you in'your 0.M 4  
under reference. If such be the case, please note thattreserve 
my right to take an appropriate step against you for dstruction of 
my attendancs records or any wrongful attempt to disqualify its 

The ebove is not the only occacion, you.hava been out 
harassjne me. It is a matter of records that since I93. 1 91 you 
have caus.d with holding of my entire salary o.tensibly towards 
recovery of the T,A, advanc, granted to me at my previous place 
of work (Shillong). .ocording to my calculation the deductions 
already effected is more than the T.A, advance of R.17,500/- 
sanctioned to me originally. This means more than what is due from 
me nas already been deducted by way of your withholdtng my salary 
effective from 1.3. 1 93. Your atm seems to be to finish me and my 
family economically. 

As if the above is not sufficient, you have been now trying 
to keep me away from attending to my legitimdte duties through the 
Assistance of the local police. I have already lodged a comp1int 
with the concerned police Station. A copy of the same is enclosed 
herewith, 

With due respect to yOur office of principal., I roquest 
you to stop haprassinc mc at least from now orrards and permit me 
to continue my day today n:rinal duties. In c-use yu are not 
moved favourably considering this request please note that you 
would be facinc me toit.sve recouro to sich process availahe to 
me under the CirCwstanc:es at your of fica] as well as personal 
risk as to all costs and consequences. 

Thanking you, 
yours faitrfu1Ly, 

¼f] 	: End s- (i .( 	j4:4iRI) 	- 
Copy of Complaint dtd.18.IC.'93 TG.T. 	(Rnq.) 
lodged with the P.S.Padeshwara. 

JL 	 - 	•• .• 	• 	••J 	- 

) 
•, 	 • 

/ 	/\.Vf' 	•') 
re • C)ç . 	

• 

Cl 	•s- -- 	 ' 
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H •  
K.V. MEG & Centre 	H 

I3ANGALORE-560 042 

F.PF-1 /26/93/KV3(LGR)1 	 20-10-1993 

OFFICE 	ORDER 	 ..• 	 ... 	
,,. I 

Shri M.G. Ansari, TGT(English) KV No.2 	 . 	

0 

Marigalore is permitted to report back on duty  
to the, Principal, KV No.2 Manglore without any 	 H prejudice to the departmental action which may be 	 .. . ..0.; 

taken against him. 	 0 	 . 	 •.. 

Z
GT

(A.DATTU RAO) 
G. Ansarl 	•.ASSISTANT COMMISSIONER(0)M 	' 	 . .

T(Eng) 	 .. 	 . 
KV No.2 Mangalore 	0 

Copyto: 	 H. 

1. The Principal, KV No.2 Mangalore. He is 	 •0•' 

requested to allow Shri M.G. Ansari to report 	
0• 

for duty in his Vidyalaya. 	 . . . 

ASSI.TANT COMNISSIONER(0) 

0 
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Prom:  

e6o eN 

TO, 
The principal, 
KendriYa VidyalaYa No.11,' 
Mangalore. 

17) 

Sir, 	 ..-...- . . 
- ( — ----------

VV,
7 /a}(  

This is to infom that I ,heeby4JOifl duty today the 

forenoon on expiry of 	(' ' 
leaye for 

the period from I 	)( ..r 
	to 	/ 

Prfi,/SUIX 
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1O-1O"93 	

6f,  

To 

	 D b-3 

The 	1J134 eotr ot o1ic, 
[QId3131113 i. ,olice Stction 
i'I;fl, .4H(;ALoi (L. 

3ir, 

This is to brina to your kind notice that one Mr. M.. 
Juuarj cina to Yidyalaya to2j and he 15 obatructing in normal 
Iunot.tonlnC 01 the VIdyalayt, He was a t.achor 01 the Vidya].aya 
and ho had rcatnod absent I rua dty-umauthoritisedly (i.e. 
wIthut any tn1or'.tion or Icava lettr) 1ron 1 -7-93, W O hav 
lready ppui..nLd a 3ubrsUtUtE (ton tem.oriry baø.t) in hi3 

Dlaee - as oth.rwiso classos would ba cuffering, Aper r'1eo 
an iployee who C8 on Jfl3ut,rio0d loavu for more than 

90 Iay — can rejoin duty only at We ple allotted to bin: 

by our 	 icioner. w :ch It w hthly irrJr 

:rIai3 cri.ciini1 conduct on 1ii part to borcofuily snatct We 

chool records and ci1.3rut nDi'ia1 runctonth€ 01 the school 
with hizi v:•ry rude Lcliay.Ioure Uance I ilQreby request yu to 
kindly evict hiui 1rurn thi )ronIi..c i.2di:1tc1y and tius help 

ie in ruradnS the Inntituti.cn ioothly. 

:e:justinj, or ii?CU.ate c.ction. 

TIIUIA'Un yoL, 

Youra rt.ilthxuliy, 

df- 
(. D. Wd1U)D1f(I) 

'.Lnct :il 
'.cxiyi !id,ra:La1a-I 
ftirlore-57OO1 



• 	 fl 	t-'A. 	KJ 
To 

The Officer in Charge 	 K,V.No.2, Rly Colony 
Police Station, South Mangalore, 	 MangalorS.-515001 

'4. 	 Pandeshwara, Mangalore 	.1c,) 	 Dates itith October 1993. 

Sub5 Request for 	dq4nq I I flAgainst the Principal 
foe 

Sir, 

1. 	I have the honour to bring to your kind notic. that I am 
a permanent teacher of Kendriya Vidyalaya (central School) No.2, 
Rly, Colony, 14angalore having come on transfer from Shillong to 
Idangalore and joined my duties in this Vidyalaya wof 21-12-92 as per 
the order of the I-Iq. Kendriy. Vidyslays Sangathan, New Delhi. 

.1 	 2 0 	As usual to-day, the 18th October 1993, also I went to the 
school at 0850 hra to attend on my duties. Suddenly the principal 
told me not to sign the register to-day but I signed an usuil and 

i-' after the prayer I was ready to go to the c]eis.In the meantime 
two Police Personnel, came to the school, on ôamsnd of the principa 

had ajtalk to theprihilend Brought me to you.roffice 
yLrfther.by causing my absence in the school wef 0930 bri on 18-10-93 
.'and I was further instructed not to enter into the school.promieeg 

- as per the instruction to this by the principal. The'principa]. 
/ç 	had prevented me from signing the register and doing the 

duties in thn month of July 93 also and I had reported the matter 
to the higher authorities. Since then it4ii7 goin;j on well.  

• 	 / 	 ., 

I .  would like to mention thit while coming on transfer from 
' 

	

	8hiIlong to Mangalore, I was sanctioned an advance of Rs,17,500/_ 
as TA/DA by the previous School (Shillong) • In t?le pretext of 

1-r non-auissJbiljty and revery of the advance, the principal 
of this school has stopped my salary wef. 1-3-93 and I have been 
paid IIIL amount for the period from 1-3-93 to 309..93 and even 
till to-day, .1 dont know the dispoaal of my aelary for 8 months 
amounting more than Ri. 25,000/... whether it is adjusted fully 
ajainst the advance or simply eaten by the princip!i1 and clerk. 
In the month of July 1993, I had requested the principal to pay me 
the arrear, of my salary for the months of Mar. 0 93 to June 1 93 
(4 months ) as the amount was bc!iy required for the treatment 
of myfther who was suffering from cancer and recover the advance 
if TA k not admissible, suboequontly from my salary of July 1 93 
onwardth-'but all the way he refua'd to pay me any sjrboi&nt and my 
father died on 3-9-93 due to poor treatment in want of money. 
Thus, the principal is partly responsible for the death of my father, 

e.1 . 
4. 	In view of the above, I request your honour to b'i,i 

I R against the principal (Mr. H.D. Nemboodri) of KY No.2, 
aly, Colony, Mangalore and suitable actIon may please be taken 
against him. 

Thanking you, 

Yourn fithfu1ly, 

• 	 • 

M.G. J½NSMI) 
Trained Graduate Teacher 

Ky. 10 .2, R..y, Colony, Vtga1oro, 

liclo i.urerc to your letter No. Y.4-.17/93-94,'157 dt,181093 
which you issued me subsequently, saying that I am absent for 90 
days which seems to be wrong, i was absent only for a week: and for 
that I had applied for the EOL from 13-993 to 11-.V)-93, I don't 
know how I am being directed by you to go to the 

A Banga1ore 	 stt. Conjs s joner  ,y. 	
(' 	 •\ 	) 

2•. •

Ur1 PC 

Copy toi 
The Principal, 
XV No.2, Rly.Colony,Mangalor1. 
frki 	I..__ -____.. - 	- 



A 	AIL 
(POLICE 	REPORT) 

7/ 	TOWi1tiSO EVER-IT-MAY-dONCER 

/ 	vi.n in to erort 	the Principal of keiidriy 

• 	( Vdyn.1.ya !lo.JJ., R1.1.1wy Colony, flangrilore, Mr.I1.D.Namboodiri 

hi1odoed a comnlaint ag€dnt a teacher of the sanie Vidyalaya 

nainly r1r1.G.Anri on 18.10.93 re:;arding his absence and 

iiibrhaviour. But, when the Police was sent to the School, 

it was found that llr,M.G.Ansarj (the teacher) was very much 

prer.iiI: on dfty. llownver.filr.Ansari was evicted from the School 

	

nud b:ouqht to th Police Station. Pandeshwara 	a insisted 

by thr.Pr1 neioal. The mat tr was investi'atcd and it was foiod 

thrt ':hr coinr.,i.oint lo'c(i by the Principal was false as the 

	

teacher was not absent 	unnutorisedly for any time and 	, 

nothing was found wrong in his behaviour. Hence, the teacher 

was left free on the spots. The same thinq was repeated on 

1.11.93 on which day albQ the teacher, t4r.1t.C.ns.ri was found 

on duty taking his normal classes as usual. lie was again 

br2uht to the PoU.r.e Station and left free on the spot with 

an advice to aporoach his higher authorities for th harass- 

ment caused to him by the Principal sinc ,D it was a school 

matter. Thus Mr.Ansari was foUnd present in the school on 

both the days when the Police visited the schon). on 18610.93 

and 1.11.93. Besides, his presence on 21.10.93 rCter obtaining 

the permission from the hiqher authorities was reported and  

recorrJd • lie reported his presence on 1,2,3 and 4 Nov 93 also. 

His eviction from the school oti 10.10.93 and 1.11.93 was 

ufortun-te and due to the misguiding and misleading the Police 

by the Principal by giving the false cornlaint. 

.. 	 • 	

.. 
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H 	 - 	 From: 
14.a0Ansari., TGT (ENG) 
1W No.2, Railway Colony 
MANGALORE - 575 001. 

	

To, 	

Date:tiNovember 1993 0 
The Asstt. Commissioner 
K.V.S.,RO, .BGR 
BANGAWRE-O.O42. (Through Proper Channel) 

Sub: 

A REPORT. 

Further to my applicatton dated 21.7.93 9  I have the 
honour to submit a few more incideits of the recent past:- 

	

I • 	On a false complaint lodged by the Principal, I was 
evicted from the school by the local Police on 18.10.93 and 
taken to the Police station whore I later lodged a counter 
complaint against the Principal on the same date (A copy is 
enclosed) Y 

	

2 • 	The. Principal gave me a Memo d/d 18.10 • 93 which was 
duly replied on 19.10.93 (Copy enclosed) e$ides a note 
in the complant dt. 18.10.93  but he didn't óonsider the plea 
and I was forced to come to you (The AC at Bangálore). 

	

3, 	I performed night journey and met you (Our Hont ble Ac) 
on 20-10-93 and you very kindly permitted me to report back 
on duty vide F.PF1/26/93/KVS(BGR)/4153 did 20-10-93. 

	

4. 	Again I performed night return journey and reported 
back for duty in the morning on. 21-10-93 (The last working 
day of the month) with the proper joining report along with 
the Principal' s copy of the a/rn letter but the Principal 
didnot allow me to sign the Attendance Register rather he 

asked me to submit another joining report (which kas returned 

to me in original with his remarks later on) yet another 
joining report along ciith the leave application but still he 
kept -on hiding the attendance register in order to prevent 
me from signing of the same. I reported the matter to the 
Police (since they were in the picture) on the same day (A 
copy is enclosed)Ynd to you by means of the telegram dated 

21.10.93. 

( Contd... 2) 



:: 	2 	:: 

5. 	on reopening of the school, I attended the school 
and signed the attendance register on I .11.93. 	again the 

/ 

	

	
PrLncipal lodged a false complaint against me and the local 
police came and called me out of the class and evicted me 

1 
	

from the school once again and took me to the P/Station 
in their vehicle on 1.11,93 (in front of the Starf & Students). 

/ 
	

The natter was reported to you iimnediately vide he telegram 
F 	

did 1.11.9. Since then daily (means on .
, 3 and 4 

4 . 	 io7ember .1993), I have been coming to the schcol and r.inning 
to the Police station but in vain. He is showing me absent 
thoush I. was daily present except on 5.11 .93 when I was with 
you. In the mean time I put up an application to the police 
for the investigation for htras sing me only again and again 
(A copy is enc].osed)' The Police people made an endorsement 
and gave me a paper (Copy enelosed)irecting me to go to 
Bangalore and approach you (the Higher' Authovitis) again 
for the cettleent0 Thus)  once again I was force, to. come 
to you (Bangalore) and met you on 501 03 and once again 
you routed me back for duty with the oral instrutions only. 

In this way, I am being harasscd a lot inolving the 
expenditure besides being humiliated and insulted in the 
S,ciety, as well as in the Teaching Instituton apart from 
with holding of my entiresalary with effect froii 1.3.93. 

I t  therefore)  reciucst your honour to take 'stkitable 
action to give me the relief and peace of mind. 

Thanking you, 

Yours £aitlttul].y, 

Eric].$ As stated. 	. 	 (M.G.ANs )~T(Eng-) 

IC(  
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Ex.P.i 
. 	 1T 

TRAVELLING ALLOWANCE BILL OF THE ESTABLISHMENT OF KENDRIYA VJIYALAYA NO . 	 FOR THE MONTH OF 	ry I 	 - 	 . zw 

	

I , • 	 Micgc by Po 	Djjy Aljowa 	 Aniaj Espenses 	qT,1 T 	55Ut 

	

Particulars of tbe Journey an aJ 	 701W Air 	 - . 	
-- 

	Oft 
Name 	 Head 	Actual - 	 I 	

I 	 — 	 Purpose Total of ± 	 & 	 Quarter 	Pay 	 Dencrcurc L 	;.rrtval 	 I 	 fr 	rtrfsr 	of 	each line gnation 	
o 	

I 10. 	- 	No. Rate1 	ount No. 	ta Aunt 	Particulan 	Amount Joumev Classy 	Amount of ' I 	of 

	

Station Date 	Hour Station D 	Hour 	° 	
Fee 	 Knss 

,e%.1 	
days 2 	3 	4 	5 	6 	7 	g 	 10 	II 	2 Ra.13P. 14 	5IRs.l6p 	17 	I8Rs.19P 	20/ 	Rs.21P 	22 	Rs.23P. 

-- 	- 	/c 	/cv 	 . 

30 

__ 	

— - I- 	 ..• 	 ___ __ — 	 -.- 	
- 	 -. 	

-- 	-S.->.- 	---.----.-..- . 

	

2 o 	 —.. 	o •c i 	 J! 

	

- ?nI-- 	-- ----- 	. - 	- 	 - 	 S- 	 — ZM 	 ?53Q 	

. 

,.J4 	L. 	 -, 	— I. 	 .-._c'- - 	 . 	 / 	A( 	 / 	
Tr 

	

- 	 os it1 tt Deduct of adv'ancco(T. A 	
' 

5TnT nTT Femmi f q, 	 irty1r ritr.r  
PARTICULARS TO BE OEN Y 	PLOYEE ON LEAVE TRAVEL COCESS1ON BILL 	 -- 	 ficm Mn Net amount recuired for Payment 	 ' Fnftr 	n-rt-r 	

frfi\patc ofjinencemcnt of Continuous service. 
 

TTA Name o(ome Town 
 ir 

	

	it f4 et Mir Shortest Route from theNeadquart rs etc. to the Hot.= Town — 
and normal mode of conveyance / 4 	tl'T flitt 	 am-f Period of Leave availed. 	

- S. rfeert i 	r  

Relationship of the meribcrs of family and age (who availed the concessionj_.c/ 	••__&•7 6. 

Whether prior information of the journey has been given to the Vidvalaya. — 

7 fitp r: srf 	rr itt Particulars of advance taken Ra ..... .4L—  ...... 

	

.. 	/ 
Iirfsr 	- 	Date of dawal . pJ( ' 

	 wn 	ptrisr 
Pm ftrr ar I % f for seITf(umily or both 	 Sipaturc of Employee 

Zr 

	

- 	 . 	
S 

CS-17 

Remarks 

24 

r/r 
7, '13i 

1W QR?37 7r/ 

S c 

rf, rim 	.1 	 s 	Qri .J 
Rivcd the aum of P.s 

Passed for Rs_._................(Rupeen_........ 

arii,tr.riftt P 	cipal/Clsairtnan 

Rupeea....____ 	 — 

frtnr WT Axrrtram CERTIFICATE OF DISBURSEMENT 
tfnrrr frrr 	rter k ftc —st; ar,i v-tn ft P 	n'rmfrt tcr ftrew 	tftr 

Ccrtilied that the amount due-on this bill has been 	disbursed 	to the 
wsi-ml it rPtrnt proper Person and his acquivance obtained. 

Signature of Employee  - 	- 	wrtTi Principal 



I' 

CERTIpApEs I 
that 

i I 
travelled by the class of accomodaijon for which tavg alJowncc has becó claimed in the bilL 

1 actually travelled by Mail/Express train as claimed in be bilL 

No returned ticket was available for the journey for wch the claim has been made in the bill. 

1 was actually and not merely consuucfJvejy present in he ca mp on the days for which daily allowadce i has been claimed. 	 ..• 
5 1 

was not on casual leave or restricted holldays on the &ys for which daily alowancc has been claimed 
in the bill. 

6. The Govt. conveyance was not utilised for the journey for which road mileage allowance has been 
Iiaimed in the bill. 

741 did not perform the road journey for which mileage ajawance has been claimed at the higher rate 
described in rule 45 

of the supplementary Ruic3 by takits a single sent in any puolic conveyance which 
regularly plies for hire between fixed points and chai-gesed rate. 

LI also certify that the journey was not performed in aw other vehicle without payment 	its hire £ba.rges for incurring its running expenses. 
9. 1

1 did not Perform road journey along with any other em;oyee of the Sangathan Govt. seant in a car 	- 1elonging to him. 

- 	
10. ! was not provided with free boarding any lodging at thexpenses of the Cehtral Govt./Sthte Got. or 

acal body. I did not stay in a Govt. Omcc. 

11 have not received any T.A. Advance for the journey ir which he ctarmed is prr%rrcd/1 received 
tvane of R.s ... .... ._ ......°C.. 	

A 

Signature 

Designation of tbemoloyee 	
;. 

CLrtlficate to be furnjned b Conrrollw2 Officer 
crried that the journey was pertormed in Sanathan's znrrect. 

L.etificd that the claim for peraonal effects IS reasonable. 	 - 
3.jrtIded that the journeys for which T. A./D. A. as i 	hem claimed in the o;eaent oill were actually 

.errormed by the omce concerned in Lie interent of Sa--tl'an 	 - 
I 	 - 	 - - - 

S:ndturc 

rated 	
Dsignatron 

4 	 Q 



	

:. 	 . 	 '• 	• .: 	: 	
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f 1,:Ict 	

'( 

	

Ir.2F ;.4;t 	4s: 	 1!'c;-44 I,-___: 	_ __,i:_._j_, :- •..:..,' 

' 
F.384y 	5 (; ' 1 994 4"c1; 	 Tt :  * 	 U xN ' 

) 	 I 	• 'r31\  
il" Th following teachers of Kendriya Vidyalays mentioned I 

against their names attendpd the Inservice Course for T4G T. ' 

	

't 	 at JC.V"l I)PT Powal, 4Thombay-76 froth 1 5 f1 Sept94 5t ,Oc  tl;q~ " 	ti 	 1 ti 	ttL 	 (L 

- - 
f' 	 Papcicipan -b 1Name of the 	Region 	Reported. 

On •, 

SI'1Mangat 	 'No.1 Devlali. uBombyc, .11.-9-9L FN 
MrS Rkhi PaluleAL' ,No 2, JtFS Pune Bombay 	IL1-9-914 1  AN 1i ilj\ 	 ri 1 4 Shrm — 	 No11, behu Rd 1Bmbyl 	1-9-94 AN 

E 4' 	'S;tRopaljtJNjtra' 1 	1 AFS , V I 	onbiy.M 	14-9.94 AN • 
1Lohag on 

Qwfi MsJt'xtpa'Joshj 	1 T7jt  INDAtKhadak4fas a omby 	1L-9-94 AN 
Mrs 	.Ja Murthy t 	 No i,lDehu Rd 12 Bombay'4 	1-9_9l AN ' 

	

"-C-7 bMr 4 $4P tbharma 	 'OF Bhusawl 	ohay 	P1 11-9794 AN 
8. Mrs. Urm1a Chawla 	BEG Yerwada 	Bombay 	1i -9-94 AN 

Mrs 4 	,Rawat 	 No 3, 9-BRD 	Bombay 	1L..9_94 AN 19  Mrs. unam Bhasin 	1 NCH Bhindup 	Bombay 	-9-94 FN I '•t 	 I 	 F 	'-U. 5 flJjJ I 

	

'Si 11 ,"Jrs Sujata Debnath 	Koliwada 	Bombiy 	,1-9--94 FN / 	12 Mrs Jayanthi Kalanidhi AFS Thane 	Bombay , 	-9-94 FN v 	 f r 	jri ,,t 	 . 

	

' 13i,, Mrs. i4aéta Singh 	 1 ,1NS: Hamla 	Bombay 	1_9:94jj 
Nehru Nagar, '  Bombay' 	1L_9_94 AN' Y1 	4.P 	11, 	4"•:-'' 	4I ') 	 r 	t' L 

	

tt,
p.1, 	4 	 I 	

•' 	, 	 •'.'"tj',",.'I'I 	."-' 	 :'• 

15 	Mrs F4.iLimaye 	 CNC, Pune 	Bopthay 	119_94 AN 
- 16 1'1 	

Mrs 	nurag 	g 	VRDL, A 'Nagir 	Boby 	1 1 -9-94 AN 
11, 	Mrst .Ps.IBansod 	No.1, A'Nagar 	Bomhiy 	1-9-94 AN I. 	 . 	

I 	
•i:' c'4( 	 F 	If 	

'' 	Lit •'.) 	
I,4! 	 .1:l(: 18. ,Mrs 4  ILAII Sahal , 	ONGC Panvel 	Bonbay , 	1-9-94  F14 .  rj 	i. 	A 	

i 	lii 	\ 

	

4a jalaksi-imj N 	Minambakkarn 	Madras- 	14- -94 FN .'. 
 

20 Mr. 5, Christopher 	Vijayanarayanam Madras 	14-9-94 FN 1 "i.' 	 . 	 ' 	' 	 ••I'.S, 	 ':.t:II.'' 

	

i 	1 	!1 S jqiQtilc 	 No.I,Naval BseMadrjag 3 1 4-9-94 FNJ 

	

1  22 ' Mrs.,Anrjamma Jane 	Ottapàlarn 1 	Madras 	1 4-9-94 FN, 
t 	 t,Mr 1 ' 	KGangdhaxa,n Nd f(czhikode 	adras 	1 47-94,FN I' •" i4' 24 	Mr's V ..8unanda' I 	 Ii P. Hill 	fladras 	14-9-94 FN 

	

''I .44jj 	I 	 ; ç \ \ 	 I 1alappuram 	 I 

I 	25 	Mrd41.Ambjka 	' 
LIlT Nadrs 	Madras 	14-9-94 AN 

	

' 	

. 	 I  Nr 	I ) S4ivaraman 	¶f!1T Madt'as 	Madras 	1 4 -9-94 AN 
4 	

27J1Mrs I t.Pece Rani P. 	FS Avadi 	Madras ' 14 -9-94 AN 
'28t ' Mi ' INanoharan 	 1, OF 	, 	1athas" 	14 -9-94 AN 

	

wIf 	4 	l 	' 	 tUlruchir-ipal4i ,r 	 ' 

29 	'Jeresa 5 abastin 	iwbber Boards "Nadr- 	o15-9_94 FN if 	 Kotta, '\ 	 I 

30 Mrs 4  usan Augustine 	CRPF 1Avad1 	Nadra 	, 14 -9-94 AN 
31 	Mrs 4  Pramila Robex'tson 	I1VF Avki 	j'Madras 	1 4 -9-94 AN 

I 32 	Mrs 4  LathaQ Krishnan 
' 	

Nagar 	M3drs 	159-94 FN 
33. Mr, R. Rajalakshmj 	1V'adural 	Madras 	15-9-94 FN 
34 Mrs, AmudavallL.Palani. 1CRPF Avadi' 	Madras 

	
15-994 FN 

	

,s4je Cher.lan . 	 . Madras 	1579-94 AN'1 
I 	 H 	 P . T . O .  

CO) 



• < 	o. 	 7t 	Rein 
with Deig n ion 	y;dy3 l y. - 	 ?Id  

• 36. Mrs. U. Vijayalakshmi 	CC4I. Tandur Hyderabd 	4 -9-94. 
37. ivirs. S.P.V.• Rajesw.irj 	Nallapapadu 	Hyderabad 	4_9_94  AN 

Curitur 
Mr. S.i., Mohàmmad 	Hyderab3d 1 4 -9794 AN 

39. Mrs. Bharati Nayak 	Steel P1-mt 	•Hyderbid 	 1" 
Viskathapatnam 

40 	Mrs, L Xavier 	 No 1,brivijay_ Hyderabad 1 1i -9-91i AN 
nagar 

41., Mrs. •AnItha Tampi 	- 	Steel Piiht 	Hyder.abad 11 -9-9 14 AN 
Vishathapatnam 

Mrs. S.. Srivastava 	Hyderabd 	4-9-9 AN 
Mrs. K.Leelavitj Chandran CCI Yerraun- Hyderabad, 14_9.'94  AN 

tla 
44 Mrs D Nandini Kapoor 	Uppal 	Hyderabad 4-9-94  AN 
45. Mrs. .;Shobha Rani 	GPRA Campus 	Hyderabad 	-994 AN 
46.: Mrs.'Me.eraj F Parveen 	No.11 fl.li.Lines Hyderabad 14-9-94  AN 

Golcond.a 	. 
47. Mrs. Geeta Subramanjan Picket 	Hyderabad 15-9-94 FN 
48 Mrs Reena Anind 	Picket 	Hyderabad 5-9_94 FN 

Mrs. Zakirunnisa 	I1FS Hakimpet 	Hyderab)d 15.-9-94  FN 
Mrs. Lilly Joseph 	Timulgherry 	Hyderabad 	5-9-94 FN 

• 	51. Mrs. Renu Gurrath 	Trimuigherry 	Hyderabad 15-9-94 FN 

• I 	. 	52., Mrs.. D.R. Hjld 	 Picket 	Hyderabd 	-9-94 FN 
53. Mr. Mohamm-ad Au 	OF Project 	Hydrabad 15-9-94 'F 

Eddumailarim  
54 1.1 Mr, fl.B.Chandrashekar 	}Iaosan 	B.angalore 14-9-94 AN 
55. Mrs. Lakshrni Jayaram 	DRDO Complex 	B3ngaloré 	4-9-94 AN 

• 	•; 56. Mrs. Annie.Alvares 	• No.1 Visco 	• Bangalore 14-9-94 AN 
Mr 	M tz Ansari 	No 2, Manalore Banglore 14-9-914  AN 

He/She, is relieved f1roib this vidyalaya in the aternoon 
'1 • : 	 ............. of 5th Oct'94 with the instruction to report to theit 

respective vidyalayas. . 	
• 

• 	.:, 	No Free, board & lodging were provided to the participants 
during the Lourse. 	 . 

( NR, 	.C,RlEDI ) 
• 	 . 	 PR1NC1 	& 

• 	 '. 	 , 	
. 

 

	

,Vh NUL D1kiCTOR 	• 	.• 
Copy to.- 

•' l.,ridjvidua1 concerncd 
The Prjncipal • 	, 	 ' 	q if /i, . T. PowI 1  

• 	KV. 	 •-.,,4Qflfl7 

• 	 3. The AssttCoa'Aijssjone 	. • 	• 	 • 
• 	 K.V.S. 

Bombay/Hyder3bad/Nadrs/B-inga1ore 	 I 
• 	' 'Regi on 	Region Region Region 

• 	 I 	- 
NOTE 	 __ 



nnta.s 1I 	 .w_s':h:g 	TlBRri 	- 

	

TRAVELLING ALLOWANCE BILL OF THE ESTABLISHMENT_OF KENDRIYA VIDYALAYA /vt, . 5 	 IMP mr Mrm.rn4 (W  

E. P 2 

TT 
tTT Wr Or Railway 

nir ZM fiwft. elim %rM .  'iv Steamer 
Til 'W . n,  

Particulars of the Joutney and Haiti ... Mileac by Road Daily Allowance 	Actual Eapeoses w7 wr 	atfka srq Air 

Name 
& 

Dmignaxion 

Head 
Quarter 

Actual 
Pay Departure 

- 
il1tl 	Arrival 

' 	2 
- 
No. 

'i 
fo 

No. Rate A.jtsount 

- 
f 	atrtrflr 	lrq7v 	VrtTfO 
No. Rate 	Amount 	Particulars 	Amount 

Purpose 	Total of 
of 	each line 

Journey 

Remarks 

-. - - 
sn fisfit nyu ee ftrfa wit 1 of 

AmOunt 

Statio Date Hour Station Date Hour ° Fare Kms days 
2 3 4 5 6 78 9 10 II 12 Re. 13 P. 14 15 Re. 16 P. 17 	18 	P.s. 19 P. 	20 	Pa. 21 P 22 	P.s. 	23 P. 24 

1!1 ' 4z 
!.!i2 !4öi 4i - iiJ,,-.u. 4.o..j 31  

q 

- - /062•'t io6z...'v  ris'e . 7'4.c, 
9,0 jrjc 

7. 

. 

A - 

Total 

itWTT itT ftitissqr ftie q njr 	rti fem str ztM  
PARTICIJLARS TO BE GIVEN BY EMPLOYEE ON LEAVE TRAVEL CONCESSION BILL 

IIitFitit lT arreit ft firfit Date of commencement of continuous service. 

(5T) 117 itrit Name of Home Town  
q1mq 4 I trytr itrii Shortest Route from the Headquarters ctto)he Home Town 

and normal mode of conveyance  qq'fi flict itt 	 araft Period of Leave availed. 
itfwr 	teeq'f Tnsit 

Relationship of the members of family and ase (who aviledAhe concession) 
,. IFFT  ii 11 it 	1r rwmvrit 117 itT it? 	

/ 

7 fi srt 	c7 mu Particulars of advance taken Rs./.................. 

Whether prior information of the journey has been given to the Vidyalaya. 

wscflffst 	 Date of drawal 	 C 

iT417ft 7.  l• efsft r fI*t1 for self/family or both 	 Sitrnaturc of Employee 

tiit OTT 	T itT itZ1T Deduc: 	fid,ilice of T A 	ruv. - 

9T 17'1 F11T nWM7r " TM Net amounl required for Payment 	'T' 	" 

H. ................ 
i 1 T11 it 11 TWT 	7 	17T 177 

Received the j of Pa... 	
f Passed (or Rs._.ki.HM/. 	 .. 

jsntTitfir Principal/ f 

Rupees 	
_ 	 .drsy: 

	

T 	Certificate of disbursement 

	

F 	.I1itT itWTii1 117€ 

11iT1TP Ii 9fl'_v 	eentt Ill T1117T 17177 i 

Signature UI Employee 	CCrtili*.d that the aunt due on ibis bill has been disburted to the 
proper Person and his acquinance ootaintd.  

nTlvT Principal 

. 	
. 	 -I 



0 •  .-.- 

• gö-cs 

RTIF1ED that:- 

i 	i travelled by the class of accommodation for which traeffing allowance has been claimed i 	the bill. 
• I actually travelled by Mailxpress vain as claimed in the 	L 

No returned ticket was available for the journey for which the claim has been made in the bjl. 

• 1 was actually and not merely constructively present in Lh.e camp on the days for which daily allowance 
has been claimed. 

1 was not on casami leave or restricted holidays on the das for which daily allowance has bcri claimed 
inthebill. 

The Govt. conveyance was not utilised for the journey for which road mileage allow ance has been 
claimed in the bill. 

1 did not performehe road journey for which mileage allosance has been claimed at the higher rate 
- described in rule 45 of the supplementary Rules by taking asing1e seat in any public- convcyatae which 

regularly plies for hire between fixed points and charges fixçi raic. 
S. 1 also certify that the journey was not performed in any 	ther vehicle withuut payment .1 its hire 

charges for incong its running expenses. 

1 did not perform road journey along with any oücr emplovee of the Sangatha.n Govt. servant in a car 
belonging to him. 

1 was not provided with free boarding any lodging at the expenses of the Central Govts I Stats Gsi. 	or  
local body. I did not stay in a Govt. office.  

II. I have not received any T. 	Advance for tha journey forw:hich the claimed is preferred /1 received 
advance of 

If 
Stnatut TL 

Dated 	r 1 	- 	 Designation of the employee 	L' 

• 	 - 	j• -- ;
C L 

 ertificate to be fumisW bv Cottrolling Offic 	er - - -- 

I. Certified that the journey was performed in Sanganan's interest. - 

8 Certified that the claim for personal effects is reasinable. 	-t 	• 

- • 

• 	 ) 

3. Certified that the journeys for which T. A.fD. A. las been cl i1i med in 	the, present 	bill were actually 
performed by the office concerned in the interest ol Sangathan 

• 	 • 	 ---- - 	- 	
- 	Signature....;,.,t1.n_y 

Dated 	g 	t 	• 	
I 	

Dewnaifln---  ........................ 1'  
• 	 -• -- 	

--- ----------• 

- • 	

. 



•:.1 	'.-. 

r7 	
' 

• 	 ,;. 	

: 	 . 

• 	 - 	 • 	 - 

The Inspe.t.r of p.iice, 	 •9 
Railwr Pollee Stati.n1 	 • 	 •': ' 

MANGALoR 
• 	

. 	

•, 	 •.• 	 . 

• 	
,• 	 :•,• 	 - 	

• 	 S.  

Sir, 

I 8Uflpe.t that some im.rtant file (1-5)/paper5 are 

taken y Sri M.G.I\nS&rI,TCJT of this Viáyalaya. He iq.  
going y Train at I-40 y •ie N9.5054-59 Seat N..31.. 

Please seargh his kags and Juggages and ree.ver the 	: 
Kenriya Viyalaya File if found with him. 	 ,t I 

As the matter is ur!ent, kindly do the needful. • 

i.,. 

'31 • c ••' Manal.re, 	 (I'l.D.NNIBoQDIRI) • 
21-3-1995. 	 I1RINCIPAL. 

T 	 / 	
. ; 

• 	
. 	 sirir 	p......,,•,, , 	 • 	• 	

- 

• 	 . 

1 

I001 • _ J1 	 .. 

714 

• 	 • 	 • 	 • 	 • 	 • 	 . 

• 	 •. 	 • 	 5 	 •••• 	• 

• 	 • 	 : • 	 .. 	 • 	 • 	.I1 

$ 



qç rflone j4bob,
i  

;Ii F UTt ;. 2, 
	

7) • F 
575 001 • I. it .  

KENDRIYA VIDYALAYA No. 2 
hAlLWAY COLONY, MANGAL0131675001, 0. K. 

c9 
Ilef.No..l'.4_1.7./94_g5/1 ' 	 2 1-3-95 

To Sri fl.M.Kinhle, 
Th 	Asnt.CoiIlrfljnt'jotier 
Knriya Vidyalaya Saiigathan, 
:na1ore Region, 

BAfl(ALORE-42 

Sub:Crimjnal Act of flisc3nduct committed b1flr.M.G.Ans;rj,TGT(En) 

&eport 	for necessary action. 

Sir, 

Adverting to the telephonic cr,nvr'raation I had with you today, 

.1 give below the details of the case:- 

Yesterday Mr.M.G.Ansari came to me with leave letter seekin! 

E.L./E.O.L for 47 days from today (21-3-95) to 6-5-95 in conjunction 

with summet vacation. I refused even to conic3er it as Mr.Ans'ri had 

not completed his lessons and he had not so far conducted any tests 

and also because we do not have any tvach,er who can do the work of 

setting question paper & correcting answer sheets. However he told 

that he will be leaving for Shillong today - tld us to cut his salary 

if we so desire. 

In the meantime I found that one iinj.ortint office file bearinq 

number 1.5 and entitled 'Princij:al's c.rres,endence' has been missing 

sincc I went to Inspection of Kudremukh Vidyalaya. On return from Kudremuk] 

I f.und that my table drawer in which many important files & confidential 

matters are kept -is not locking properly. In fact out of 4 drawers in 
/ it only two are closing properly and two draw rs can be opened even 

when it is locked. Ever since then I was searching everywhere for the file 

but could not find it. It contained all correpondence regarding my 

posting, pay fixation etc. and it is of vital ini ortanc to me. 

Yesterday night I suddenly realised that the said file might have 

been lifted from my table drawer(While I was at Kudrcmukh) yMr.Ansari 

as he is harbouring deej !rude alainst me. So in the morning I went to 

the Railway stati')n & found that he had bo - ked(Ansari) ticket to 

Guwahati in the Guwahati compartment of Express train leav&ng Mangal.re 

at 8.40 a.m.(Coach.N..S.g, Seat No.31). I wait"d for Mr.Ansari to beard 

the train and then with the help of Railway Police ajot his suitcase 

•.ened, There I found the missing file and the same is now in custody 

of Railway P-lice. Following the incident the Pi.lice also detained Mr. 

Ansari asking him to cancel his ticket. 
Thus Mr.M.G.Ansari has committed criminal act of misconduct 

ans I hereby request you to kindly initiate suitable punitive action 

against the culprit. You are also reque5tr'd to kindly advise me whether 

I should take him to duty (at this stage) if he comes to Vidyalaya. 

Kindly treat the matter as very urgent ( oblige. 
Yours faithfully, 7 

CiuiT r,, fl'9, hciidriya Vidyalaya .11 
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L). 

From 	 \\ 

M.fl. i\ravi, TGT(En2liL3h) 
(elidriya Vidy1aye flo.2, 
14011wiy CoiOj, 
Z1 W. OLW — 51 i 001. 

Tos 

The /tt.ConTn.tsg1ncr, 
Ky.., KU, ikK, 
BWi.OL 	560 042 

Through3 The P3.inC1pc1, 
I(eric1riya Vidy•z1ya 1I0.2, 

eil%wy Colony, 
— 575 001. 

itOEpOCtod 	r/1dczn. 

ub$ RI11'%A4 E1.0I4 KV SERVlCE-'uaITTD. 

dL.JL3 ' • 

I hereby tender cnd cu1it resignation, 

frcin the pout of TG (-nçlich) in Fè:nr3riya Vidyalaya 

SangathLn na 1 an no more intoresteci in hldi.ng the post. 

I shall be highly grateful if thi5 rasig-. 

nation of mine is acceptod with iirnsdiito effect and I 

am rrlioved au early as poirnible waiviny tic notice 

periOd. 

Thanking you, 

Date s)) ejember 1995. 

:. 

c 

Yours fithful1y, 

 

IN ` Ila! ) 
GT (EiicU1 ) 



KENDRIYA VIDYALAYA SANGATHAN 

(Bangalore Regin) 	,4-Yc'u T771t  
Kendriya Vidyalaya, 
MEG & Centre, 

	

i. F. 22_EStt/KVS(BGR) 
	 BangalOre-560 042. 

Date: 602.199 

MEMO RAN DUM 

i'iiputatiOnS of misconduct or misbehaviour in respect of which the 
(Classification, Control and Appeal) Yu1eS, 1965. The substancef the 

misconduct or misbehaviour in stpport of each article of charge is 

inquiry is proposed to be held is set out in the enclosed statement of 
articlesof charge (Annexure I). A statement of the imputations of 

witnesses by whom, the articles of charge are propoed to he sustained 
enclosed (Annexure II). A l±st.f documents by which, and a list of 

are also enclosed (Annexures III'; and Iv). 

The undersigned proposes to hold an inquiry against Shri/"- s 
 

Rule 14 of the Central Civil  

	

2. Shri/j/. 	ssrt'' ' 
is directed 

submit within 10 days o1 te receipt of this Memorandum a written 
statement nf his/her defence and also to state whether he/she desires 

to be heard in person. 
respect 

3i 
He/She is informed that an inquiry will be held only in 

f charge as are not admitted. He/She shuld, 
of those articles o  
therefore, speciiCa]lY admit or deny each article of chargé. 

4, Shri/kdc/3m.PL,C.A*!' 
...................... is further informed 

:chat if he/she does not submit his/her written statement of defence on 
r before the date specified in:para. above, or des 

nO appear in 

person before the inquiring auth.ritY •r othervliSe fails r refuses 
to comply with the provisions of Rule 14 of the CCS(CCA) RuleS,1965, 

or the o rders/directions issued in pursuance of the said rule, the 
inquiring authority may hold the inquiry against him/her ex parte. 

, Attention ofShri//W.UvAfl1*r 	
is 

invited to R1e 20 of the Central Civil Se.iices(COndUCt) Rules1964, 

under which nh Government serjant shallring or attempt to bring any 
political or outside influence to bear upn any superior auth9itY 
to further his/her interest in respect of matters pertaining to is/her 
service under the Government. If any representation is received76n 
his/her behalf from another persons in respect of any matter dealt 
within these proceedings it will be pre3Uflled that Shri/1/,*'..•''f 

is aware of such a representation and that it 
has been ñiadé at hi/her instance anc1;actionwille taken against 

• him/her for violation of Rule 20 of the CCS(COfldUCt) Pule,1964 

6. 
The receipt of the MemOrafld.U1!l may be acknowledged. 

(R.M. 
ASSISTANT COMMISSIONER. 

To 

S1-1ri4,UCI )I ,4,.rt. ..................... 

i*ifl Or*tht*t* 
K.nri1* YL1yaXayt, Wa*islor. WsT1w • 

*s.aga]ors 	............ • • 	• • . ........... 



ANIJEXURE - a-- 
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TOT ( ENGLISh) , KEIJI)IL TYA VJ1)YAI •AY A NO. 2, t'IANC;ALOLLE. 

A U ( I 	I 
	 761  

Li 
f? P 

That the said Shri M.C.i\nsari, while functioning as 

Trained Graduate Teacher in English, at Kendriya Vidyalaya No.2, 

Nangalore, during the period December 1992 to October 1994 
preferred a false Leave Travel Ccession claim of Rs.2810/ 

(Rupees Two thousand Eight hundred arid ten only) for the - 

expenditure purported to have been incurred by him for visitin 

his home town for the journey from Mangalore to Madholxir from 

08-5-1994 to 25- 6-199 14. 

He has thus committed misconduct under Rule 3(1)(i) 

and (iii) of CCS(Conduct) Rules, 196 14 as extended to the 

employees of Kendriya Vidyalaya Sangathan. 

AILTICLL - II 

That during the aforesaid period and while functioning 

in the aforesaid Vidyalaya, the said Shri N.G.Ansari preferred 

1"  A a false Travelling Allowance claim of Rs. 141 14 14/= (Rupees Four 

thousand One hundred and forty four only) fo' the expenditure 

stated to have been incurred by him for attending Inservice 

I C 	Course for TGT(English) held at liombay 	 to  
05 -1O914. 

He has thus Committed misconduct under Rule 3(1)(1) & 

(iii) of CCS(Conduct) Rules 1964 95 extended to the 

empllyees of Kendriya Vidyalaya Sangathan. 

t 

ARTICLE - III 

That during the aforesaid period and while functionin 

as Trained Graduate Teacher in English in the aforesaid 

Vidyalaya, the said Shri ri.C.Ansari committed theft of Off 

file which was later' found in his suitcase in the Trnfn 
on 21-3-1995.  

lie has thus committed misconduct under Rule 3(1)(1) 

and (iii) of CCS(Con(Juct) Rules 1964 as extended to the 
employees of Kendriya Vidyaimya Sangathan. 



d1Prom* M.G.Ansari,,EX  TGT(Eng)of KV.No.2, Mangalore. 
'1 

, The Asstt Comnassoner 
 71 

KVS, RO , BGR,  
JBangalore-560042 	.. 	 . 	. 	 '. 

'Sub:- Written Statemnt in iefence-Sthnitted. (Even after x±Ekttg.. 
:Y.resigning to help in cicarin.g'the:disciplinaxy casCs) 

Sir, 	. 	
•). 	 . . 	 . . 	' 	

,;. I,r. 

Reference s  is iiad 1  to your letter No.F.22-EstM/I/BG1/ 

i660d/d 6.12.951reeived in your office on 22.12.95) 

Appended below please find the written statement. against 

' 	 each artic 

	::sitcle-I 	It is stated that 	W ­to my home ton during 

• 	the vacation in May-June 94 is true but the LTC bill''beame rrele- 

vant as I 'after a 'discussion with the Principal, had reciested him 

vide my application d/d 8.8.94 for the cancellation an4withdrwIk 

of the said LTC bill (dt 18 Jul 0 94) forRs'2810/- as it.wsnot 

admissible to me according to him. Since then I have never claimed the 

88mG any more. (-rk. 	 dIJ. 44S Pt' 	 , 	 . 	. 

clje_~. ~It "isstated '  a~ddie~porte~dthat Tothe~rtZe 
also '(from the Bangalore.region).have.attended the course along with 

	

r . 	me at MV IIT,Po.wai (Bomba-) We four went together, stayed and returned 

	

- 1 	. together for certain period and distance. Please verify their TA bill 

	

,fr( 	first and then only came back to my TA bill for further comment and 

observation.  

Akti4iIII 	It is stated that the particular file, (namely Principal' 

•correspondence file)'was given to me by the Principal M,D.Namboodiri 

,V only showing that even his pay was riot fixed (when I asked hirn:for.my 

pay with the increments). Ater going through the file, it was imy 

Possession but since I was proceeding to Shillong on 21.3.95, I had 

/ informed him in the previous night( while packing up the things in my 

/ 	suitcase) over the telephone tha. I was bringing the fil to the Rail- 

way Station in order to hand over the same to him before leaving the 

Y / I Station. Surprisingly and knowingly, he created an unwanted scene.He I 
I was waiting for my ariival to the Station with a pre planned poiice 

' squade.. I told them that I had already informed the Principal and 

	

//.:• 	accordingly I. had brought the file to hand over to him but since the''., 

	

41 	 conspiracy was pre-planned they told me to cancell the 'reserved tic-. 

ket and proceed by the next train after giving a statement. 

"tQC/L4 -J 	 Contd 2/-.. ,  

JL1 



I ,. 

—2- 

ThIs" was another harasnent to me. This refers my written St&tement 

/ 	given to the Police on the spot. It will kit not be out of place to 

7 . 	mention that Mr,M,D,Màiiboodiri cann' t be a withess In t all these base 

less ,char,ges being a false man who has already eaten PTAs money and 

preferred.f..alse..c1aimsbysuhnitting false bills from the joe,ls.,whie 

he was .liing in the school building itself. 	. 

Thus,. I am not at all guilty of the charges framed falsely 

baselessly and, intentionally just to .hatt me which V were ...not , to be: 

framed otherwise...Hence,each article of the char e is.hereby Avvijudx. 

denied. 	. . 

Thanking you 

I •.' 	/ 	 . 	 . 

-. 	 'V . 	 V 	 .... 

Yours F a thful ly, 

/ 	 - 

	

- 	I7 
( M.G.ANSARI ) 
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TII1 	1'9 	575001 

.KENDRIYA VIDYALAYA No. 	2 	. 
hAlLWAY COLONY, 	MANGALOFIE - 575 001 D. K 	. 

i TT/r4 2.1996 

i -- i Cloth 

rorn.y-' 

ya. 

	

I 'i 	 a cpy of lettr, fl.F.i-26/5- 

iSfl/27 Th.tc 247 rcived from th6 1ssistnt 

for your infermtien. 

fr 
hrcy iircct to reprt/duty imm1iately 

ri 	 t1rin0 	 . 	- 	 . 

youri3 faithfully.: 

(R;IR ) 
PRICZJWt. 

c'.... 	
4 

Cpy t!'Z : 	 . . .
. 

The Zsit&it Ciicrr 	Frurfz1Uefl 
i 	 v w.r.f.tG hL3

f 
 letter no. 

rceJon. 	 F. 1_26/5..96/KVS(BGR)/25313 
B.. 	 X datel 39/22-2-i996. 

• 	 ,. 

I ' 	 S  

I . •..'flY 

I' I 	• 	•'-• 

N •774 	 - 	

S 

S. . / 



Am ' 	q7 

cin1 Office-Bengalere negion) 

K.V.MEG & Centre, 
EGMORE'560 042 . 

Date; 2-1-1996, 

Tho rrincia1, 
• 	 n'riye Vidye1ay? N.4 

Resiç5fltiOfl letter of Shri M.G.Aflsari•TGT(Eflg) 

• 	 Picese refer to your letter No.V.2-5/5.'96/29 

cte 26eD12195 en the eSeve stthject. The resignation of 

b! U0 G.?flSftri to the pent of TGT(Eng) in Sangathnn 

e acctod since two disciplinary cases of serious 

nttre under rule 14 of Ccs (ccA) Rules are pending against 	-: 

himo Further Shri.Ansuri has filed a writ petition against 

KVS hich is still ptndinj in the High Court. You are 

th -:~rcfcre# requested to inform him that his resignation 

h as not 1cen atcceptsA b y the undersigned and he should - 

report bock on duty irnediately. 

The leave applied for by Shri 14.G.Ansari from 

I10WD5 to 1.12-95 on medical ground in conjunction with 

the autumn breok is hereby sonctiened. The leave letter ,  

• 	 aleniith medical certificate and j.ininçj report are 

returned in ,rijinol. 

Yours faithfully.' 

(R.M.K1INBLE) 
ssistant Commissioner. 

/ TRUE COPY / 

- '
~_'  I 

¶TTTfl -rFlnclpnt/( 
4v71r xiw cttdriva 110p1aya 11 

Mar.g:lOIO 

. 
575001 

,i . 	 •,, 
0 • 	 is 	 • 	

• 

r 	• 
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Int  
rift, 	- 576 001 	. 	. 

KENDRIYA VIDYALAYA No. 
HAlLWAY COLONY, MANGALORE - 575 

4 	-2J---- 
2 

.
' 

Ref.  . 4-1 7/9- 97/--;--;---- 	(: 
9-5-1996. ) 

Tot 	 ' I-- 	 :  

Mr.M.G.I.nsa.ri, 
Feroze Cl9th Shop, 
P.O.Nonglyer, 
SIIILLONC :.793009, 
t1EClt111\?1. 

Cuba Dep artmentl Fnquiry uwlrr Ru Ic 14 of: the ccc (cci) 
Rules, 1965 against 1r.l 1 .G.)\nari,'J'CT (thi1ish) 

Sir, 
With reference to the letter tlo.KVV./F.1/96-97/ 

dated 1-5-96 (Cepy enclosed),you are directed to attend 
the preliminary hearing on the appointed date, time and 

place. 
Yours fait, fiily, 

flE'1A RA All) 
I7I'1 J'rl'- .... 

Ntlr7v 'cr1ri' .. 'tL'.aiaya a 

. 	 'Iaiw. 

CiiUO1 

. 

34p54 	 DE JITMENT OF POSTS, INDIA 

rn 	/ACKNOWLEDGEMENT 
xxxll  

Received Registered LoterPdceI/•. 121)  

/Dated  

'Insured for Rupees_, 

io 
• 	 . 	\J 

pi..  

( 	) 	 I: LJe%1 •-7'1 co'L. r"? frift- 



I 

WWI 

rxom z- )1.G.Ansari,Feroze cloth shop,PO Nonjlyer 	.T.Camp, 

Shillong -793009 
Date i- 23,5.96. 

() 

\(/ 

To 
The Principal 
I('T Vo.2,Railway colony 
Mangalore -575001. 

Subject*-Dtmental Enquiry regarding 

Sir/Madam, 

It is intimated that Your(_e-  eNo.XV1i-II/ 

F44-17/96-97/49 dated 9.5.96 1 was received on 	9d hence. 

it could not be possible to at:end the preliminary hearing on 

the appointed date ,time and place le Saturday, ,the 16 May/96 

at 11 axii in the Office of I?erid1r1 , a Vidy1iya }udremukh(Marnat&ca) 

as per their letter No YITK/F.1/96-97/68 dated 15,96.This may. 

be informed to the enquiry Officer also. 

In Case any subnequent date is fixedfor the 

same,I may kindly be informed well in advance for the reserva-

tion of the Train Journey etc alongwith an advance of P9.5000/-

as T1/PA 	o that to anable me to attend the proceec)irigi of  

the enquiry, 

Thanking You 

Yours faithfully, 

'I 	 I 

M.C. insari ) 



Tjegram KVISANG 
EX 

f '4IENDRIYA 

	
J'fl] 	301 227 

/ctfrYQ 

PHONE 

	

FAX 	:-.71 

	

____ 	
AC 	080-5543757j 

VIDYALAYA SANGATHAN 
(ti rzJri - ijj 	) 

(Regional Offic' - Bangalore Region) 
K.V. MEG & Centre 

BANGALORE - 560 042 
No: 	Fo22-Estt/MGA/95--KVS(BGR) 9l 	 Date:71197 

o rovj 
ORDER 

WHEREAS disciplinary proceedings under Rule 14 of 
the Central Cjj1 Services(Classificatjon,control and Appeal) 
Rules, 1965 wèrejnstjtute::i against Shri M.G.Ansari,TGT(Eng) 
.Kedriya_Vidyalaya No.2 Matigalore vide this office Memoranduj 1! No.F. 22-Estt/MGA795jcvs(BGR)/6J5 dated 6.12.95 on the follow- 

J ing Articles of charge:- 
that he prferred a false Leave Travel conce-
salon claim of R.2810/-(Rupees To Thousand 
eight hundred ten only) for the expenditure 
purported to have been incurred by him for 
visiting his home tn for thejourney from 
Mangalore to Madhopur from 8.5.94 to 25.6.94 
that he preferred a false Travelling Allowance 
claim of Rs.41441-(Rupees four thousand one 
hundred forty four only) for the expenditure 
stated to av bn iricuxred by him ror attending 
'nsrvice Course for TGT(Engllsh) held at Bombay 
from 15.9.94 to 5.10.94 ; and 
that he committed theft of office file which was 
later found in his suitcase in the train on 
21.3.1995. 

A statement of imputations of mlsconduct/mjsbehavjour 
on which the Articles of charge were based, together with a list 
of documents by which, and,a list of witnesses by whom, the 
charges were proposed to be sustained, were also forwarded to 
him alongwlth the above said memorandum dated 6.12.95. 

A 24 	AND WHEREAS Sr. Il.G.Ansari,TGT(Eng) denied the 
/) charges vide his letter da.ed nil received in this office on 

/11 25.3.96. Accordingly, Sri G.Krlshnamurthy,Pr!ncjpal,KV Kudremukh 
was appointed as Inquiry Officer to inquire into the charges 

f 	vide order No.F.22-istt/NG..!95_}CVs(BGR)2G768 dated 4/6.3.96 and 
Shri S.Padmanabha,UDC,KV Panambur was appointed as Presenting 
0fficer vide letter No.2665 dated 4/603.96. 

Z""
3. 

	

	AND WHEREAS the Iriquiry Officer vide his report No. 

_'
KVK/F.Princ.PersoCorres/97_98/127 dated 2.7.97 gave a finding that 
the charges against Sri. M.(- .Ansari. have 	tT established arid 
are, therefore,proved. 

4. 	AND IIEREAS cpy of the report of Inq4iry wa sert 
to Sri M.G.Ansari vicle emorandum No.L.22-Estt/MG,I./95/i(vs(BGR) 
9352 dated 14/15.7.97 and 	tas given an opportunity of making 
such submissions on the report of inquiry as he desired. Sri Ansari 
has not made any submIssion in this regard. 

Contd ... 2/- 



- - 

egram s: KEVISANG 
1ELEX' 

um~~Wurm 

KENDIIJyA VIDYALAyA 

PHONE  

X 	
)4 

AC O8O-5543757 

SANGAHAN 
--: 

(Rep:ional Qfflrp - lncy1grn - - 

- 	

- 	 KV. MEG & Centre 
- 	 - 	

- 	 BANGALORE - 560 042 

- 	 Date: 	- • • • 	0 0  

5. 	AND WHEREAS on careful consideration of.the .  report of the Inquiry Officer and other records of the case,the undersjgnj 
has decided to accept the findings of the Inquiry Of'jcer iri'respect 
of all the articles of charg and hold that the chares are proved0 

- 

6 	 after considering the records pr the Inquiry, and the facts and circUmstan•:s of the case, the undersjned has -come to the Conclusion that Sri M.G.Ansari (1) submjtted a false 
ILTC claim of R.2810/- for thi expenditure purported 10 have been J Incurred by him for visiting his home tn for the journey from 
Mangalore to Madhopur from 85.94 to 25.6.94; (ii) submitted a false TA claim of 1t.4144/- 

for the expenditure stated to have been 
incurred by him for attending Inserrice Course for TçT(Eng) held 
at Bombay from 159.94 to 5.10.94 ; and (lii) committed theft-of 
Office file which was later ..'ound in his suitcase Inthe train on 
21.3.1995 and thus committed misconduct under Rule 3(1)(j) -& (iii) of CCS(COfldt) Rules 1964 as extended to the employees of-KVS 

(
from
anci hence ends of justice require that the penalty of removal service with immediate effect which shall not b a disquali-fication for future employment under the KVS be impoed upon him. 

i
7OITIS,TEpFQ, ordred4 that SI M.G.AnsarI,GT(g) KV No.2 Mangalore be imposed the penalty of removal from service with immediate effect which  shall  not be a  disqualification for future employment under the KVS. 
8 	A copy of this order be filed in his ACR, dossiier. 

y 

Shri M.G.Ansarj 	 - 

-TGT(Eng) 
C/o Mrs.A.Ansarj 
Feroze Cloth shop(A.F.Camp) - 
P0 Nonglyer,shiulong - 

Meghaiaya 
n-793009. 

I  (s.K. ?- AIN). 
ASSISTANT COMMISSIONER 

C' 

,1 

.1 

No: 

ir 



A C-i4'( 	ZTV 1  

To, 

The Deputy Commissioner t  (di vt/i9 ) 

Kendriya Vidyalaya Sangathan, 110, 

iS, Institutional Area, Shaheed J+et Singh Marg, 

New Delhi- 110016 

( APPELLATE A'JThORITY 

H 

In the matter of s 

An appeal under the provisions of the 

ccs (Classification, Control and 

Appeal) Rules, 1965, against the Order 

No. r.22-. Estt/Mw/95-KV8-  (CGR)/1980 

Dated 10.11.97 imposIng fhe penalty 

of Ream Removal from service with 

irrnediate offect pursuant to th 

conclusion of an alleged. Disciplinary 

proceeding. 

AtD 

In the matter of : 

t4ohaed Gyani Ansari, F 

do Feroe Cloth Shop, P.O. Nonglyer,. 

Shillong- 793009, Meghalaya. 

Appellant. 

• . . . 2/- 



2. 

The humble Appeal Petition on behalf of the 

Appellant abovenamed - 

Respectfully Sheweth - 

That this appellant, who LS an ex-aerviceman, 

Joined service as a ¶2rained Graduate Teacher(Eng.) on 

temporary basis in the Kendriya Vidyalaya Sangat'han as 

perthe offer of appointment made by the then Assistant 
(at) 

Commissioner of KVS4 on 19.8.86. Subsequently on 1.9.1986 

his sevices was regularised. 

That after having served for almost 6 yars in 

the 	 1LV, the appellant was transferred to 

the Mangalore K.V. at Mangalore, by an Order dated 

17.9.92. 

That on 6.12.95 your aopellant received an Office 

Memorandum wherein it Was stated that an enquiry is 

proposed to Iá h1d against your appellant under Rule 14 

of the Central Civil.8ervice (Classification, 	ntrol 

and Appeal) Rula, 1965, issued by the Assistant 

Commissioner aleqing 3 false and baseless charges and 

requested your appellant to submit a WrittenStatement 

of defence within 10 dayø, but the same was rceived by 

the appellant on 22.12.95 from the Office of the eaid 

Assistant Commissioner. 



'IL 

: 

3 . 

4. 	That thereafter your appellant on 28.12.95 

aubmitted a Written Statement of defence totally denying 

and explélning the said baseless charges. 

S. 	That it is pertinent to mention here that before 

submission of the said Written Statement, your appellant 

hd submitted his resiariation letter but the same was 

not accepted in view of the pending proceedns. 

That as regards the allegation contained in the 

rticle I of charges, your appellant states that the 

said allegations are without any basIs. Your appellant 

o'K further states that after 	tvLtJ thTC bi 11. for 

his visit to his home town in May-June 1 94 k  during 

vacation, he got the Information that his TJTC bill was 

not admitted by the authority and thereafter upon having 

disouised ifitb the Pr&ncipa]..ycur appollrit by a letter 

dated 8.8.94 requested the Principal to cancel and/or 

deem withdrawn the said bill for ks. 2810/.. as the said 

amount usi neither paid nor claimed by the appellant 

thereafter and as such the charge itself is bad in law 

and liable to be set a.ide. 

That as regards the alleqtions contained in 

Article XI of the charges your appellant states that he 

submitted his T.A. bill along with other 3 teachers after 

..... 4/.. 

i. i 



having travelled together and duly attended the 

service course in flombay, your appellant further states 

that the 3 bills of the other said teachers of th 

same region for similar amounts was never questicned 

and only the Appellants bill was declared to be a false 

• bill. 

8. 	That as regards the allegations contained in 
Article III of kku charges the appellant states that 

the said particular file was given to him by the Principal 

himself, The Appellant further: states that before. his 

Visit toShillong on 21.3.95 your Appellant info 1rmed 

the Principal, on the previous night to take the file from 
the atin on 21.3.95. Knowing fully well that your 

• Appellant was going to handovr the füe in the Station 

to himi The PrIncipal with ulterior motives, waited for 

your Appellant with a Police squad and created an unwanted 

scene in the Station with a view to deliberately, 

your Ape1lant by trying to depied. him as a thief. The 

Police, however, subsequently, was satisfied that your 

Appellant was ought to be frc. and as such did not 

initiate any charges against your Appellant. 

N 

Copies of the Charges dated 6.12.95 and yur 

Appellant's Written Statement of defence d&ted 

28.12.95 are annexed hereto as ANNEXURES 1&2 

respectively. 

.....s/- 



Contd.. . 

7 

5. 

pies of the documents relied on by the 

Appellant are also annexed hereto as 

MXURES- 3 & 4 respectively, 

9. 	That your Appellant states that he was not 

given or offered any opportunity to examine the 

documents relied upon by the Disciplinary Authority 

prior to his submitting his written statement of defence 

and even though he was informed of the appointment of the 

Inquiry Officer and Presenting Officer by two separate 

Ordere dated 6.3.96, your Appellant received only one Notice 

dated 95.96 from his Principal of Kendriya Vidyajaya, 
Manqalore, pursuant to 06 the Inquiry Officera letjer 

/ted 1.5.96, directing sour Appellant to attend the 
preliminary hearing on 18.5.96 at Kuciremuith, The said notice 

was received by your Appellant only on 22.5.96, much after 

- 

	

	 18.5.96, t)e date fixed for hearing,., and accordingly your 

Appefl4(wrot, backv.23.5,9 about the impossibility 

attend the hearIng on 18.5.96, and your Appellant 
further requested therein for expenses to meet the journey 

and other expenses for attending the proceedings. 

1' 	Unfortunately 0  no further notice was received by your 

Appellant, box was any amount granted to your Appellant 
to effectively defend his case, either Departmental 

Proceeding or the purported proceedings subsequent 
thereto.. 



'•1•• 

I 
	

6. 

100 	That your Appellant states that he was never 

informed of any further hearing efter the belated receipt 

of/the letter dated 9.5.96 whereby he was informØd that 

the preliminary hearing will be held at 11,A.M..on 18.5.96 

and neither was he granted any allowance to travel. all 

the way from Shillong to Küdremukh and yet he wassudden1y 

served with the impugned Ocder dated 10.11.97 whereby 

your Appellant was imposed the penalty of removal from 

service with immediate effect and in peaing the said 

Order it was informed that the Enquiry Officer had submitted 

a report on2.7.97 whereby he gave the finding that the 

charges against your appellant have been established and 

are therefore proved. 

A copy of the impugned Order dated 10.11.97 which 

was received by your Appellant only on 6.12.97 is 

annexed hereto as AhTNEXURE- S. 

11. 	That your Appellant begs to state that the impugned 

ProceedIngs were no Proceeding in the eye of law in as 

much as the Mirnorandum dated 6.12.95 issed toyour Appellant 

in respect of certain articles of cha-ge, did not contain 

the detailed statement of allegations and neither were 

the list of documents and the list of witnesses by whom 

the charges were proposed to be sustained against your 

Appellant were forwarded along with the said Memorandum 

dated 6.1,1995. 

ntd... . .7/- 
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7. 

12. 	That your Appel3.nt was further not given any 

opiortunity Whatsoever to inspect any of the d&cumentg 

nor were the copies of the same forwarded to your 

:Appellant, and by not intimating your Appellants the dates 

of sittings of the tnqUiry Officer, your Appellant had no 

opportunity to defend himself effectively by dross 
examining the aO-.called wItnesses, 

13. 	That your Appellant further categorically denies 

that the report of Enquiry ws sent to him, and even if 

it Is assumed that It was sent,the same wag, flavor received 

by your Appellant, and as such your Appellant had no 

opportunity whataover to submit show cause against the 
purported findings inthe saidEnquiry.Repor •  Your 

Apel1ant was further not provIded with copies of any 

of the Proceedings of the so-called Oiscip1jnar Y . Proceeding, 
Including the statement witnesses purported recorded 

against your Appellant. 

That your Appellant submits that the impugned 

order dated 10,11.97 was issued without any applIcation 

of mind with a Pre-determjnedmotj 	to merely oust your 

Appellant from Service under the K.V.S. 

That it would be further evident from the 

impugned Order dated 10.11,7 that the Disciplinary Authority 
did not apply its independent mind while deciding to aäcept 
findings of the Enquiry Officer in respect of all the artIcles 

of charge while holding that the charges are proved. 



H 	 p •, 

8. 

16.4 	That your humble Appellant submits that the 

entire proceedings being ex-parte and behind' the 

back of the Appellant, is in any event is liable to be 

set aside and the impugned Order thereon, imposing a 

major penalty against the Appellant, liable to bequashed 

as totally pxv perverse and illegal and undoubtly 

violative of the basis of principle of natural Justice. 

That your Appellant further submits t1at even 

assuming while not admiLting that there was some truth 

in the said articles of charge, all the said harges were 

totally, vague and incapable of being proved in the 

absence of the detailed statements of alIeations and 

in any event the impugned penalty imposed against the 

Appellant is far in excess and not arranted both in 

law ndtn facts on the basis of such.charges. 

That in any view of the matter the impugned 

charges being in fact no charges in the eye Of law, 

the impugned Order dated 10.11.97 is liable to be 

edjudged.as arbitrary, fltgal, perverse and biased 

and ought to be set aside. • 	• • 

• 	
• 19. 	That your humh].e Appellant, being highly 

aggrieved by the aforesa.d tacipinary proceedings 

... .9/- 

fis •1 

I 
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and the impugned Order passed thereon, kas no other 

alternative but to prefer the instant appeal in 

accordance with law, so that justice is ultimately 

done. 

That the imstnt appeal is within time and 

your ppelL,nt has not preferred any other a)peal/ 

petition against the aforesaid impugned Ordere and 

t1g proceedings. 

petition 
Itlat the instant appealLis filed bonafide 

and for the ends of justice. 

• 	 I 	 I 
j. In the Premises aforesaid your humble 

Appellant preys that the learned 

Appellant authority be pleased to 

admit the instant appeal, ca].l for 

• 	the records and upon hearing the 

parties, if ncess3ry, be pleased 

to quash the impugned Disciplinary 

• 	Proceedinca Initiated vide the 

Memorandum dated 6.12.1995 (Annexure-1) 

and set aside the impugned Order 

Contd....,10/.. 	 h 
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dated 10.11.1997 (Annexura 5) and 

grant to your Appellant all reliefa 

that 	he may be entitled to in 

accordance with law and upon cause 

or causes that may be shown be pleased 

to allow the Instant appeal with 

compensatory cost and/or to pass such 

fzrther and/or other order or orders 

as to the learned Appellant Authority 

may deem fit and propGr. 

And for this your humble Appellant shal.l ever 

pray. 	

2,1 r 
0 

.T(L) 

APL'ELLANT. 



From, 
• M.G 0Ansari, Ex TGT(Eng.) 

do Feroze Cloth Shop(Air Force Camp),P.O.- Nonglyer,Shillong-793009. 	\' 

To, 	 ' 4t, May, 1998 
• 	The Deputy Commissioner (Admn,/Perso) 

HQs, Kendriya Vidyalaya sangathan, 
18, InstitutiOnal Area, Shaheed Jeet singh Marg. 	 QV 
New Delhi - 110016 

• 	Subs- Reminder to appeal petition dt. 0 24-12-97 (with Details). 

Sir, 	 - 
Further to my appeal dated 24 Dec. 1 97 in pursuant to the AC's 

• 	letter No0 F.22-Estt./MGA/95-KVS(BGR)/19880 dated 10th November 1 97 

(Received on 6th Dec097), I have the honour to submit this reminder 

• 

	

	to my original appeal petition against the harsh and arbitrary order 

passed by the ACI KVS,R0, Bangalore with their ulterior motives0 

(I) The LTd bill dated 18th July'94 for Rs02810/- was irrelevant 

and hence was not submitted by. me 0  Being incorrect it was kept 

pending in the drawer of my table which was . stolen by the UDC 

(Mr.I.Yogesh Rao) and the Principal (Mr.M 0 D.Namboodiri) with a bad 

intention since they had been harbouring grudge against me for 

having filed a writ petition against them for their arbitrary acts 

and criminal offences o When I came to know about lost bill that 

it was with the Principal, I applied on 8-8-94 for its cancellation 

and withdrawal/destruction0 It may be mentioned that when they were 

• 	aware of the fact that some disciplinary action was conspired and 

contemplated againt me (making me ineligible for availing LTC), 

They should not have stolen and entertained the wrong LTC bill 

it was done intentionally D .However)  the bill remained unsigned 

by the Principal being &rrelevant and no amount was paid either 

• 	in advance or later on against the same.In fact 1 l was not allowed 

to avail any LTd for the period from 1992-1995 during ms stay at 

Mangalore though I visited my home town as well as Shillong every-

year to see my family as the situation was planfully created 

unfavourable just to deprive, inc from availing any LTd 0  Hence the 

first charge of preferring a claim for availing LTC is totally 

• 	false and baseless0 

(II) The intimation of the 'In-service Course ' was given to me 

at the eleventh hour by the Principal Mr. M.D.Namboodlri just 

to harass me whereas the order was received by Iiiti long before . 

On intimation,I purchased I class Railwayticket but was placed 

in the waiting list being the last momento When it was not confirmed' 

I got the ticket cancelled and proceeded to Muxflbai by Air in order 

to reach in time by spending more money than the: authorised rail 

fare of I class but as per the advice of the Principal,Mr 0M.D. 

Namboodiri 0  I quoted the same railway ticket No. in the T0A0 Bill 
• 

	

	which was actually, purchased earlier as the huge amount (actually 

spent) was not admissible and it was resttidted to the I class fare. 

• contd..p/2. 
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The same thing happened for return journey also where more amount 

was spent but only the minimum admissible amount was claimed and 

this was as per the advice and instruction of Mr.M.D0NarnboOdiri 

who signed the bill as the Principal for knowing and accepting the 

fa'ct that the amount was restricted to I class rail fare. onlyo It 

was well understood. that I performed the Journey practically from 

Mangalore to Mumbai and back and duly attended the in-service Course 

-"S 

	 for, 	21 days at KV,II.T Powai, Mumbai alongwith three other teachers 

of' Bangalore. Region and for this only the minimum admissible amount 

of Rs0' 4144/-has been claimed and the same was accepted and paid 

to me like other teachers and nothing more0 Hence the allegation of 

preferring the false T.A. claim is not justified and the II charge. 

is also mischivous and false. 

(IZI) The particular file was not the school file but Mr 0  M.D0 

Namboodiri 's . private file whidi The himself had given. to me to' tjo 

through when I asked, him about my increments and dues and the file. 

was in my possession but forgotten as it was not asked back or 

reminded I noticethe file while segregating and packing my things 

in the night of 20395 as a preparation for proceeding on leave to 

shillong early in the next morning0 I informed Shri M 0D.0Namboodiri 

about his file telephonically in the night itself and he himself 

advised me over the telephone to hand over the file to him' in the 

morihing at the railway station where he would be available to see me 

off0 I also agreed to his advice and requested him to collect the 

same from me at the station and he too agreed0 Accordingly ;  I brought 

the file in order to handover the same to him at any cost(before 

startlng'my journey) even if I had to go to Vidyalaya(in case he 

would not be available at the station for anyreason) as he was putup 

in, the Vidyalaya's building just adjacent to the Railway station 0  
when I came nearer to the station and Vidyalaya, I was su.prised to 

see from far away that Mr. M.D.Namboodiri was waiting for me at the 

entrance gate of the stationS alongwith two police c'onstablbrought 

by him highhandedly inspite of knowing the fact that I was going to 

hand over the file to him0 He had already planned to play some 

miàchi.ef for no reasàn.However, I took out the file from my suitcase 

and handed over to him infront of the police constables who asked me 

to give a statement and go. This refers my statement given to the 

police on the spot on 213 *95a When the Inspector of police came 

to know about this mischief 0  he scolded them for harassing me for 
no reason and he allowed me to go without filing any .chargesheet 

against me as I was not found guilty in his prompt and spot inquiry. 
But 0  in the mean time 0  I missed the train and I was compelled to ' 
cancel. the 	reserved ticket as per their planned mischief 0  

Contd 00  .p/3. 
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This was a great harassment and inconvenience to me for which I am 

yet to file a suit against Mr. M.D0Namboodiri as he is liable to be 

proscuted for the damages caused to me-in this connection as well as 

for stealing and entertaining the wrong LTC bill just to trouble me 

unnecessarilya In fact , the file was never found in the train as it 

has been falsely alleged since I was yet to catch and board in the 

train which could not be done and finally missed the train on 21395 

owing 	to the fact mentioned above. As a result the ticket was 

to be cancelled causing financial loss besides other inconvenience 

and harassment when I was sick. I had no intention to carry the '. 

worthless file with me to shillorig as it' was of no use eitherto me 

or to any one else except to Mr. M.D 0Namboodiri to whom I handed 

over the file in, a very safe and sound condition. 	I boarded in 

the train and travelled only on 22.395 and not on 21395 HenceD 

the III charge of theft and finding the file in the train on 213.95 

is mischivous and totally false0 Thus 0  all three charges are vague, 

false, malicious and baseless. 

• 	 I had denied all the three charges in my written defence state- 

• 

	

	ment • Thereafter I was intimated only once and that too very late 

by the Princ1p& - KV No 0  2 &  Mangalore vide KVM-II/F-4-17/96-97/49 dt 

9596 (addresse"to Shillong and received on 223.96) asking me 

to attend the enquiry which was already over by 18-5-96 Thus 0  this 

• 	intimation was just an eye wash andwas not in order''o Accordingly 

• 	I informed the Principal vide my letter dt0 23.5.96 about the late 

receipt of the intimation and requested for TA advance' and mainly 

for a subsequent date for attending the inquiry giving me a reasonable 

• 	time to do the train reservation and come form so far of place like 

• 	Shillong to Kudremukh (Karnataka) which requires altogether minimum 
a month's time0 This was never replied and after that there was no 

news and hence no opportunity to defend myself or disprove the 

charges which were framed falsly ,in'tentionally and under the influ-

ence of a hatched conspiracy. further it is stated that I have not 

received any inquiry report or any show cause notice of the proposed 

action be taken or the purported punishment be imposed. Suddenly 1  

I received the impugned final order dt 10011097 of Ac (BGR) on 61297 

which is ex parte, faulty and' unfair as Ihave not been given any 

opportunity to be heard in person or to defend myself , thereby0 
depriving me from the purview of Natural Justice(tnder Article 31112) 

of the constitution) 

On, the whole it can be confirmed that it was a prePlanned 

criminal conspiracy and handywork of a dozen of people (who are 

listed in Appendix 1) whereas the charges donot have the gravity 

Contd..00p/4 
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to be brought under rule 14 of CCS(CCA) rules, 1965 and also 

donot warrant such drastic action of punishrnent(of removal 

from the Sangathan). All the charges are fake, false ,vague 
and cannot be established 	The disc.lp....nry proceeding is 

vague and faulty and the decision of the disciplinary authority 

is harsh and arbitrary • The whole proceeding is unconstitutional 
which attract', atjc1e 311(2) and hence is liable to be challanged 
and set aside, it can be mentioned that the conspiracy hatched 

by people(as mentioned in the list) unsuccessfully attempted 

thrice to oust me wrongfully from the service of the Sanganthan.. 

In thefjt attempt the iriquiryofficer was the Principal 

of KV Kudremujch , Mr.GeKrishnamurthy, whereby he could not 

succeed in establishing the charge and the proceeding was 

dropped at the first stage itself after a preliminary hearing 
at KV No 2 Mangalore. 

In the second attempt the inquiry officer was the Principal 
of KV No 2 Hubij, Dr 0  B,P,Sharma and the proceeding was dropped 
at the second stage (after completion of inquiry and submission 

of the inquiry report showing that charges were not proved and 

subsequent1yarepresenajo was also submitted by me) Mowev er , 

the final disposal of these poceedins are not yet knpwn to me 0  
In the third attempt the inquiry Qfficer was the same Mr. 

GeKrishnarnurty, the Principa1 of KV Kudrernukh, in which the 

proceeding itself is unconstitutional, The charges are unwarranted 

and can't be established • I was never intimated in a proper way 
to attend the inquiry. However 0  the findings of the inquiry 
officer Is not known to me as I have not received any Inquiry 
report 0  Neverthiess , the arbitrary impugned order of Imposing 
of penalty of removal from the service of the Sangathan is 

received which is challajeable and to be set aside and hence the 

appeal petition dt, 24 Dec.97 has already been filed against the 
same for your necessary action please 0  

In view of the above fact , clarification, attitude and also 
in the light of the appeal petition dt 24.12...97, I humbly 

remindand request yourhonour to set aside the harsh and 

arbitrary orderdt 10,1107 of theAC, KVS, RO,BGR as I am not 

guilty of the baseless charges to merit any punishment and 

instead,kindly initiate action against the disciplinary authority 
including the. inquiry officer(for the end of just1ceas the 

constitutional requirement of Article 311 (2) has not been 
complied with by them to arriv.e at the final decision 0  

Thanking you, 

Yours fa)/thfully, 

(M. 	SARI 

L 
L 



'1 rom - M,G. Ansari, Ex TGT (Eng), C/O Feroze cloth sho (Air Force Camp) 

p0 Nonqlyer, Shillong - 793009 (Wghalay'a) 

Date'd :- 31.Aug'98'. 

T", 

'/Th e tputy CQmmiss1 ,').S \(MrS. J Jagannathan,- by namt 	. 

H, Kendriya Vidyalaya S"ngathan, 
. 18, Institutional Area, Shaheed Jeet Sinqh Marg, 

New beihi- 110016. 	
' 

Sub 	EMDOER.,X.Q 	A1,..JI1I1Q' dat&24j 7, 1927 .__.. 

Sir/t'.ad am, 

leference is made to my appealpetition dt. 24.12.97 and the 

fr;pLireminder.dt. 6.598 to the same against the AC'S uiital ord 

Ho 0 fEstt/WGA/95-KVSBGR)/19 380 dt 10' Nov 1997. 

It is once aaain remiñdód: t5 my aforesaid appeal and submitted 

that ali\alleed charges are 	gue, faLse and baseless. If there would 

be any tiuth, on the whole the conc1uions on records are as follows : 

(i In connection with the I charge, I have neither submitted 

bill nor taken any amount towards the alleged LTC.• It is 

a/matter of rcords that I Was deprived of the facilities of 

Stalling any L'C and as such I have neither submitted any bill 

,hor taken any &inount towards an" LTC from 1992 to 1997 whIch can 

he verified from my service bo"k. Hence the I charg 	is totally 

1Th1s. 

('ii) In connection with thi II chae, 1 was compelled to travel 

• 	 by Air for attending the alleged Inservice, Course in time but 

• 	 th clai was restricted to eñtItld Rail Fare only and the. 
same was prefeired and not only submitted but the amissible 
amoUnt of fls. 41441- was paid also against the alleged TA claim 

for which I have very much attended the Inservice coUrse for 

•TGT (Eng) held at Bombay, for 21 days from 15.9.94 to 5.1094 
which can elsoerif ted fro:n my service book. Hence the II charge 

is mischievous as the 'Sangathari is nt at loss but I. 

(iii) The matter of III charge 18 a fraud and does not come within 

the purview and jurisdiction of,  tte Sathan' s regional office 

since it was the priqate transactiOn of a private file between me 

and Mr. i. .M 1) Namboodiri and not the theft of office file as 

fai.sely and fraudly alleged. The file did not belong to Vidyalaya 

or the Sanciathan or to any office. Moreoyer this private issue 
has already been dealt with by the local police where the complaint 

....-'o. 



f r0 M fl NflI)or31 r I j r prvd to li fal s a 5 per thp POI i6e rcords 
md the cas w0s disposed of F 1fljfl 	1flflC nL Pnc th allegation 
is nothing 5 but a conspired fraud under the shadow of the' then Asstt;. 

COThii jss ioner, Shri R.M.KambiL 

3, Thus, th conspirac' hehinrJ the falsearid, uhtnäblé chaes t remove 

t 	 service .w.iftkot any reason and an 50L cauScnotjce is 
unwariantad and illeaal- as I have riot conmittad ahy miscor duct to 
me ill: any pun is hine it. 

4• I•hereFore, hu'ibly rouet to cns1der y appel petitin dt.24.1.97 

av'uably and s e t aside the forisaid illegal and impJqnetd or:]er, 

passed by the AC, PGR on 10.13.97, abusing his powers fully and 

violating the Natutnl 3Jsicn. Cofleauentlr I may be reinstated in 

my service with all the benf1ts from th due date including the 

qr.mnt. 1 snior grade and if it is done so, I maybe kindl' tensfrred 

S 	 to Shillong as.applird earlier en spouse case. The raquest of'ape 
11C kindly be disposed of at an early date to avoid any frther 	\\ 	 S 

rPcourse av ,liTablO to me undrr th facts ind circumstances atthe 

risk,as to all costs and consequenicesof the respondents r the 
Sanqathan. 	 .. 	 I.  

Thankinj you, 

S 	 '• 	 , 

Yurs fa,.hfull,, 

S 	 üLc AR 

I. The Joint Commissioner (Adrnn) 	H. 15kcndr1ya Vidyalaa Sathan, 
• 	2. The Commissioner, 	 1 	.IflstitutionalAr, 

New Delhi— 110016. 	I 
3. The Asstt. Commissioner, KVS, R0BGR , Baralore. / 

4, The Incipal Ky No. 2, Mangalore (Karnataka)/ [ / 

1 



2 • -'do'. To and frt^ 80cundW.- ahad from 
F ngs1ore tar the 20000/ 

Of the Atett • Ccjgtoc,t to 
Join the duty at tmnqa1or.(A. 
$q princIpal 	Jused to tsVe 
the petttionar on duty)in the 
Vorv boinnjn. 

 3.6/93 L'(C or ot}ar''ie for rIeittnq the 
fily 	 be S P000110  at Z3hlllong(vi,a hxne town) 
iurinç 	L in cz Junction with 
the 	 of 1993(for 
e1f only). 

 3.10/93 Saisry 6uts of 08 raonthg from 
1393 to 31.1.93(un1 	. 2500o4 
Ute 	tttenc -  ':ra n.ic 	nil 
amount ei nc, 	4J 	nnd the 

 100,11/93 
or v.titLthçj Jc'n 	f;tc', 	It Un I .  

1rs m 	pr th 	(1ctj 	of 	h. 2.000/i. 
the 	n'ipj te the petiticn2z. 

60 11/93 to Wrj) 	tuctjor fro'n the valary 
o 	thu potitiii(jrarj1j 	h, 13 00Or/i. 
ithou.t any reeson or notifiatjc. 

7. 5,6/94 ITc or othorwtg, dor vi5itjn 	the 
fm11y rdt 	hiltonçj(vi 	hune tan) P. 5.000/.. 
c ,ri2 th 	U'l: Vt'ation of 1994 
(for solf c'nly). 

a. 3.-5/s Sal&ry 	z-4 46 	Lreiii 21.3.93 
to 5.,9S £c 	Lth 00  i€vo iae 	. 6.000/-. 
anction(3 on medicol graunar,. 

9. 5/93 fluty piy 	r 6.505 Coupled with 	The 5,0O0/ 
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1. 	UAOBDtJTJ KH1LDER, B.A., B.L., 	 , 	157, Brigade Road 
• ' 	ADVOCATE 	 0 	 0  Bangalora 560 025 

1 5588196 

1 . 	

Ph 	(0)) 5588540 

To : 

Mr. M G Ansar.i 
Feroz Cloth Shop (Airforca Camp) 
Post NONGLYER 
Shillong 793 009 

Sir, 

17th November, 1998 

Ref 	: 	W.P. No. 	12485/1994 on the file of 
High Court of Karnataka at Bangalore 

I 	am 	in receipt of your letter requesting me to 	withdraw the 
0 	 writ 	petition 	filed on your behalf. 	The 	matter 	was 	already 	

0 

0 

0 

heard-'e 'disposed 	of on 9.10.1998 by the 0 Court. 	The writ 	
0 

0 
petition 	is disposed of directing the respondent No. 	1 to give 	

0 	

0 

the 	salary 	which 	you are entitled after 	deducting 	the T.A.. 
within four weeks'from the date of the receipt 0  of the order. I 
have already applied for the certified copy of the order and the 
same will- be sent to you as soon as 'the same is ready. 

Yours faithfully, 
0 	 0 	

0 

n 

0-1  
• 	

•, 	

0 
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IN THE GAiATI HIGH COUR'r 

(THE HIGH COURT OF ASSAM :NAGALAND :MEGHALYA: 

MAN IPUR :MIZORAM:TRIPURA & ARUNACHAL PRADESH) 

SHILLNG BENCH 

WRIT PET]T1.ON(C) NO. 169(SH) OF 1998 

Shri M,G.Ansari 	 ',...,.. Petitioner 

-tersus- 

 Union Of India, 	
0 

represented by the 
Secretary to the 
Govt. of India. 
Ministry of H.R.DeVelOprnent, 
Deptt. of Education, 
New Delhi, 

 Commissioner, 
HQ-Kendriya Vidyalaya Sangathan, 

• 18, Institutional Area, 
Saheed Jeet-Sing Marg, 
New Delhi-11000160 

3. Deputy Commissioner, 
HQ. KenctriyaVidyalaya Sangathan, 
18, Institutional Area, 

• Saheed Jeet Sing Marg. 
New De1hj-11016 

.4. Assistant Commissioner. 
Bangalore Region. 

, Kendriya Vidyalaya Sangathan, 
dO K.V.MEG & Centre, 
Banga]ore-560042. 

5. Assistant Commissioner, 
Kendriya Vidya]aya Sangathan, 

• GuWahati RegiOn(Maligaori Chariali). 
GuWahati-781010. 	. 

6, Principal, 
Kendriya Vidyalaya N0.2, 
Railway Colony, Mangalore, 
P.O. Mangalore-575001. 

7. Prindipal, 	. 
Kendriya Vidyalaya, 
Happy Valley, Shillong-793007, 
Meghalaya. 

Respondents 

BEFORE 

THE HON 'BLE MR . JUSTICE AMITAVA ROY 

For the petitioner 	: 	Mr.S,K,Deb Purkayastha, 
Advocate. 

For the respondents 	Mr.P.Dey. Addi. CGSC 

Date of hearing! 	• : 	03.0.7,2002 
Judgment & Order 	

0 

Contd.. . . 
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JUDGMENT AND ORDER 
(ORI4J..) 

Heard Mr .5 .K.Deb Purkayastha, Learned counsel 

for the petitioner as well as Mr.P.Dey, learned Addi. 

C.G.5.C, for the respondents. 

2., 	In course of the hearing, the learned counsel 

for the respondents has taken a preliminary objection 

that by a notification dated 17.12.98, issued under 

Section 14(3) of the Administrative Tribunal Act, 1985 

(hereinafter referred to as Actof 1985), the provisioru 

thereof habeen made applicable in respect of Kendriya 
AlQhJ 	 $(A-k 

Vidyalaya Sangathan, the respondent herein, the instant 

proceeding$ be transferred to the Central Administrative 

Tribunal(CAT), Guwahati Bench, Guwahati for final disposal 

as mandated under Section2(of the said Act. The notif i-

cation referred to above, has been produced before this 

Court which clearly indicates and confirms the above 

positicm. However, by the said notification,:,1199.b.s 

been fixed for the, application of the provisions of Section 

14(3) of the Act to the organisations listed therein. 

3. 	The instant application under Article 226 of the 

Constitution of India has been filed by the petitioner 

challenging inter alia, the order of his removal from 

service issued by the Assistant Commissioner, Kendriya 

Vidyalaya Sangathan, Bangalore i.e., the respondent No.4. 

The issue involved for adjudication in the instant pràcéeding 

can thus definitely be said to be included within the scope 

and aiabit of the qxpression 'service matters' defined in 

Section 3(q) of the Act. The impugned order of removal was 

passed on 7.11.97. It therefore follows 1 on a conjoint 

reading of the notification dated 17.12.98 and the impugned 

Contd9....P/3. 
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order of removal dated 7,11.97 that had the cause of 

action for the instant application arisen after the 

aforesaid notification, as per the mandate of the 

provisions of the Act he application challenging the 

legality and validity of the order of removal would have 

been filed before the Central Administrative Tribunal, 

Guwahatj Bench, Guwahatj, Section 29(2) of the Act which 

deals with transfer of pending cases provides as hereunder: 

(2) Every suit or other proceeding pending before 
a Court or other authority immediately before the 
date with effect from which the jurisdiction is 
conferred on a Tribunal in relation to any local or 
other authority or corporation or societyj being 
a suit or proceeding the cause of action whereon 
it is based is such that it would have been, if it 
had arisen after the said date, within the juris-
diction of the Tribunal, shall stand transferred 
on that date to such Tribunal: 

Provided that nothing in this sub-section. 
shall apply to any appeal pending as aforesaid 
before a High Court." 

A bare perusal of the said provision4 of the Act indicates 

that every suit or other proceeding• pending before aCuz.t:, 

or other authority immediately before the date with effect 

from which the jurisdiction is conferred on a Tribunal in 

relation to any local or other authority or corporation or 

society being a suit or proceeding, the cause of action 

whereon it is based is such that it would have been, if it 

had arisen after the said date, within the jurisdiction of 

the said Tribunal,t 9uldtransfeLvbn that date to such 

Tribuflal. The proviso therein makes an exception in case 

of an appeal pending before the High Court. 

Contd. . . . .P/4. 
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AS the present proceeding is one under Article 

226 of the Constitution of India, it cannot be 

to an appeal as contemplated in the proviSO to Section 29(2) 

of the Act. As mentioned hereinabOVe, the controversy involved 

in the present proceeding is clearly within the ken of the 

expression 'service matters' appearing in SectiOn 3(q) of 

the Act and had the peritioner desired to challenge the said 

order of removal if passed after 17.12.98, he would have 

been required to file the appropriate application before 

the Central Administrative Tribunal, Guwahati. 

A similar situation arose before the Jammu and 

Kashmir High Court involving the Kendriya Vidyalaya SaingatAfl 

and its officials arrayed as respondents in 2(two) writ 

Applications under Article 226 of the ConstitutiOfl filed 

v 	before that Court. The Writ Applications therein also 

involved disputes with regard to service conditions. T8 

applications were filed on behalf of the Kendriya Vidyalaya 

Sangathan for transfer of the writ petitions to the Central 

Administrative Tribunal on the ground that under the Act, 

it was the Tribunal only which had the jurisdiction to 

decide the disputes. The High Court dismissed the appli-

cations. Appeals were preferred by the Kendriya Vidyalaya 

Sangathari before the Apex Court. The Hon'ble Supreme Court 

in its decision repàrted in AIR 2002 SC 1295 ( Kendriyl 

Vidyalaya Sangathan and another. Appellants V. SubhaSh 

Sharma etc., Respondents ) allowed the appeals by setting 

aside the orders passed by the Jammu and Kashmir High Court. 

On a reading of the said judgment/decision it appears that 

the same notification dated 17.12.1988 was also involved. 

Contd,. .. .P/5. 
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The Apex Court in the said appeals recalled its 

observations in its decision rendered in the case 

of L,Chandra Kumar, reported in AIR 1997 SC 1125 

On this aspect, fhe Apex Court held that the High 

Court had committed an error by declining to transfer 

the writ petitions to the Central Administrative Tribunal 

and allowed the appeals. While concluding 	above, 

the Apex Couxt inter alia, observed that the TriburiaL 

set up under the Act shall continue to act as the only 

Courts of first instance in respect of areas of law forL 

they have been constituted and that it would.not be open 

for litigants to directly approach the High Court even 

in cases whet they question the vires of statutory 

legislations ( except where the legislation which creates 

the particular Tribunal is challenged ) by overlooking 

the jurisdiction of the Tribunal 

In view of the emphatic and categorical obser-

vations of the Apex Court as above and also having regard 

to the facts and circumstances of the present case, I am 

incliried to agree with the submission made in this regard 

by the learned counsel for the respondents. The present 

proceeding is not in the form of an appeal before this 

Court and is an original proceeding. 

In the light of the qbove discussions, it is, 

tbér.eforeb. ordered that the instant proceedings would 

stand transferred to the file of the learned, Central 

Administrative Tribunal, Guwahatj Bench, Guwahatj. The 

office is directed to take immediate steps for trarsfer 

of the present proceeding to the office of the Tribunal. 

Contd. .. . .P/6. 
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8. 	The learned counsel for the petitioner at this 

stage submits that the petitioner has been illegally 

removed from service as far back in the year 1997 and 

any further delay in disposal of the present proceeding 

would 	serious loss and prejudice. He, therefore, 

prays that necessary observations be made so that the 

proceedings be disposed of ë.'I1 by the learned Tribunal. 

In vie&of the fact that the proceeding is now transferred 

to the learned Tribunal, I am not inclined to make any 

such observation. It is open for the petitioner to make o-' 

appropriate prayer before the learned Tribunal in this 

regard. However, keeping in view the fact that the peti- 
the 

tioner is out of service forLiast  5(five) years, I consider 

Raka it £ it and proper to grant a liberty to the petitioner 
s d--'d .JJf LeA.e, 

to appear before the learned Tribunal to renew his prayer 

for expeditious disposal of the matter. Accordingly, the 

petitioner would appear before the learded Tribunal on 

18.7 0 2002 to take further orders in the proceeding from 

the learned Tribunal. The office is directed to ensure 

that the record of the present proceeding reach.T 	the 
'v-C, 1 	4•&t. 	 L 

office of the,learned Tribunal in the meantime. 
L 

Let a copy of this order be furnished to the 

learned counsels for the parties on payment of usual 
i,s 

cost without 1  on deposit of court fee. 

The writ application stands { 	 (w# with the 

observations indicated above. 

JUDL. 

as 
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IN THE GAUHATI H10H COURT. 

( The High Court of Assarn, Nagaland, N egha laya, 

Nanipur, T ripura,Mizorazn and Arunachal Pradesh) 

SHILl NGBENCH 

Civil Rule No,iof22 

Shri N. G. Ansari. 	 •1000 	 Petitioner. 

-Versus — 

Union of India & Others. 	 Respondents. 

s 	 IN THE MATTER OF 

An Affidavit..4n.OppOsitiOfl on 

behalf of the Respondent$ 

AVIT — IN — OPPOSITQ. 

Shri 	KOT E- 97NA IRiq kiqo 	son 

5aged about 9 7 years, working as446.-.4'L 

it 	V S 	io-it4 C9Ø-LC12 1  4'taIore .now posted 

do hereby solemnly affirm and declare on 

Of& P'11Kf,ftjpH 
L7 

in 

at 

oath as follws :- 

That I am authorised and competent to sign this 

affidavit-in-opposition on behalf of Respondent N 0. 1 & 2. 

That a COpy of the Writ Petition is duly served C!1 me 
- 	- 	—4 - - -  

and I am fully conversant with tne racts ana rcuw 

of the case. 

30 	That the respondents deny all allegations and avernients 
made in the Writ Petition except so much of that which is 

expressly admitted hereunder and the Writ Petitioner is put 

to strict proof thereof. 

i. 	That before replying to the averments made in the Writ 

<O 	)).etitin the respondents beg to suttnit the brief background of 

( G.B. TURAMAR% 

	case as under :- 	 contd.. • .2/- 

-p- 

AI 
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BRIEF BACKGROUND OF THE CASE 

The Writ Petitioner joined Kendriya Vidyaiaya 
Sangathan as TGT(gish) at Kendriya Vidyalaya, Khana-
para on .09.09.1986.  The petitioner was transferred to 
Kendriya Vidyaiaya, Happy Valley, Shillong on his requ-

est where he 4olned on 22.12.1989.. After he was trans- 
ferred to .Kendriya Vidyalaya No.2, Mangalore on his 

request vide Transfer Order No. F.112-1/92-KVS(Estt-3) 
dated .17.09.92.  He joined there on 14.12.92. During his 
tenure at KV No.2, Mangalore, the Writ Pettioner commi-
tted many irregularity and his work and conduct were not 
satisfactory. The Writ petitioner had preferred false 
tranfer T.A. Bill,he was unautborisedly absent from 

duty,.. tampered with Vidyaiaya record etc., for which the 
petitioner was chargesheeted and imposed penalty of 

reduction to a lower stage of pay from Rs.1650/-  to 
Rs.1600/- in the pay scale of Rs..1400 to 2600/- with 
effect from 01.11.1996 for a period of Two years. 

That the Writ petitioner also preferred a false 
LTC Bill for .Rs.2810/-. and another TA Bill for RsAl 2 /-
when the disciplinary proceeding were pending to the 
Principal, KV No.2., Mang&lore. It is on record that the 

writ petitioner did not travelled in the class mentioned 
in...the..Bill on that particular da.The writ petitioner 
was chargesheeted on the prima fac.ie case vide Memo No. 
F.22-Estt/MGR/KVS(BGR)/16605 dated 06.12.199. The 

Disciplinary authority after careful consideration of the 
report of inquiry and other relevant records coke to the 

conclusion that the Writ Petitioner was not fit to be 
retained in the employment of Kendriya Vidyalaya Sanga-
than and thereafter he was removed from the service with 
effect Zrom07.11 . 1997. 

.....That the Writ Petitioner during absenting from 
from duties unauthorisedly with effect from 01.01.1996 

	

C 	. 	was working as Trex .FW at All India Radio, Shiflong with 
effect from 12.01.1996 an a regular basis. 

0. 	' 	 Contd. to page 3.... 
<I  

' 



: Page 3: 

That the Writ Petitioner preferred a Writ Petition 
before the .Hon'ble Karnataka High Court being No. WP No. 
1 2485 of 1994(5) and the same was defended by the Respondents 
and the Writ Petition was disposed of with a direction vide 

Order dated 09.10.1998 to pay the dues to the Writ petitj..oñ 
Accordingly the petitioner was paid a sum of Rs.2017/-4s 
dues. 

That in reply to the contents of Paragraphs No. 

I of the writ petition the respondents have got no comments 
to make. 

That in reply to the contents of paragraph No.2, 

of the Writ petition the reppondents have got no comments 

to make about the facts being the matter of records. It is 
submitted by the respondents that the writ petitioner was 
relieved against his wish or orders of higher authority is 
notsubstantiated. There is not order from Deputy Coinmissio-
ner, KVS(Hqs) for not to relieve as stated. It is further 
submitted that Annexure -VI(A) is an order from Assistant 
commissioner(Admn.) that too refers to primary Teacher Mrs. 
Asha. Ansari which is a self .expanatory letter dated 7.10.92 
issued by Kendriya llidyalaya Sangathan (Headquarter). The 
letter dated 7.10.92 was issued because the matter regarding 

modification of Mrs. Asha Ansari's Transfer to KY Mangalore 
was pending before the Headquarterand the same was event-
ually done sm vide letter dated 22.10.1992 (Annexure III of 
the Writ Petition). It is also submitted that the Writ 
petitioner..applied for transfer-ml TA advance, which was 
erroneously paid to the petitioner by the Principal, K.V. 

Happèy V alley. It is fact that.as per TA Rules as applicable 
to the employees of KYS, a teacher who has completed 3 years 
at a.station in North Eastern Region is eiigb eligible fo 
t7sfer benefits. The Writ petitioner joined K. V. Upper V 

on 22.12.1989 and relieved on 26.11.92 

That in reply to the contents of paragraph No.3 of 
the Writ petition, the respthndents submits that the reasons 
for not allowing to join by the Principal, KV No.2, Nangalor 
was not clear and elaborated by the Writ petitioner even 

7B. 
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even though qualified as ft± flimsy ground. The transfer 

Order was issued on 17.09.92 transferring the writ petitioner 
to KV Mangalore. There are 2 vidyalayas.at  Mangalore. The 
writ petitioner reported at KVPanambur, ?iangalore where 

there was no vacancy. Later on, the Assistant Commissioner 
KVS, Hyderabad under whose djurisdiction KV Mangalore falls 

directed the writ petitioner to join at KV No,2,Mangaiore. 

8. 	That in replyto the contents made in paragraph No. 
4 of the writ petition, the respondents submits that there 
was no reason as to why the.principal should become hostile 

towards the wait petitioner. The Principal could not pass 
the TA Bill suitted by the applicant as it was a bogus and 
also he was riot entitled for fransfer TA benefits. When -the 
writ petitioner failed to repay the advance drawn by him for 

which he was not eligible, Principal had no alternative but 

to recover from pay bills. The writ petitioner was an Ex-
serviceman and hence, there is no question of starvi3on. 
It is further submitted that the writ petitioner was drawing 

pension and his wife is also employed in the Kendriya Vidya-
iaya Sangathan, 

9. 	. 	That in reply to. the cthntents made in paragraph 

5 of the writ, petition, the respondents submits that the 
writ petitioner was 4hargesheeted for submission of false 
and bogus Tranfer Aowancé Bill. A Departmental Inquiry 
was. 

coZbeing
ituted  under kkDr.B.P.Sharma, Principal, KV No.2 

Hubli 	Inquiry Officer vide Order No. .F.22-Estt/ 

MGA/94/KVS(BGR)25942 dated  29.12. 1 994 . It is further submitte 
that the Inquiry Officer submitted it-s report to Shri 
R.M. Kamble, Assistant Commissioner, KVS,Bangalore-42. 

Accordingly. the penalty of reduction to a lower stage of 

pay from Rs.1650/- to Rs.1600/- was imposed with effect from 

01.11.1996 for a period of two years vide order No. F-22-
Estt/MGA/94KVS(BGR)/15708710 dated  28/30.  1O.996. 

A copy of Inquiry Report- and Penalty ieduc- 
tion letter dated 28/30.10.1996 are annexed 

herewith and marked as annexure R-I & H-Il, 

/ 	 J-" 	 respectively. 

fl 	 Contd. to page 5.... 
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10. 	That in reply to the contents of pararaphx No. 

6 of the writ petitions, the respondents submits that the 

writ petitioner's unauthorised absence was probed into 
as per the aepartmental inquiry Article II and the absence 
from 13.07.93  to  05.11.93  is proved whereas the absence 
from 22.10.93 to 31.10.93 is not proved. 

11. 	That in reply to the contents of paragraph No. 
7 of the writ petition, the respondents denied the averments 
made therein. It is submitted that penalty reduction to a 

lower stage of pay was ordered by Assistant Commissioner 
KVS,(BGR) as a penalty,hence allegation of harasment by 
Principal K V No.2, Mangalore is illogical and is denied. 
It is .aso submitted. that.since the disciplinary case was 

pending, he was not allowed to cross EB (Efficiancy Bark as 
per rules. 

12. 	That in reply to the sontents of paragraph No. 
8 of the Writ petition, the respondents submits that the 
Inquiry relating to the tainperingof school record being 

the. Charge. No,III was in progress, the Principal of the 
Vidyalay was left with no option other than calling the 
the police for resoration of normalcy in the vidyalaya. 
It is further submitted that the writ petitioner was force-
fully signing the attendance register even though he was 
not present for those days. Page.. 30 of the Annexure 1-I 
i.e., inquiry report substatiate this aspect. 

13. 	That in reply to the contents of paragraphs No. 
9...of. the writ petition,. the respondents denied the conten-

tbion of the writ petitioner.and submits tha, jtbe inquiry 
was conducted with regards to the charged 	by the 
Assistant Commissioner,,KV$, Bangalore vide memo No. F.22 
-Estt./MGA/KV'S/BGR/16605, dated 06.12.1995 and the charges 
so framed has been proved against the writ petitioner by 
Shri G.Krishna Murty, Principal. K V Kudremukh an inquiry 
Officer. 

TI, 	\ 
/ ( 	. LR.kMAR g % 

* a riga lor's•
) 

0 
414

/ 

A.copy of. Inquiry report of Shri 
G. Krishna Murty, dated 06.12.1995 

is. annexed herewith and marked as 
Annexure R-III. 

Contd. to page 6.... 
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That in reply to the contents made in paragraph No. 
10 of the writ petition, the respondents den&es the allegation 

made therein and submits that it is yet.an another example of, 
incorrigibleness of the writ petitioner. It is further 
submitted that this charge was also proved by an inquiry 
conducted under Shri G. Krishna Nurty, Inquiry Officer and 
this was also one of the charges. It is also ssubmitted that 
the travel by an air is a new story which was not put forward 

by him at the time of his denial of charges. The Writ peti-
toner was chargesheeted for submitting bogus and false TA 
claim which was proved beyond doubt. 

That in reply to the contents made in paragraph No. 
Ii of thy writ petition, the respondents denies the avermens 
ma4e therein and submits that the charges was proved in an 

inquiry. 

That in replyto the contents made in parggraph No. 
12 of.the writ petition, it is submitted by the respondents 
that the transfer to KV No.2, Mangalore was on the request 
of the writ petitioner, hence the claim that it. is an unknown 

place.ib n?t established. It is further submitted that the 

writ petitioner joined.A1l India Radio, Shiong as Trex (?W) 
with effect from 12.01.1996fter completing all necessary 
formalities incluáing antecedent character verification vide 

letter No. SD(2)/Vig/96-97/199  dated 12.06.96. It is evident 

that the writ petitioner was pursuing for the job during 
1995 and that only made him give such a letter on 19.08.1995 
even though he was required to route his application through 
Kendriya Vidyalaya Sangathan. 

That in reply to the contents made in paragraph 
No.. .13 of the writ petition, it is submitted .by the respondent 

that the.'wnit petitioner submitted resignation letter 
dated 21.12.1995 is just because he was charge sheeted 
the charges were grave and based on solid evidence. It mmis 

evident from the inquirey report dated 06.12.1995. 

That in replyto the contents made in parggraph No 
14 of the writ ptition, it is submitted by the respondent 

that the wllegation made by the writ petitioner was denied 
7' 	 eL\and submits that there is no documentary evidence to prove 

• TURAMA 	 . 	 Cond. to page 7.... 
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to prove th he was not allowed to resume duties on 
1.1.199g. 	The writ petitioner never reported at the place 
od duty . It is also not understood how the writ ptitioner 

did not approached the Assistant Comssioner, KV$, Bangalore 
when he was not allowed by the kik is principal, even 
though the wirit petitioner approached the Officex of Assis-
tant Commissioner twice on 22.10.93 and 6.11.94. 

19. 	That in reply to the contents made in paragraph No. 
15 of the .w±lit petition, it is submitted by the respondent 
that the allegations made bherein is.denied and submits 
that the inquiry wa postponed twice. Initially it was sche-
duled on 18.05.9. It was lbostponed to 18th June 1996 and 
finally conducted on 10.07. Evidently the writ petitioner 
didnot attend since hèiaworking at All India Radio, Sh1llon 
with effe'ct from 12.01.1996 without getting relieved from 
Kendriya Vidyalya Sangathan against the service condition 
of both KVS and AIR. 

That in reply to the contents made in paragraph No. 

1X the writ petition, it is denied by the respondent and 
'teraits what have been stated hereinabove paragraphs. 

7 
	

21. 	That with reference to the contents made in para- 
graph No,17 of the writ petition, it is submitted by the 
respondent that it is xx incorrect to claim that inquiry 
was conducted behind his back. It is also submitted that he 

was aware about the disciplinary case against him. The writ 
petItioner vide his representation dated 15.03.1996 gave three 
unreasonable conditions for rejoining even —th—oudg--H he was 
working in All India RacLio, Shillong. 

A. copy of representation . datedl5.03.1996 

ia annexed herewith and marked as annexure 
R- IV. 

	

22. . 	... That with reference to the contents made in para- 

graph No. 18 of the writ petition, it is submitt d by the 

respondent that the petitioner did not co--operated with the 
inquiry this time for two reasons. The prosecution evidence 

are documentary proof, there was nok witnesses to be cross 

ec&niuied. The writ petitioner was in gainful emplyment else-
G.e. TUR.AMerA 

133 flQaJore 	) 	 i 
( 
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/ 
That in reply to the contents mde inparagraph 

of the writ petition, it is submitted by the respon- 
,7 /dent that a copy of the inquiry report was sent to the 

'f 7 writ petitioner vide letter No.P.22-Estt/MGA/95-KVS(BGR)/9352 

dated 14/15.7.97 by Registered Post. The wit petitioner was 

asked to give his representation if any within 15 days. When 
no such submission were made the competnet authority passed 

an order on 7/10.11.97 i.e., after 3 months from the first 

Mum.  

That in reply to the contents made in paragraph 

No. 20 of the writ petition, it is denied by the respomdent 
the contents therein and submits that reasonable opportunity 

was given to the writ petitioner. Twice the inquiry was 

postponed due to writ petitioner. 

That in reply tothe contents made in paragraph 

No. 21 of the writ petition, the respondent submits tb..t the 

appeal preferred by the writ petitioner before the Deputy 
CommIssioner (pers.)was considered by Joint Commissioner 
(Admn.), KVS. (Hqrs) who is the appeallate authority and 

rejected vide his Order No, F.9-1/98-KVS(Vig.)  dated 15.12.98. 

A. copy of letter dated 15.12.1998 is 
annexed herewith and amarked as Annexure 
R-V. 

That in reply to the contents made in paragraph 

No.. 22 of he writ petition, the respondent submits that 

the writ petitionris not maintainable.. The contents m.de 
therein, is denied. That the writ petitioner preferred aw 
wirt. petition . before the Hon' ble High Court of Karnataka 
and the issues prayed by the petitioner in this paragraph 
was.E± disposed ofby the Hon'ble High .Court.Order dated 

09.10.1998. This is against rules. A case decided by High 

on thesame issues is again brought before this Hon'ble 
High Court. Hence, the redent submits that the instant 
writ petition may be xut dismissed. 

... 	That in reply to the contents made in paragraph. 

i 23.of the writ petition, the respondent submits that 

e. cause of action was at Mangalore. Hence .thèw Hon'ble 
G.B. TUFtANAAF0 ih Court of Karnataka is having jurisdiction. This Hon' ble 

( 	

Bn 	. Hh Court lacks in jurisdiction to adjudicate the matter. 
( 

MetrOP°' r 
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That in reply to the contents made in paragraph 
No.2f of the Writ Petition, it is by the respondent that 
no cross examination is required since charges were proved 
based on documentary proof and the writ petitioner did not 
co..operate with the inquiry authority by attending the hearirg 
on the date fixed. 

That in reply to the contents made in paragraph 
N 0 9 25 of the Writ petition, the respondent$den V ow the 
statements made therein and submits that Central Administrative 
Tribunal, Bangalore is the appropriate authority. 

That the Writ Petition is devoid of merit and not 

maintainable according to the law, hice the same may be 
dismissed in lirnine. 

'-I 
That the statnents made in paragraph .. . ... 

.. ... are true to my knowledge and those made in 
paragraph L..9. 	...ii.'.......... are true to my 
submissions before this lion' ble Court,j4 

~A`Idow 	
L1ZCL £ 4cip  c- 01 ift 	9" 4 644me 

-' 

.1W' 

Identified by me 

A 

Advocate, 

Reponent 

• 	 J p 

0' 
•', 	 •1 

( . TURMAR0\ 
( 	Bc4aIore 	I_ 
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ON 
THE DEPARTMENTAL INQUIRy HELD AGAINST 

Shri M.G. Ansari, 
TOG.T. English, 
Kendrjya Vidyalaya No 2 0  
j3loro 

4/AGXUiC ,-r 

\çG\ 

Shrj R,M. Kamb3.e, 
Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
BancTajore —42 

Subs Departmental Inquiry under rule 14 of 
C.C,S(C.C.A) rules, 1965 against 
Shri M0G. Ansari, T.G.T ( ng.) submitted by Inquiry Officer vide Letter No 

Sir, 	 Fo22Estt/M/9/Kvs(fl)/2942 dt029-12-94 

I was appointed by you under your Order refered 

above as the Inquiring Authority to Inquire i?to the charges 

framed against Shri M.G.Ansarj, T.G.T(Eng.). I have since 

completed the inquiry & on the basis of the emlWoqub of 

document& oral evidence adduced before me, prepared my 

inquiry report 2 Copies of which are forwarded to you for 
further necessary action 

2 	
The following records connected with the inquiry 

are also sent herewith 

1) 	 Volumei consisting of 	pages 
of daily Qrder sheets & 	:pages of correspondence, 

2)tXVoje2 Consisting of : 

i) 
 

DePGksi'ion of state witnesses consisting of 
pages. 

31) Statement of Defence Submitted by the 
Charged Offjcjai2 	pages.tp), 

Statement of Defence witnesses 	
'- pages 

	

iv,,) Oral recording of Proceedings 55 	pages 
v) Written Briefs submitted by the Presenting 

• 	 Officer & the UJefendant;,,, - 	pages, 

, 2 

) 	 I; 

1• 
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3. 	e-o1ume 3 CONSISTING OF,FLLOWING EXHIBITED 
/  

A LIST OF EXHIBITED DOCUMENTS 

	

.. 	 , 

S .- I Transfer T.A Bill for Jan 1 93 fO± Rs 25,640/- dt. 
. . Submitted by Sri M.G. Ansariwith enclosures. , 

S - 2 Letter No 0  CON/KV/US/94-95/79 dated18-4-94 from the 
Principal, K.V. Upper 	 d 

S - 3 Letter dt. 13th July 193 from ShiMGAnsári•: 
addressed to the Principal. 	.-. 

S - 4 setter dt. 15th July 193 from Sri M.G.Ari'-
addressed to the Principal. 

S -'5 Principal's letter dt. 14-7-93 addressed'tb Mr.Ansari. 
S - 6 Principal's letter4dt, 1-7-93 addressedtdMr, Ansari. 

S - 7 Statement of Mrs. Celine Miraida... PRTgarding, 
substitute arrangement 

S -7(i) Particulars regarding Misconduct b1 	br of"Shri 
.G. Ansari. 

S -8(i, ii, iii & iv) AjDztx Extract from the substitution 	L. 
arrangement register. 	. 	 .. , - 	 '.  

S.- 9 Statement of S. Vikas student'of,'Class..VII(.'1993-94)' 
S,- 10 Office Memorandum No 4 

S - 11 Xerox copies of Staff ..ttendance 2cgièter of Kif.'No 2 
Mangalore Per the period 13-7-93 to 5-11-93 
consisting of 17 pages.  

S-li A.  Certified Xerox copies of Pay'Billforthe'period from 
July 1 93 to Nov '93; 5 pages,  

•--.k"-- ''-  S-12 	F.I.R dated 18-10-93 fild by th'Princi'äl,K.V.No 2 
Mangalore with S.H.O. 1 angalore6South PoliceStation. 2 

S.- 3 Letter dated 18-1-93 from S.H.O. ManaloreSouth 
Police Station addressed toSri.M.D.Namboodri,Prtncipa1::.. 

5-14 Statement of Mrs 0 .Vedavatj-L.D,C dt.118thOct,'93 
2 S- 15 Statement of. Mr: K.G. Badu, GrtuJ,'D'employeedt. 

18th Oct. 1 93. 
S- 16 Letter dt,. 16-7-93 6rom 2 Sri M.G.',,Ansarja.,:dressj to.. 

• 	 the Commissioner, K.V.S 	. 	- 	•• 

$ 	 by 
Sri M.G. Ansari,.,T.G.T. to Asst. c Commissjoner, K.V. " 
Bangalore,- 	

;' 	 •c. 	., . ," 

D-2 	Letter dt. 29r 1 -93  from Sri M.G. Ansarj to the Principal 
K.V. No 2, Mañgalore regarding T.A & D.A. bill, - 

D.3 	Letter dt. 3rd Feb''93 from ShriM.G, Ansari to"the - 
Principal, K.V.No 2),Mangalorereg..submjSsjofl of . 

	

-. 	

'- 	 T.A. but C Carboncopy) 	 - 
D- 4 	Letter- dt'J. 8th Fél, '93 fi'bm SiM.G An'saritothè • 	.• 

Asst. Colllmissioner,K.V.S,Hyderabad Retiorni,' Secundera- ' • . - 	 bad regarding report cum complaint.  
D- 5 	Letter dt. 2nd July '93 from Sri M.G. Anar1-to the • •• 	 Principal regarding request for -6 days Casual Leave 

	

- t..r •,• 	.--? 	( Carbon..copy 	 -':'',-,, 	 ,- •-• 	 . 

' D5(A) Lttér d' 
Principal, K.V. No 2 9  Mangalore reg.jolning,report 
( Carbon copy ) 

003 
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•Latter dat 	177Q 	 H 	 - '- tne - - - 	
o 

Principal, KV-2-, Mangalore regarding observation and 

* 	
#.requøst0.. 

1/ 
D 7 L.etterdated21793 frorn.Shrj. M0G.Ansarj to the Asst 0  

.Coissjoner,..,. Hyderabad reion, Secunderabàd 

•j 	requestfor .intervtjon and permission 

- B 	LIST OF WITNESSES 
S.W-1 	Smt,CeJ.jane Miranda, PRT, KV-2, Mangalore 0  
S0W-.2 	Shri 0  M.D.Naznboodiri, Principal 101-2, Mangalore 0  
SW-.3 	MZOK.G.B*CIU, Grade—D,KV...2, Mangalore 0  
SoWjMrs.,Vedavj, L.D O C, KV-2, Mangalore 

D.W-1 4 	—NIL. 
.• 	'•• 	• 

4. 	PARTICIPATION BY THE CHARGED OFFICER IN THE INQUIRY & 
0 DEFENCE ASSISTANCE AVAILABLE TO HIM 

The Charged officer participated in the inquiry 
from the beginning to the end and'he has stated that he does 

j. 0 
not requjre.any defence assistance and he Wil). defend himself 0  ' 	

i-L- 	ZI_IcT. 	0 

* 5 a 	ARTICLE OF CHARGE AND SUBSTANCE OF IMPUTATION OF MISCONDUCT • 	
r 	0 	 - 	•: 

0 

 The following three articles of charge have been 

0 

framed against Shrt.M.G.Ansari, TGT English8 

0 ARTICLE—I 
• :- 	•. 	 - 

0 	
That..the said Shri. M 0 G, Ansari, while function- Ott 

ing as .Trained Graduate Teacher in English, at Kencffiya 
Vidyalaya No 0 2, Mangalore during the period December 1992 tot 

0  

November 1994 preferred a false transfer travelling allowance 
claim of - Rso2564O/..(Rupees Twenty five thousand six hundred 
forty only) for the expenditure purported to have.been incurred 
by him on his family members viz,, self, wife, son, father 

and mother for the journey from Shillong to Vittal(Mangalore) 
• 	0 from 8.12.92 to 131292 	 • 	- 

0 	
He has thus committed misconduct under 

Rule 3(1) (i) and (iii) of CCS (Conduct) Rules, 1964 as 
extended to the employees of KVS. 

/ 

-p 

0 0 

0 	 • 

•0• 	

J 	
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L 

-, 	1i 	 • 	 .,-.-.,.. '0 	
- 	$ 	• 	'- 'I 	, 7 

• 0 	 '_'i• 



J. WLLJ-_. L 

to 

0 004 00 0 

_ARTICLE - II_ 

/ 

That during the aforesaid period and while 
functioning in the aforesaid Vidyalaya, the said Shri. 

M.G. Ansari absented himself from duties urtauthorisedly 
w.e.f, 13th July 1993 to 5th November 1993. 

He has thus committed misconduct under Rule 3(1) 4 
(ii) and (iii) of the CCS(Conduct) Rules, 1964 as extended 
to the employees of KVS. 

ARTICLE - III 

That during the af&res aid period and while 
functioning in the aforesaid Vidyalaya, the said Shri. 

M.G.Ansart tampered with the school records and manhandLed 
the Principal on 18.10.93 around 9 A.M, 

He has thus committed misconduct under Rul. 
3(1) (iii) of CCS(Cond!jct) Rules, 1964 as extended to'the 
employees of KVS O  

STATEMENT OF IMPUTATION OF MISCONDUCT IN SUPPRT OF THE 
ARTICLE OF THE CHARGE FRAMED AGAINST SHRI, M.G. ANSARI O  

ARTICLE - I 

Shri 0  MG, Ansari, Trained Graduate Tacher (English) 
was transferred from Kendriya Vidyalaya, Happy Valley,Shiilong 
on request vide traisfer order No. F.112-1/92—KVS(Estt—III) 
dated 17th Sept. 1992 to Kendriya Vidyalaya, Mangalore. He 
reported for duty at Kndriya Vidyalaya No.2, Mangalore on 
14th Dec. 1992 after availing 15days joining time, On 
joining duty, he submitted a transfer l.A bill for Jan 0  1993 
on 111,93 for Ls,25640%— tothe Principal,Kendriya Vidyalaya 
No.2, MangaLore for payment.. In the T.T.A billhe.has 
claimad five I Class fare of Rs 0  1520/— each for journeyof 
SELF, MRS. ANSARI, wife, MD YUNUS, son, SHRI, KASIM MIAN, 
father, and MRS. CHANDIA BIBI, mother 0  He has stated that 
the journey was performed from 8th Dec. to 13th Dec, 1992 
under single 'ticket bearirigNo. 54886 for Ps. 7600/-. 	0n 
enquiry it is learnt the MRS. A. Ansari, wife of Mr0 M.G.Ansari 
is workin,g as a Primary Teacher at Keridriya Vidyalaya, Upper 
Shillong ebd and she was physically present in the Vidyalaya 
on duty on the aforementioned dates of travel 0  

0000 5 
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• :. 	' 	Furthez' it is reliably learnt that the parents of Mr. Ansari, 
were not staying with him at Shiilong, The above facts 

prove. that Mr.'Ansari' has Preferred' a false T.A. claim 
of Rs. 25640/_ for 'the expenditure purported to have been 
incurred by' -  him. on his.farnilv 	 4t irom 

8.12.92 to 13,12,92 with the intention 
-to 	defraud KVS. 	•.- 

He'has thus committed misconduct under Rule 3 (1) 
and (iii) of CCS (Conduct) Rules 1964 as extended to 

the employees of KVS0 

'MTICLE-.II 

• 	
Shri, LG. Ansari had applied for 6 days casual 

• leave from 3.7.93 to 117.93 on private affairs which was 
sanctioned by the Principal 0  On resuming duty on 127,93 
he submitted an'u1tjmatum vide his 1etter dated 13,7,93 to 
the Principaj. KV No 02 Mangalore that he Will stop working 
from 13th July1993, if his salary dues are not paid to him 

immediately. On 13th and 14th July 1993 he came to school, 
signed the attendance register but without attending to his 
duties left the premised after few minutes 0  From 15th to 
21st July he used to come to school around 12 noon to. collect 

personal letters and without attending to his duties left 
the premises, Substjtuton arrangement in his placo was 
made by Mrs,Celje Miranda, CLass Teacher for V11 0  From 
1st Aug. 1993' to 21st Oct. 1993 his periods had to be given 

to a part—time teacher Mrs. Shaina so that the classes may 
not suffer'for want of teacher. From 22nd July 1993 his where-
abouts were not known, He did not leave any address where' he 
could be contacted. On 18th Oct 1993 he entered the Vidyalaya 

'office and forcibly signed in the attendance register for 
the days he was absent tnspite of the objection from the 
Principal 0  He was not s'een in the Vidyalaya campus upto 
6.11,93, 

He was unauthorisedly absent from duties with effect from 
13th July to 5th Nov. 1993 without even leaving his address 
where he could be contacted, 

He has thus Committed misconduct under rale 3(1) 

and (iii) of CCS (Conduct) Rules 1964 as exerided to 
the employees of KVS, 

RTICLE .-IIi_ 	
co,., 6 

/ 

/ / 

/ 
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ARTICLE - III 

• 	 { 	 -• 

'kI 
4 	 r 

:ø 	tMt• 
,. 

1A :- 

On 98th Oct 1993, Shri. M.G. Ansqri who wasun-
authorisedly absent from duty w.e.f 13thJuly1 1;3 went to the 
Vidyalaya office around 9 A.M. and took the attendance 
register from the Clerk'stableand started signing over the 
remark made by the Principal for the days he wasnot'presnt 
and worked in the Vidyalaya. When the Principal came to 

know that, he rushed to the office and objected I.  to the 
signing of Mr0 Ansari and .r'equested him not to stamper with 
Vidyalayaa records. Without' obeying the orders of the 
Principal, Shri, Ansari behaved in a unruly manner and man- 

handled the Principal and completed signing the attendance 
over the Principal's remarks 0  The Principal had to report 
the behaviour of Mr. Ansari tothe Police in order to 
ensure personal safety, safeguarding the property of (  

Sangathan and smooth functioning of the Vidyalaya. 

He has thus committed misconduct under Rule (1) 

(iii) of the CCS (Conduct) Rules 1964 as extended to the 
employees of KVS . 	• 

s- 

The following abbreviations have been used for:the sake of 
convenience z 	 • 	 . 	. 

CO - Charged Officer. 	 IO —IñquiryOfficer 
• 	P0 - Presenting Officer 	 DOS—Dai1y.OrderSheet 

DA - Dtsciplinar Authority 	SW —State Witness' 
DW - Defence Witness 	 D - Document of Defendant 

S - Document of State  
• 	 i'S. 	 , 	 0 

• 	- .\ 	C 	 - 	l(_(3C1tLcV. 

• 	 -- 	 • 	
• 	 : 
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06 
• 	CE OF DISCIPLINARY•  AUTHORITY IN RESPECT OF ARTICLE I 	 / 

On 18195 the P0 produced ducumentary evidences in 
support 1of Artic1e...f of charge filed against Mr0 M.G 6  Ansari, 
TGT, 	2, Mangaiore, 	cuents were exhibited and admitted 
with Serial Nos 0  S h1 , S - 2, 	to 000 S - 16 
The POredthestatement of imputation of misconduct in 
support of Arttcle ..!I Of charge framed against Mr. Ansart 0  
When.the IOaskedthe*CO whether he admits the charge or not, 
the Co agreedthat he hadsubmitted*the TOTOA bill dt 0  11193 
but soon after thqt he realised the writing mistakes done he 
had also asked for its withdrawaland subsequent cancellations 

• I,.Ihe CO admittedthat.the billsubmjtted on 111,93 wqs not 
.95,'Inquiy proceedings) 

The CO further admitte.0494 that due to his first experience 
he did not,4cw the rules and he confessed his mistake in 
submi3ti 	T.A•bifl. claimed on 11 0  193 (S—I), The P0 
statd•that itis.true.that Mr0 Ansari asked for withdrawal 

X
d(T.TQA bill;dt,11 0 1.93 but onlywhen he knew that he was
being checked,lhe POfurther'stated that on 29.1.93 (refer 5'-2), 
the UDC and the P0 had written in his own hand—writing that 

• 	it is not possible to returm the fizst T,A bill whereas the 
0 	

letter dt 0  3,2 093 1 p —3., was.submitted with the remark that 
old T0A bill.for R,'2564O/js treated as cancojjed ' &s not 
written by him'onthecarbon copy of, the lettero(4t..)_3) 

During the conduct of inquiry, the Co disagreed with 
the P0 and stated that he did not know who made the remark 
on the letter cit. 3.2.93D -3 , but such remarks were there 0  
The CO stated that the mistake committed i n  the bill dt 0  
111.93 was informed within a month of joining in the Vidyalaya 
on 141292 

In the writtenbi'ief submitted by the P0, it is noted 
that the CO showed that five persons travelled from Guwahati 
to Mangalore under single I Class ticket bearing No 54886 
for Rs. 7600/- 	But, while cross—examining, the CO said that 
he had made some mistakes about ticket no. and amount, which 
he came to know when his wife arrived in the last week of 
Dec 0 '92, The P0 also pointed out that the subject T 0A bill 
Is dated 11 1 0 93 ; subjnjtted on 13.193 which was much after Ii dt1[ 

o. his wife's arrival (tate) at Mangalore, 

• 	 000 00 

/ 
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The P0 drew the attention to the fact that the CO has 

stated that his parents were staying with him at Shillong but 
they joined him at Guwahati. during his journey to Mangalore; 
implies that the C0s parents were not staying with him at 

Shillong,as may be observed,that the VO hast submitted in the 

T 0A0 bill showing that entire party including his parents 

travelled by bus from Shillong to Guwahati and claimed 1s 0  50/-

per head towards the fare;— which is a contradiction0 

The wife of CO is working as PRTin.Kerriya Vidyalaya, 

Upper Shillong. But during the period from 81293 to 13.1293, 
he showed in the T.A. bill,S - 1,that she was accompanying the 

party and performing the journey to Mangalore along with other 
family members under single ticket - this isa discrepancy which 

is also admitted by the CO. 

The P0 has also remarked that the CO has confessed the 
truth not because of his inexperience, but it can be contrued 

as action of a person caught red - handed,daingawrongful act 
and trying to wriggle out of the situation0 

ref0 written brief by the P0, page 2, para 2). '  

The P0 referred a letter dt 0  16793, S 16, addressed 

to Commissioner, KVS, wherein hehad submitted that his family 

and äU. his belongings were left behind at Shillong and 
requested to treat the transfer as on public interest 0 - 

It is reveald by the P0 that the subject T OT OA bill 
was At paid to him (CO) not because it,was a bogus  one' but, 

bec/use he has not even com'pleted thee years of stay at Shillong, 

ma1ing him eligible for T O T.A on request transfór 0  The T.T.A 
bill is still relevant as he had appeqled to Commissioner vide 

letter dt, 16793, to treat the transfer as on public interest 

and to pay the TOTOA bill• already submitted 0  

............ -;l 	 '3.) 
The P0 further stated that a transfer T,A, advance of 

Rs 0. 17,500/— was erroneously paid to the CC, Mr 0  'Ansari by the 

Principal, Kendriya Vidyalaya, Happpy Valley, Shillong, which 
he (C) did not spend the advance on his travelling expenses 

and 1ence the T.T OA bill was •a bogus one (ref. written brief, 
page2, para 4 & 5  

0. 0 9 00 
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i, ... CASE OF DEFENDANT 	ARTICLE - I 

1. 	In the defence.evidene of the CO, mr, Ansari has 	\ 

agreed that the T,A 	bill dt. 11,1.93 for Is. 25640/-  was 
containing, some, mistakes and hence he had applied for its 
withdrawal alid subsequeritly 	for'its cancellation vide his 
applications dt. 29.1,93 (D-2) and 3,2.93 (D.)) respt'chvely. 
and 	the matter was reported to the Xsst. Commissioner 
KVS, Hyderabad regionvideapplicationdt, 8.2.93 (D-4), 

4 	 •4 

3 

2, 	All'this happened within a month of submission of the 
( bill in 1993. 	

. 
(,. F1e 1 hadnever cLaimed for any payments against the 

.5 

aforesajdbjllS .-i,dt. 11.1 .93, and hence 'his intention was 

1t(not to defraud,the,KVSas.alleged,  

On the above plea, he had refuted the charge to be 
wrong, : 	"k  

S 	
' 

.Duringthe'conduct of inquiry, it was revealed that 
/ the CO's wife had come to Mangalore In the month of Dec. 1 92 

and also had gone back to A Shillongin the month of Jan, 1 93, 
Thus, the'second TOA bill (revised bill) 	29.1 .93 was ,dt. 

"S  

submittedon'3.2.93. 	The CO has admittedthat his mistakes 
may be..in so maipy,re,spects but, his 'perception was to claim 
ie-he bill, once-for all and finish, as admitted earlier 0  
(ref. Page' 149, & 1*3, Inquiry proceedings dt. 21.1,95), 	He 
and also agreed that he did not produce any expenditure for 

S  

transportai.tonofpersonl effcts ( page4dt. 21,195) 

It was -  revealed and-stated by the .CO that 

. His father was 111 during July 1 93 and admit Led to 
Naval Hospital, Bombay and then shifted to another hospital 
in, Bombay and.'died on 3rd Sept. 93, 

f -S . 	 . 	
•., 	 S 

". For the treatment of his father, he wanted maximum 
amount to save his father's life during the month of July 
& August 1 93. 

. In his absence only, his father was cremated and was 

in Mangalore' on" 3rd Sept.' 93. He' received the news of his 
father's death on 10th Sept, 93, 

000 10 
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e) 	During the course of cross-examination, by the PC to  

the C0on 21.1.95, it was accepted that letter dt. 16793 	 I 
was written to Commissioner, KVS, by Mr0 Ansari regarding the 

admissibility of transfer T 0A and earned leave, etc0 high- 
lighting the following  
- he has already served in two schools of Northe Eastern-Region 

for more than six years,withut break,w0e.f 1 09.86to 21 .11.92 

and transferred from North.- Eastern-Region toMangalore and 

resumed duty at Mangalore w.e0f 

- that is why he has claimed transfer 	fits,o'requeSt, 

after completion of the tenure inthe N.E.R( irrespective of 

the situation)0 
- the Principal of Happy Valley ,Shillong had confirmed the 
admissibility of transfer T.A to him andaccordingly asked 
him to apply for thó advance in writing 9  and that .the.Principal 

,*Olj4vezL him on 2611.92 with transfer T 0A advance of 
Rs. 17500/-. Now, 1after a lapse of six months, the same Principal 

is writing the non-admissibility of tansfer T.A and recovery 
of the entire amount 0  Inpara5 of the same letter in 3 page 2 

/ 	.... 
S - ló, the CO felt,that if.the advance is. notadmissible, 

he feels that he has been decIved 9  As per his conscience, 
had he been awqre of the non-admissiblity of the T eK advance}iWcu.hL 

not at allmoved from the old station at his ,own cost-- 

etc0 	
:- 	

S 	 J.4f1 •: 

- 	In page 	 the 
CO Mr. Ansari stated that he claimed the T 0Abillarnounting to 
Rs 0  25640/- cit. 11.193 e.aee once forall; becausehis-wife 
was also transferred and hence he claimed for the entire family 0  
whether she moves r not, "I 
with his son later0 rHowever,r  the CO'hasaccepted that his wife 
did not accompany him on 8th Dec.92 to zgalórefromShillong 

,,

nd also accepted that his wife was physically present &3, 

kv, Upper Shj].long  during his period of journey we.f 8th Dec. 
to 13th lDec0 92 	 • •.: 

I 

te his intention was not to d'efraud tle 5KVSI because 
he has already admitted his mistakes andaccordinglysubmitted 

ft the second l.A bill which was duly accepted by the office of 
Ky 2, Mangalore. (I1. 	 ?. '.,. v.tIh' 	7. 	,( i,I.1 •i , 

. 	. 

0 

(1 0 ) 

*0• 100*0 

d) 	In the written '3  brief submitted he stated that am the 
admitted documents D-2 9  Db3, D..4, are correct ) as admitted 

by the POO 	 S  

/ 
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ANALYSIS AND ASSESSMENT OF EVIDENCES OF ARTICLE I OF CHARGE CA 

	

:..// 	
The statement of Article I of charge framed 

against Mr 0  Ansarj,.the CC,is,that Mr. Ansari preferred a - 
Falsetransfer.traveljjng allowance claim of Rs.25, 640/-. 

for 	the expenditure purortod to have been incurred by 
him on his family menbers, 

for 'the journey from Shillong to Vittal, 
from 	8.12092to 13 . 12 .92duringth'e period Dec. 1992 to 
November 1994 0 .11 

 

In order to find out the truth we may proceed to 

	

• 	ans.wertho\fol1owing questions 

Whether the'CO, Mr. Ansari is entitled to prefer the 
claim'for tTrarisfer travelling allowance ? 
Whether the claim.referred is false ? 

	

• 	
3) 	Whether the claim is for the expexdjture rorted to 

have :iflurred on his family members ? 	- 
Whether théclaimis from Shillong to VittaJ. ( Mangalore)? / 

Whether the journeyperformed between 81292 to 13.12.92 
and during the period Dec. 1992 and Nov 0  1994 ? 
hether the claim preferred was with the intention to 

defraud 1Y52 
/ 	. ,• 	 . 	 : 

On the basis of the'evidences and records, let us 
examine' .the truth' of the above 

	

.... 	1) 	t'us examine why. should Mr. Ansarj subit T O T OA claim 
at all As per the statement of imputation of misconduct 

• 	
insupportof Article I,,1t is noted that Mr. Ansari was 

•  nansferredfrom Shillongo'Manga1or), which is situathd 
in'the NoEoR r and Mngalore is situated in South Karnataka 0  
He was transferred in request and yet availed fifteen days 
joining time '?( As per joining time rules, jpining time 

Will be given to a government servant on'pub.].ic interest'to 
enable him to join the new post'j either at the same • 	
station or other station,) As revealed by the P0 and 

• 	 accepted by the CO vide Ref. S-t.and S 16, during the 
course of thnquiry that an amount of Rs. 17,500/-. was 
'duly sanctioned by the Principal, Ky, Shillong(it is 
expected that while sanctioning the advance, the competent 

• . 	 authorit'must have ascertained the eligibility of the 
employee to get the advance). As the advance was already 

s(bctioned and the employeea, relioved from the Vidya-
laya, naturally the CO after reporting duty to his new ...12 

1.-> 



0 

5- 

/ 

/ 

- •; 	'- 	 - 	 -. 1. 

— 12 — 

place of posting, will have to submi+ the T.T.A bill, As 
stated by tho CO that it was submitted on 110.93 with the 

prception of admissibility; (as reveãed from the admitted 	 4: 
document S 2 16) that he had served for a period of 5 years 

in the Z.E.Rtt s per the provisions of the employee 

serving in the N.E OR) certain concessions are ranted and 
the Rule SR 11 is relaxed for T.A'all- 	 . 

owance for journey on t9nsfer( ref. page 639, Article VI,  

last 5 lines, Accounts for KVS); wherein,it is alsowrittèn 
that the KVS employee will beMentitled  to the existing .. . 

admissible T.AO including the cost of transportation of the  

admissible weights of personal effects according to the. grade. 

to which the officer belongs, irrespectivéof theweights 

	

of the baggages actually carr 	 Vo' --  

• 

Secondly, as per S-'2, ref.  , No. CON/KV:.US/94..95/ 
79, dt. 18.4,94. ,it is stated that Mrs,A.Ansariwastransfe-
rred vide letter no 0  F. 18/1/92-KVSestt, 2, dt.22.fO,92 
to Ky, Mangalore, But she did not take thetransfedue.to 
her son's education, etc 0  Probably due to that the husband 
Mr. A nsari, the CO, preferred.á claim dn.11,1,93(ref. S-I) 
for both* husband and wife as per the proisions ar1d inter-
pretation of the meaning of the'family accompani'es"ref. 
Appendix 15, page 537, Article 13,- 6 and 7). There is a 
provision that'family members may travel in two or 1 more, , 
batches when both, Hubandan&wjfe are trsféird.' andif 

a member of a employee's family follows hirrL'withii.six months' 
5' 	 / 

he may be treated as accompanying him, In this case \'a. ct 
stated that the wife of CO, although did not.accompany. him 

on 8.12.92yet, at the same time,came to Mangaloreduring 
.5 

Dec. 1 92, i.e., within one month of joining of Mr..Ansari 
at the new station, atMangalore as.revealedb&4.during the 
course of inquiry., 	

j(,. 

Hence to my mind the T.T.A bill claim submitted byth CO. is 
in order as per the existingru1es •" 	 . 	

' '' 
S• 

i. 

- 	 . 	. 

/ 	 (! 	 o s) 	 • 	 • - 	 - . 	

-; 

	

• 	 . 	 -S. 

• 	 ••. 	 - 	 ,. 
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2) 	However, it is true that .ttje document S 1 ws with- 	L 
.rawn and cailcelledon account of mistakes which was informed J 	\• 

• as per the content oine 	cer 	 u i, it was aisoj 
revealed that theCO. claimed for five first class tickets for 

the journeyfrom Shillong to Vittal,Mangaloe which includes 
his wife also. Itisalso accepted by the CO that Mrs. A. Ansari 

iswife of Mr.M.G,Ansari, the CO, who is working as PRT in 
Ky 9  Upper Shi1long,and was 1al 'transferred to KV, Mangalore, 
but could not'jointheVeeye-on8,1292 in Uourney'to 
Mangalore 4edueto her own problems and a-wife Mrs. A. A-nsari 
was presentworking in Ky, Upper Shillong between 8.12.92  and 
13,1292, and was notacompanying during the aforesaid period 

of his journey to Mangalore,is proved to be true.o(A.Lfr, 	i 
£7 

• 	
Hence this act of the CO is an'vnbecoming conduct'of 

the employee,i.e,, the CO, and hei;cd the part of Article I 

of the charge is proved 0  

Atthis'stage,it may also be observed,iithe light 
of the statement revealed by the POthat the office had accepted 

second T.AO bill og Mr. Ansari who had submitted a letter in-
dicating sepate travel programmed in the bill stating that 

the tickets-were seperate and he travelled from Shillong to 
Mangalorel.and óarne first ad quoted his first ticket number# 

• His wife and son came later during their vacation in the month 
of De 1 92 (ref 0  Inquiry Proceedings - page 7, dt. 18.1,95). 
Although, in his written brief, submitted,the POhad drawn the 
attention of the 10 towards the remark written in ink on the 

carbon copy'of the letter D3 and'stated that the remark is not 
'writtenby the office; however, when we compare from the content 
of the letter D-2 and D-31 it is true that the office had.. accepted 
the letter and advised to give another T.A. form (ref. remark 

written on D2). The fac$ remains that there was a mistake in 

the T OT,A billiclaimedwhlch.was informed and accepted by the 
P0,duly endorsed by ,  the Q principal (ref. page 19&2nquiry 
Proceedings, dt. 18 9 1,95)0 	'- 

At this stage, it may not be out of place to mention 
that the statement of the P0 that the CO informed the office only 

when he knew that he was being checked is not consistent because 
as per letter dt. 18,4,84, S 2, the Principal of Ky, Upper 

Shillong informed the Regional Office, the absence or presence 
of Mrs. A. Ansari, wife of theCO,only on 18,4.94 9 ie., much 

after the dateon which the CO) informed the Principal, KV -2, 

Mangalore (ref. D-2), 

I 

• 	:1 

/ 

sm 

/ 

) 	 ) ? 
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Further. the P0 has stated that the subject T.T.A bi 

was not paid to him not because it was a bogus one but becauS 

he (co) had not even completed 3 years of stay at Shillong 

making him eligible for T.T.A claim on request transfer 

( ref0 page - 2, para 4 , line 2 
to 7 ) and st.ed that the 

T.T.A advance of Rs 17,500/— was erroneDUclY paid to the CO by 

the principal K.V. Shillong which he did not spend on his 

travelling expenseS and hence the 1 T.A bill was bogus one 
It may be roln3rVed that as per Accounts Code , for V.V.5 

AppendiX 24 V. page 636( 
1),it is clearlywrittefl that a fixed 

tenure of posting of 3 years at.time Is only applicable for 

Officers above the grade of P.3.1. As Mr. Ansori is T..T, 

the fixed tenure of posUng of 3 years It a time is not applicable 

•uhim0 

FINDINGS1 

On the basis of docurtentary and overall 

evidences, adduced in the case before me, and in view of the 

• 	 reasons given above, the charge under Article 1 against 

Mr. M.G. Ansari T..T K.V 2MangalorO'iS proved tothe extent 

• 	
that he ( Mr. Ansari ) submitted a false transfer claim of 

1 25,640/— for fi.ve  p(, rsonS viz Self, Father, Mother, Son & 

\, his Wife, however, his wife did not travel alongwith him for 

the journey from Shillong to Mangalore during,the period 

t from 8-12-92 to 13-12-92. 

- 	

¼ 	
.---! 

Date: 2;-3-95 	
,. 	(Dr..P, Sharma) 

Princi' , YV. 2 Hubli 
& Inquiry Officer, 

S 

	

* 	

• 	 • 	 . 	
jr 
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/ 
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- 	 CASE 	OF 
DISCIPLINARy AUThORITY, 

- 

ARTICLE —II 	of .charge z'elating to unauthorised absence 
/th w.e,f, 	15,7,92 to 5,11 92, 

The P0... stated that Mr. Ansari, the Co applied for six 

days casual leave w,e.f, 3.7.93 to 11.7,93 which was never 
disputed. 	On 13,793, he submitted ari ultimatum videCref, 
S —,dt,13,7 093 	to--the Principal stating that he will stop, 
working w.e.f 13th July 1993,.1fh 	salary duesre not paid 
to him immediately, 	On l3thand 14th July 0 93 he came to 
the Vidyalaya and signed in the 	Attendance Register and 

• 	 left the Vidyalaya after few minutes without attending to his 
'15th duties, 	From 	Julyto 21st July' 093, Mr. Ansari used to 

come to'schooj around12noon.everydgy - and without attending 
to his dutjesused to leave the school premises after few 
minutes. 	Subitutionarrangement in his place were made 
by Mrs, Celiano Miranda. 	It is also stated that one part- 

• 
• time teacher,"Mrs,.Shjanawas appointed w.e,f. 1st 	s1;93 

so that'tho classes may not suffer for want 66 teacher 0 	This 
may be verified from the Staff' Attendance Register wherein 
the fact that she was appointed against Mr. 	nsari was noted 

• 	 for the monthw of August, September and October 1 92 	The 0 

SW-I andSW.-2 have also categorically stated that the CO was 

not seen .in'theschoojpremj505 from 22.7,93 to 17.10.93, 
In the Staff.'Attendanciaegjster w *4 	the word 'absent' IJF* F or Aor red line , is written against COsname during that 

• 	 •' 	 •. 	period4. . . 

The PO hatpointed.. out that the CO sat4 that he was on 
#"eave from p13. 	•t18.9.93whjh is not&fact. 	It is 

very interesting to note aad the fact,w 	found during the 
course of,inquiry,thatte CO had visited IWS head quarter 
during that period and 	e did not want 4 4—e—e—;v 

to be gaught -again liKe his bogus T OT.A bill and 	 ' 
• 	hence)  he signed' theAttendance Register on his return to 

Mangaloreon 18,10,93 for all the days he was absentccept- 
• 	ing 	for one week in Sept, 93 when he went to the KVS head- 

quarter, and so very cleverly he marked himself EOL for 'ho 
aforesaid period over and above the office remark of 'absent' 0  

31 I 
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The P0 pointed out. that the chapgo--e6 CO during the  
course of inquiry admitted that he had given an ultimatum 

tht'bo stop working from 13.7.93 if his salary arrears are 
not paid immediately. "'As the position has not changed evert' t 3 
when he joined on 6,11.93,because he stopped attending to 
his duties from 13.7,93 as his demand was not fulfilled0 	 A 

The PC statec that there was an' tabsolute quiet in the school 
fromt during the period from the last week of July 93,to 

17010,93 and this in itself shows )  that 1e must have been 
out of station diring that period. 

The CO also commented in his written brief that it is 

impossible to believe that Mr. Ansari did not ,receivo 
message of the death of his father"in these, days of.STD and 

ISD and the news of his father's death should,reach him after 
• 	more than one week, The P0 said that.1this only.goes to .show 

• 	
. that he was not at all in station.during.,the,timeof his. 
father's death 0  He furthr pointed out that the date 10,9.93 
was mentioned&bout his father's death)onlybecause , 11th & 
\12th Sept, 1 934re,Second Saturday and Sunday,..and he:ha. al- 	;* 
ready marked EOL for the period ,om 13.9.93 to18,9,93 

The POexamined the State Witnesses SW-i, Mrs. C1i.ne 
Miranda who was also cross-examined by.. the CO, Mr. .Ans'ai, 
74 SW-I stated that 4 on 13th July 1 93, Mr,Ansari. came to 

fthe school but did not go to the class anth hence she, had to 
/1 arrange substitution work. It continued for several.days, 
I ( She saw Mr, Artsari only on 19th Oct. 1 93 in the school 

premise7 and not in the class, and after that ,he saw him on 
- the re-opening day, i, 	2nd Nov 0  '93 	S- SW-I .,

,
stated that 

one part-time teacher, Mrs.ShEInawasappoj.nted in , his place 
on 31 07.93 and relieve'd on 21st of Oc't, 193 	SW-I had also 
submitted a letter dated 11.11,93 (refer S 	7) informing 
that Mr. Ansari wqs absent on 13.7,93 nd 14 0 1.93., During 
cro.$-examiriatjon of CO to SW-I, it was' replied by 5W1 1 'that 
on 1st Nov. 1 93, in assembly two police' nén came andtodk 
Mr. Ansari and when asked'by the CO ,"Did you  report?", 
"No", she said 9  "Police :were 'parent abd 	yoi .4 'went 
with the parent". SW-i further stated that she' did not see 
Mr. Ansari siningbecause the day he signed', she 	absent, 
earlier he was not there, he came dñ 18th Oct and signed 

from 14.7.93'. But wheria ked why'àrrangernentNas in"ad for 
Mr,Ansarj when he was present on 13th and 14th OfJuly, 
SW-i replied that the Co attended the school but sat in the 

(r 	 ..,... 	. 	. 	.'. 
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It was furtherreveaIed from the Attendance Register of 
Class VII thatiMr.AnsariVwhowas class teachr for Class Vii 

V 	 •Il- 	1•.t 	,4 

had,signed on the Register only fo 4 the month of June'93 on 
30.6.93.Whenasked1'the resonMr.Ansari replied that ho• 

' 

I 	•I 	
, 	

- 	 1 

went on-leavew.e,f3.7.93 to11 07,93 and after his joining. V 	 • 	
- 	 •VlVt1.• 	

V 
 I 	 - 	

V 	 — 
V 	from that day onwards,the Fteisterwas 

I
not given to him 

(refer pagea, Inquiry Proceed ings, dt. 19.1.95). The PC 
stated thatw.e,f 1.8.93, Mr. 1 Ansari was not found in the 

• Vidyalaya no ' his whereaboutswero known and he did not leave 
any address2wherehecou1d be'contacted,' Therefore, one 	- 

V 	substitute,Mra. - Shi'anawas L appointed inhis  place, 	v4'ty  t, ')te/ 
if 	n.tasked to' the cO;bythe 10, .the CO replied that inspite 

of"his request'tothePrincipal and'a copy to the higher 
authority.'thePrinc'ipr-was snot al1owng him to sign the' 
Register"daify andfaend classes'? 	he signed the. 
RegisterIwheneverhegotl:thechanceand 'went' to the class also. 

During 1 the course of inquiry the SW-2, Mr. M.D.Nmboddri 
stated that'the CO mae& his appearance till. 21st July'93 to 
collect•hispersonal- letters. Then he came on 18,10,93 and 

I 	 V 	
- 	 V 

signedthe'Attendance.Register for the 1absenting period from 
t' -- 

115,7,93 to 1'7,10 ..93 , at a stretch.In repiyto the question 
asked by the P0 that how he had signed the Attendance Registor, 

- The SW•2,showing theStaff Attendance Register s  pointed out 
the dfference in'  his way of 'signing •nthe Register during 

- 	. 	t 	• I 	• 	-, 	- 	 , 	. 	 I- . 	 ft. 

the 'normal days ofattending the Vidyalaya, He said that there. 
V . 	 - 	 - .IV 	 ' 

used to'be tnogap between morning and afternoon signatures, 	* 

	

V 	
whereassignature mate from 15,7.93 to17.10 0 93 were far moved 
from eachother(mornirig&evening) and in between ) thero was 
office remark indicatingthat'thet  employee was absent from duty.  
Hence, ithis/very clear that' the entire êignature from the 
period 4l5,7.93'to 17.10.93 weure done later, (refer , 

VDL-Z(1) cit, '190 195) 	SW- 2,.- Mr. Namboodz-i, Vfurther  stated)  that when he 
was conducting prayer, the CO came to the office, and he 
'snatched'the Register from the LDC, Mrs, Vedqvathi,at about 
9.q5 a.m on 18,1093 When1he camorto  know about this, he 
tried to"take'the Attendance Register from SW-2 and pushed , 
him in anunruly manner andcompleteii signing withtEOL  remark 

	

V 	V  in the middl w,f 13,793 to 17.10.93' 

	

- 	V 	 • 	 • 	

- 	

V 	
V 	 000 	18 

- 	V 	 V 	• 

H- 



I 

? 	 - 

r4 	7p 

18 

 \ . 	 .t..,... 	 r 1 SW-2 stated) that no leave application was received for the 
it period 13th to 19th Sept 0 1 93 0 He furthere confirmedthat CO \ 
was not allowed to join because he had, not given any leave 	J 	r 

, application and the Asst 0  ommissioners permission was Tevee1.ry 
( ) to allow him to join as hisperird of absenceexceeded 90 

A. days 0  This was also informed tohim vide..ref, letter Memo 	t 
. 	 ft 	 I4 	' p ,., 	 0 dt.18.10 0 93, S-fO. Aithaugh the CO brought the letter , 

of 
/ 	 ...... 	 . 	

.,4 permission from the A0C,B'lore region butthe.CO.refused 
to g ye the JOINING REPORT in the proper form where lqhe 
had to state the kind of leave applied and availed ,  during the • 	
period of absence. He could notwrj.te,the Joining;Report . 

,.4 	 0' • 	becausehe.ha&already signed.theAttendanceRegjstefl 	V 

it would be contradictaryto his own-actsof ommissidnand1.
commission;had he given the 4 Joining Report, No leave 
apljcation was given to him as on date but he wasallowed to 

join duty on 6th.November.by4 theperrnissjon lien ythe0 
A•Cq 8 1 1ore 

the Staff Attendance Register was markedrby 
Mr1Aisirjfor 

'13th to 19th Sept, and the office had notmadetherctrjes 
. 	 I. 	 . 	 • 

in the Staff Attendance Register. MrAnsa±i h'as al'só con- ) firmed and accepted that EOL was written b y.  him In his cn f' 	. 

hand-writing and said that,If the columnsiremajnblank,.I 
used to put the 'correct .re 4mark' in 

no authority was given bythe Cornpetent . authortity 0  fItwas 
an usual prctise",( ~,.i 'c'- 	1u , 1ç16 (.719 vLL2t)) 	

çi / 	1•• 1 	• 	 ._ 
• 	 . 	

. 	
0 	 • 

•V. 	 ¶ 
In his written . 	 0 

- 	 ••• 	 4.......... , 	.4 ee 4 during the Conduct of inquiry and.cross_examjnatjo, 'the 
.. ........ 	

• 	 . 	
ç P0 afgued that if Mr.Ans 	

-. 	 . 	 . .. . . 	 ..' 
	 0 

arj. was present *,e.fi5,7 0 93 to 
17,10.93 why should he himself mention about•absencefàr,' 	

• 

more than 90 days 	vide his letter dt..19.1093 addressd'' 	
• 	 L 

to the rinc1palstating that the PrincipaLcrated the 
- 	 , 	 •. 	 . 	 -• 	 V 	 - 	 •. 	 . 	g•,.. 

problem the day before, ie.18,iO93 justto calcuatmre' 
than 90 days of absence .(ref, 	

•0Para 
V.. 	

V 

The SW 3, Mr. K.G.Bada, Gr0 D 
, statedthat)abou't,. 	V0 

• 
 

8.50 a.m, He was sitting in the office on18 l0 - 93} - •• 
Ansarj cameto the officetookthe Attendance0e iiRer" 14all .  
sat for signing0 	

hfmtblg 
the Attendance Rëister but4Mr. 	 Then4 
Principal himself caiie and asked Mr. 
Mr 0  Ansari did not give the,Regjster and Principal proceeded - 	P 	 • 	 • 	

, 	 0 	 0 	 0 to take from him. ThenMr.Ansarjpushedthe.princjal d 
again started signing the Register. 	 4' 

16 7  p 	

• 	

;0' 0 
$;.. 

0 • 	 V  

J 	)I3) 	 0 	 • 	
0 	 • 	F,: • 	• 	

, 	 : 	• 	 •• 
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Principal went to his room. - Mr. Ansari asked him to give1.  
the Attendance Regiserto the Principal,. To this, the CO 
leftthe' Regi'steron - thetable. Principal got it from,the 
table," The'UDC alsosaw tthattheCO had'signed' for the entire 
period of absence. 

The SW-4,Mrs, Vedavathi, LDC'of theVidyalaya stated 
that on 18,1<2.93, Mr.' 	

- J 

Ansari came'to'the office and took the 
Attendance Register'froni'her tableand started signing. Then 
Principalce' to the' 6ffiCe'and-asked Mr,Ansari not to sign 
as hewas'abentfor"the past' three 'months. Mr. Ansari started 
signiñg'agaj 	Principal took the Attendance Register, Mr 0  
Ansaripushed'theprncjpal and continued signing. HbJevc1)  
duringr cross-exeminationby the CO,SW4.'statecj.thqt the' CO 
took - theAttendance Register 1 from"the tabLe and"not snatched 
fxopJ her' She' further clarified that she usedttook' and 
did not'say thatthe"CO was not allowed to sign. She saw the 
CO on, 1 8,10,93'andstated that when Mr. Ansari did not obey 
the Principal'&instructions, the Principal tried to take the 

pushed the Principal using his 
f elbow tossing r himfrom one cornerof the'room to the other. 
She alsostated'that the signing on the Register took 8 to 

started signing around 9 a.m and 
completed by9.10 a',mon 18.10.93,-.- 

t. 

CASE' OF THE DEFENDANT 
In respect of Artc1eII of charge,, 

-' 	_';'  
MrorAnsarj,admitted -that he'had submitted an ultimatum 

to the 	 r 1Principaion .;13.7.93 1 equestjng him to pay his salary 
dues, otherwise he would not be in a position to work. His 
intention was only to get salary dues as 'the money was needed 
for the.treatmentof)hja father who 1was a cancer patient and 
subsequentlydjed ofl3.9.93..On-.15,7.93, he gave another 
letteraddressedto the,,Principal stating that he would come 
•to theVidya.Laya and go but will notbe able to work.due to 
mental worries as his father was lying on the death bed for 
want of money. The CO further revealed thatin the letter 
dated 17thJuly 1 93 2 D'6, requested.1to the Principal to'alLlow 
him-to do-his duties.and sign the Staff Attendance Register 
as he was prepared towork.(ref I.P. page3-, dt. 21,1.95) 

(') 
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The CO examined himself as a witness(of his own) and stated 

that the Principal had already taken the stand on his ultimatur;'..: 

lettersdated,13th & 15th July '93 and was not allowing him tofunctiono\.. 

thereafter he 	reported this matter to..the A.0 vide 1  letter 
dt. 21st July 93,D-7 0  (ref 0  I.P 0  PageSt last pars,' dt.2161.95).' 
In page 	of the same Inquiry Proceeding dt. 21 l p95, he  

clarified that ultimatum means request tohim andstatd'. 

that itis not a threat and he did 0 notknow5 the'correctmoaning 
of the word 'ultimatum' 0  

In his Defence statement, D1 /  he stated that tiewasiot 

absent unauthorisedlyfrom duties from 13.7,93to5 0 11 093 0 ' 

He was on EOL with e.f13,9 093 	 6 

leave for 19th & 20th-Oct,'93 and 

He attended the school on 2010.93 but was.not4allowedto.sigrl 
the Attendance Register inspite of the permission given by' 

the A0C, B'lore and that is why he had tbgive Joining Report 
because the Principal, asked for.the sarne.(5.'- jw  

In the written reply brief submitted.the CO stated that 
the matter was reported to the A.0 vide.his representation 
dt 0  2107.93,D-7, requesting the A.0 for an early intervention 
and necessary action for solution 0  He stated thattheClass 
teachership was not givenagainto.1himwhIchwas withdrawn 

'de-.p while proceeding on casual leave 0 He applied for si 
days EOL from 	 18.9.93 In the same wayas''hehad 

been applying earlier for other kinds of leave and joined 'duty 
w0e0f 20,9 093(ref pagb 2 9written brief).The CO .  tàtedtht he 
gave joining report on 1810.9 not becausehewasabnt 

"' earlier, as referred byth.'PO ln his Writteh brief 	But,the 
Principal asked him to subiTilt JolningReport in3roperform 0  
The CO pleaded his innocence by stating,that hedid not know 
when to give Joining Repprt and when notto give' but,. he gave 
it as and when asked by thePrincipal(refpage5fp;I. 0p,dt. 
21 e 1 .95) 	The CO haalso.'&etd.that 1e'waa i 6rfEOL.f or six 
days w.e 0f 1309093to18 09 093 'and'went to his hootowñ:after 
getting the sad news of the death of hisfathern'!10th Sept, 

• 

	

	and came back to Mangalore via DelhiA.At.thiss3ge the P0 
was not convinced and•saidthatit' 

'•" visit his horn toiafterfCda 	ofisfàthe' 	ath'arid 
Continue to work in the Vidalaya during.th'e inte±vening period 
i,e, 39 0 93'to 10.993 (ref 0 'pageS2I, last'para, dt.21.1 0 95)yoLz( 

I 	 . 	

0 	 .Tj:) 	
1 	 'I• 	
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_r~07) 
When asked bythe POto the CO to. produce any proof that he 
was working in the Vidyalaya from the last week of July, the 

CO answered that he did teaching work, correction and signing 
in the Regis'er, butsalaryy.. he did not get from 1st MaEch 

..itself.Thenwhnothing wasdoneon 30th Sept. to got the 
sa1arywhena'llthestaff membersVwere  getting their slaries, 
as z'eported to higher officers. The answer given by the CO 
was that he was asking exactly on these days and from time 
ti.  time he' kept asking for his salary. He was thinking that 

theofficewererecoveringas theoffice was recovering 
the excesspaymentforthe past four months. 

On 21.10.93 0  the Principal instisted on another 
Joining Report prescribed for and yet another though they 
wereInotnecessary 0 .He'obeyed theorder. His statement that 

' the Cowas not seen inthe''schoo&'premises till 51193 is 
totallyfalse(ref. para'3, page 2,' written reply brief of 

CO, last'four lines)and further stated that on re—opening 
of the schoàl on 11193 after the Autumn Break, he signed 

. the Attendance  Register and while'taking Class Vlrhe was 
onceagain, evicted from the class in front of the students 

bytheplice,withthe'result he'was constrained to go to 
the A 0C. (BGR) again on 511.93 on whose intervention he 

could join his duties w.e.f 6.11,93 

•.'. i 	. 	. 	 -. 	 :,. 	- 	 , 

Thus hewas,,actualiy . not,;u,nauthoridly absent for 

to5 0 11,3,and hence the charge is 

' false,-andthesame.is refuted 0  

'The',COaccepted that he had received the Memo dt. 14793 
i ssuedrby,thePrin,cipa1,KV 2 ,rMangalore where," till 

evening"' 'is cut in hik copy, he was present on that day but 
the Principal did not alloW him to sign 0  

The CO stated, that he never tampered any school records 
and never; man,handled the Principal. All he w4nted is the 

.',settlementaccordirigto"ruleSafld'laWs"afld not by man handl-

-' mg the Principal.(ref0 I.P. dt. 21.1.95).44Vk42-(Iv) 

000 22. 
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The PC observed that there was'absolute quiet' in the 
Vidyalaya during the period from last week of, Jaly ,  to I7o1°o93T \ 

- 	4 	 ..-. 
And he argued that this itself shows that the CO 'rnust have 

4 	 -'a 

been out of station duringthe perio' (ref,para3,,page 3, 

written brief o pa)0 	 .• 	

':' 	 . 

What is the basis of this statement. ? Why was there 

'quiet' on the school)  front ? 1 4)he POremarked that 	Ansari 

	

w l  

- - - -- -- -- 	 I 

	

4.¶?I 	1 	 . . 
was aosen i.. 	uu nu ' 	i' •ii 	 V .A.¼4 .1 	j")"" P-: 

Because the part.- tirne.teacher, Mrs S1tnawásappointed 

for thZperiod,in place of Mr. Msari- 0, 4  

Because, the Arrangement Register reflects theCO'daence 

andthe arrangements were made by Mrs. .Celie.Mir,anda, ;; SW-1 
who gave the statement that:theCO wasasent àdnot'going to 

..................... 
the class.,therefox'e she made 

Becaus from the StaffAttendanceRégisteralso, itis 

clearly reflected that Mr0 Ansari was absent as ,thereis a 
clear remark of 'absent'! line drawn ,  againstthe nameof 

Mr0 Ansari. 	 4 NrVk 

Because the CO had givonJoining Repàt., 4- thiê'..itsel e is a 
I 	 . 	- 

	

proof that he was on leave/absent. 	.........- 	
. 

.................. 

, 

It may be observed that Mrs. CeliarneMiranda, SW.1,.was 
• 	- makiñg substitutinLarra  aentLdurin5theabsence of.the..,i' 

	

teacher(ref S-B ) .' It 	 hat'vid.fèf,S-7,.at 

Mrs 0  Coline Mirandawrot'a letter on.11 0 11 093(addrésedto9... 
whom) bringing to the notice that Mr 0  Ansari cc-me to the .. 
Vidyalaya on 13th July and 14th JulyCand did notgo•to.the.. 

.classfor which,shehad arranged.aubstitiition work 0 .7 . 

a 

This statement maybe true but raises twoq 
;•
estibns; - AS  

1) Why SW1 reported the absence of th&tóachei 'onlfo,*twó 

- ....... days, i.e., 13th and 14thJul 	 . 

;After a long gapf mo 	 be 
observed, S7),.,.. she reported the2matteron.4 1f 0 i1 0 93;for the 
absence of the teacher 120 t days ago 1  - 
Moreover, she had stated during the conduct of inuirthat 

she saw the CO only:on  19.10.93 in the school 1premises,,,,but. - 
• • 	given the .statementthat 4 on1810 0  ,93 th CO ha.')signed for 

all days of absence w,e.f-14.7.93 (P' 	o--q  
/ 

	

) 	 :.. 

4'  

/ 

C.. ,  
I 
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Tihis raises doubt regarding the 	of her state- 

mentas a'witness,'.Even if webelieve her statement to be 

true/validthat'she4aw 'the CO on .19th Oct..,93 it is not 

knownwhatprevented SW-Lto inform the. Principal about the 
absenceoftMrAns ari.ton.13th and 14th July'93.ae-e after 

a long ap of-120 days 	SL.' 14t 	O1 ((-(1-13) 

As stated,by the.PO, it is true that a part-time teacher 

was appointed n:the h,Vidyalaya - w.e.f. 1•stAugust 93. land continued 

upto 20.10 092;afternoon,i.e., immediately before the start of 
Autumn Breakof 10 days0 'It is also observed that Mrs. Sh&Ana 
was 'given arragementeven on....3Qth and 31st July,93(refer S8) 
andshew,asre.evedon 20.10.93,4iuch earlier than the joining 
of the'COon 	'11'..93although,itIis'stated' that she was 

i' 	. 	.,.. 	• 
The'reason'forthesame is not nown. Thus it is not proper 

) to'say'.thatthe presenceof part-time teacher in the Vidyalaya 

11 'justifies''the(absencetof the CO during the period I 57.93 to 

i1 .93 because'as*seen. from'the..StaffAttendanc Register,s-u) 

there! were other'prtime teacherson roAlduring the aforesaid 

period. 	
4. 

As stated by SW1and SW 2 that Mr. Ans art was notseen 
• in the Vidyalaya campus w.e'.f 1.7.93 to.'5 0 11.93'but the 

1' 	 p 	 • t 	• 

letter'dt. 1 67.93,S'1'6,'. ?addressetothe'KVS was 'submitted 
• 	 ••'•i 	 . 	. 4, 	 . 

to the Principal'andaccepted tobe received the same bythe 

Principal0 	
l 

This indIcates c'on4traaiction ot the" statement 0  
•c'..' 	- 	' i' 

' 	 • 	 .4 . ' 	 .0'p 	 P 	 ., 	
. 

The iettersD-6andD-7,'through which the CO intimated 
'that 

'j. 1lette , 4t. 13th and thth 'July to' stop working 

etc, 0  EL,, in para 3 of the same letter D-6 dt. 1th July 1 93 
reads as follows z . 

You are preventing me from doing my duty, and not 
allowing'me osignJthe1AttendanceRegiSter.- - '- , whereas 

I habeen 'attending the school daily' for my duty and now you 
are telling me not to come to school 0  Further, 'if you are 
supposed to do all this, please confirm in writing so that 
'the'mattercan 4 be reported to the higher authority if necessary 

and - in the last'par-  - 	 I 

Hehadrequestod thePrincipal to pay somo portton of his 
salary and(h may be allowed to sign the Register and do 

his duty.  

But )whether the above statement is true or not ? Whether the 
letter dated17th Julyi was received by the Principal ?' 

• . o24 o s 

Ii 

/ 



	

. 	 . 	 , 

As per oral evidence during cross-examinatiotof SW 2 

on 191.95, the Principal and SW 2 admitted that the document 

D-6 and D-7 are not directly received0 Probablythey were 

received by Registered post after two days - he said ( ref 0  
page 6 & 7, SW 2 dt. 19.1 .95).' This contradicts the. statemnt ff 
that the CO was absent as per the contents of the letter cit. j! 
17th July 1 930  

	

- , 	' 	 . 	
i' - • 	 ,. 

It may further be observed from theStaffArrangement, 	 ." 

Register, S 11, that Mrs. Shiana the part-time'.teacherwas relieved 

on 21.1092 forenoon because of the office; :order ....,( ref.,: . . 
F PF- 1/26/93/KVS(BGR)l4 4153, dt020,10o93)by..the.A0C1 &4cm'ti. 

aud the CO was asked to report back on duty (and report,to 
the Principal, KV 2,.Mangalore,..duly.requesting the )Principal 

to allow him to report on dãtytOthe 	 S  
by SW-2, that the CO was not"allowed to joinbeca ehe.did. not 

submit Joining Report in the prescribed form evenathough..he; 	' 

was permitted by the KVS (BGR)..vide letterref,, 1above. 
The reasoh given by 1 ,thelPrincipalwqs thatMr. Ansarihasto 
state ih the Joining Report the kind ofleaveandthe period 

of leave availed0(U-j, 	 . t•...• 

Of course, may be interpreted to be sound,as per existing 
rules and norms 0  But) the main point of consideration'is-
whether the absence wasfrom13 0 74..,93 t6 5i1 093As per ' 

4,4 . 

the order,..after 	dee- permission, grarited,by. the 
superior authority , i 0 e. A.0 (BGR) • rct wErtM Mr. Arsari,' 

may be treated as present even before 5011.93':intheVidyalaya 
because between 221093 and 31,10.93, a period of10 days ,  may 

	

.i'.. ,,  • 	ft, 	., 	,.,. 	.. 	. 
...'. 	be includedoaccountfor.,his.presence,inthevidya1'aya r, 

because,the CO being TGT English1 t,e, teaching staff will 
be entitledov 	'et 10,days of leave during. Autumn Break , 	H' 
and hence,ak 	b-to)J that perioda 94Lt betreated 

• 	". 	unauthorised absence43 L...r 	 . ejC.c c-r& q a(u.ct,) ' 
(_Atj y 	 2(l)) 	

14 

/t. 
• 	

'Iis . Fu±th 	p'td 
that on 1st of Nov.193thepo'lçcécame 	 - 
from the class 0  Was he present or  

	

• Mw The PC stated .that'Mr0 	 S 

S 

, 

	

	stretch on 18109. and 	 4 
in support of the truth ofthe statemenWhereasthoCO 

stated that the Principal was.hiding theStaff Attendance,. 	S  
Register inspite of his request letter (ref. D6 and.D-7) 

and not allowing him 4to sign;the Registerdaily}kwever, 
he signed. n. the Register wh ever 	 this .t&.çe 

S 	
. 	 ... R 	 •,. 	z 	g;.;.5'4,JJ; 	. 	I 

I C2,_ 
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may 	 dated -1 7th. July and 
2iSt.JU1yaredenjed'b/t 	Principal. Although bpth the 
documents j D. 6 andD...7were exhibited, recorded and admitted 
on 21.1 

	

- 	0WthbpOjflttobe eXamjneds whether the emark written 
• 	nhon-t 	 nn'1rnwn lit I a.?inj1 rt ii 

wit I I 	•ri i",t 	 I 	 Mi • 	Ai&i,.;i % 	w.. iiiIi. 	t I 
o Litur wuj.d ,i witd I 	 ordur7, '1tUlfld1k5'ld Lhen 
or'Si§nature"'t 	

slgii , i Iwo sf l , 

-. "''' e' 	 • 

Letusexarnjnfrom,:the jStaffAtendance Register (ref 
is. 

 
11 )lwhereinlthe signature of ' theCOandth&remaks of the 

- OfiC! • 	sent/Abi  me may be seen w.e.f. 1307 1 93 to 
1J; •4i 	 - 

FORThE  

: 'ab' 'written andencirced. 
Upto ..2istJuiy, 	

': 'ab'-wrjtten insrnall lttéx/ánd 

signature'of Mr.'Ansarj! above the 

	

I 	
remark,je 0 , theremazk'ab' is in 

r• 	 •' between he signatures 
Frorn22n&Ju1ytto 31stJuly 2 Capital 'A 1  isin beween the 

Signatures 0  
FOR THE MONTH' OF AUGUaT''93 2- 

"-f" 'M  

'A'1'S in between 
•1 	,,tç'- 	- 	 .,- 	 .. 	 . 	 , 	 . 	 . 

	

i/•. ? 	
does this indicate ?) 

- 

From 8thAug. to 17th Aug.  
(refer page4&  5? (Sf11) - Aline is seen in between the 

remark of'' absent' writteb in I 	 •fl IF

I th Aug. , 'which was 1 a holiday. 

	

- 	

- -From •18thAug. to 31st Aug. : Remark * absentt written and a line 

	

.- 	
,• .. 	 seen in-between the signatures 

- 	
•Ig 	 - and.'SOmerof the.signtures'are 

'- farremoed from"each other, as 
- 	 1...st ated bySW 2-'is- trued - 

010 

 

/ 

, 1 

 

/ 
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FOR THE MONTH OF SEPTEMBER 1 93 :- 

On 1st Sept. 	: Capital 'A' written and underlined. 

On 2nd Sept. 	: Capital 'A' seen in between signatures. 

• On 3rd Sept, 	z Capital 'A' seen but without arrival and 

depa±turet time añd. initialsir(betweeii 

6th Sept. to 10th Sept. :'Absent' and alinedr 4awn. 

From 13th to 18th Sept, :E.O,L written imnbetween  lie may 

• be seen with the remark 0  

i. 
E.O.L,for sixdays w,e.f. 13.9.93 to 18.9.93 

.. 	

. 	. 

• 	 In the month of September,itrnayYalsobe:obs'erved.that 

the remark of E.O.L is ijtten by the CO and the offi-

cial remark oc of 'absent' as stated by the PO.: Howeverrp. it 

is found that one line id'drawn Septliy,  Sept 0  

• 	(ref. S 11, page 

botweon 13th. to 18th .Spt 0 )From 19thSnpt. to0thjSnpt 
1 1. Iuvy ho uI'it,t vd Itirit. I.IIuv(f,(t I rditimiLl .%.41W.I Ut. t,t%.1i•.i1 

line is seen to be drawn w.e.f 20th Sept,.to..30th'Sept 0  and 

• ... 	the signature of Mr...Ansarithe CO. •.Itmayalsobe..seezr. • 	
that the signaturesfMrksarj w.f2Oth.Sept.ieciose 

21 

to each other and not far ;  away from each' other:as'stated..by 
SW-2. In the month of October 1 93, from 1st to8th Oct. a 
linem iX PSen in between the, signatures of Mr. Ansar1.andthe 

• 	. . 	remaik 'absent' written on 9th Oct.'93'hichiscl'odL 
A ............................................ 	, .- ........• - 

• 	•, 	,holiday means Second Saturday,(maybe 3 sheer-coincjdence again 

that the remark'abe 4nt' was tmarked on the 1 holiday) (refer pg.11 
• 	Staf Attendance Register)z' In ( this moith,ofa Oóto.ioeo, upto 

• 	 17th Oct. the signatures of:the CO are.quiteclose1,toeah 
other *tc may be observed,that the signatures.rnadeby,Mr. 

• Ansari tallied th' the ignatures 'oftheCa and that they 

': 	close to ech other'ascompàred withthe earlier signs 
- •1" . 

- 	made by the CO during the month 4 o'
4 
 f July'93, i.e;,before 

• 13th July 1 93 (refer page 10,S 11, Attendance Register.'..' 

• 	 • W.E,F 18th Oct, °t 	 remark'that' .reportëdto 
• . • .. 

	

	r,tS o I. Pandeswar,:Mng3lorend signatureof: M±./Ansa±i at 
8.50 'a.m may alsohbe seenjc • 	

In the monthf Nbv4iber'93, 
• 	 Autumn Break, the school was opend 

• 	• was teen on 1st • Then on 2nd, 3rd &4th"threeèma±ks of 
'absert' are seen but on the 5th ,  the ,  remark'OA'js marked 9  

• 	, and in betweenthe signature.ofM. Ansari isseer, f ox i  2nd, 
3rd & 4th Nov. • 	 •. 	 • , 

• 	
'. ':....t 	

•27 1 . 	
• 	 . 	• 	.°.° . 

•tI. 	
( 	 • 	 ,......................-'1'......... • 	....... .

•.• 	 , 	. 	 • 	 ,, 	

• 	
••..........., 	 • 	• 	•:'. 	• 	• 	- 

•4.t I 

.. 

: 

j' 
.04 

' 	 I 

: 

• 	
.4..,. 

• 	

' 

H' 
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,.1 •. 	It.may beseen that the absence 	remark and. shown as 	'A' 

from 2nd tøt4th NOV, inrespectof Mr 0  Ansari seems to be written 

non—uniformly, i.e., the size of, 'A' s  is largest on 4th Nov. 1 93 and 

/ on 3rd itissmaller.than:'4th and thesizeof 'A' .ob the 2nd NOV, 

is even more smaller, 	Similarly, on 5th Nov., there is no signat- 

7' ure of Mr, Ansaribut'absent'writtenin betwee 	0 and D on that 

day, ,Forwhich ) the CQhad stated that he went to the Regional 
Office fortaking, necessary permission, to the A,C (BGR), to join 

4 hi 	for.duty:ir'KV —2, Mangalore0 	It is true that. 6th Nov., ie,, 

the CO was permitted t&e 	time by the A,C. (BGR) and was 4second 

allowed.to'j'oin.the ;Yi,dyalaya. 	Here also aquestio 	arises asto 

what was the difficulty, felt by the Principal to allow him to join 

on.21st and 22nd of OCT., '93, ie., before the Autumn Break ? 
. 

When the CO,already.suitted the permission from the A.C. (BGR) - 
.....

........................ 

duly. requesting 4 the Principal, to allow Mr. Ansari, at KV 2, 
Marigaloro0. At'this stage, it is particularly important to remark 

that neither on 21st or22nd Oct. nor on 6th Nov. 	1 93, the CO 

had submitted the Joining Report in the prescribed form indicating 

the kind.of'le,aveapp1ied and availed, etc.; as recuired by the 

Principal who4  stated, the1 ,reason fornot allowing Mx. Ansar1 to 
join the Vidyalaya' ; (ref. page 12, Deposition of SW 2; page 13, 24 

& 26 - cross examination, page 1th,page 	27th, Volume 2 (i). 

/ Hence,  the .st4t!ments are not consistent. 

If weconsider the signature seen in the Attendance Register. 

of the CO to beauthentic proof for presenceor absence of the 
employeethenthe signatures put inthe Staff Attendance register 

is proving that the employee waspresent 	between the aforesaid 

period w.e,f 13 07 093tq 511.93. 	But,in theabovesituatiOfl this 

is disputed'and doubtfulj because the Sfl-2stated that Mr. Ansari 

came on. 18th Oct. 1 93 and signed inthe register for the period 

44 15,793to17,10.93. 	Whereas, in Article II, the period given 

for absence from duty is w.e.f 13th July to 5th Nov. 	The SW-2 

further stated that, there is a difference 	in his ¼ay of signing 

the Register, during the n&mal daysand he stated . hat, no gap may 

be seenetwee1,mornng. and afternoonsignatures 	Whereas the sig— 	- 

naturesmade 	om the period of 15.-93 to 17.10.93 	were 

• movwdt from each other? 	And,with another office remark,that the 

employee •  was absent from duty. 	It may be noted (ref. s-il) that 

in the month of July : after 17th July to 10th August 	the signatures 

of Mr. Ansari are IfarrernovedIfrim each .other,with the remrk 

'A' written in*between. 	However, for rest of the days, the signature 

- of Mr.Ansari ,are close to each other as compored to his previously 

made signatures AND. only a line is drawn in between, without 	any 

remak of 'A', 	'absent', etc.; especially after 20th Sept 1993, 

during the period w,e.f 13.7.93 to.11.93,... 

28 
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Finally,let us exqmine whether Mr 0  Ansari absented.him-4. 

self from duties and whether the absence is unauthorised 2 
But what is unauthor.sed absence ? 	As explainedand under- 
stod by SW 2 and the Principal while repotingtothe 4 tpolice -i' 

vide ref. 	S 12, that unauthorisedly mean's vithout anyUnforma- 

tion of leave letter 9  line 4. 	 But the letters 

refrred 17th July D6 and D 7 indicates that the matter was 
reported and informed by the CO 0 	It may also be, noted that 

the COwas permitted by the A.C.(BGR) 
report to Ky — 2, Mangalore"on 20.10.93, a s s tated l by the SW 2 

that the CO came to the Vidyalaya on 21 iO.93 and repoited to 
the Principal and requested him to allow him rt0  join duty 9  
as accepted by SW 2 and the . .Principal.vide ref 0 	ge24,Vol. 
2 (i), Deposition of Witness6s , dt ' 0­ 19 -0-1 0~950 Thisfmans the 
CO was present on 21st Oct'93 0  But the ts ateme t of) Impu-
tation says thathe CO wa not seen•• in tFi& Vidyalayadmpus 

upto 6.11 	The statement is contradictory0 ... 	 - 

..... ....... 

Further, to my mindds theCO*ds 6rthi€tedy 1t}ie  

A.C(BGR) to join duty am accordinglyOffic&Orâe cas 	/ 
sent to the Princial also -to allowMrAirihdCdj'ide 
ref ,  0 No. PF-1/26/93/KVS(BB)/4153 0  In t1isway,Mr'Ansa±i 
is entitled to avail Autumn Break w0e0f 2210.93 to31 0iO 0 93 
being teaching staff and4ot for thisperiodh. 

be considered'unauthorisedly. absent 1  from duty as alleged, -. 
Hence, the statement is not found to be dompietejy true nd-F'v 
the aforesaid period,i 0 e 0 ,-21.10 093 to31p1Oo93-bgL&4e lIPiC) 

d 	eo m . the day of reporting, 	y 	XttUec 	th'. 
a 

 
I - .. 'authorised leave' -rand not t unauthorjsed i leaveI 0  -- 

  

	

• 	
I 	' 	A 	 - 	 4-(i 	,, ti 	1-t.a. cc-IU ,• 	 .. 	 . 	 . 

J3j  

On the 1st of Nov0'93it ii'a" be seáti theCbFd' - 

/ reported duty and signed in the Staff Attendancâ reister vide 

ref. S-li (ix) and also evicted by the police as'statd b'the 

	

•:Principai. The PrncjpaLstatedthat es ótl1 	to' - 

join because he did not 

scribed form as revealed during tie coure 'ofiniiyMy'.  

already discussed when the higher authority hadalreqdordered 

the Principal and instructed the employee to join duty:ih KV,-2 -
Mangalore but, due-to tochcal flaw . 'the'CO.wask  ri6ta11owed., 	: 

'tojoin, is perhap 

	

• 	

::' 	

further the - CO wentto 	 •F F) 

permission and instructioto the 	 COto 
join LV — 2, Mangalore, the second time evj, -  -- - 

	

- 	 (•. 	 . 	 ____) 	- 	 • - 	 - 	 • 	 .000 	 00'  

	

• 	 , 	
0 	 . 	 j-r 	,•\-.< 	- 'tw 	 t 

	

• 	 (t(i,) 	- 	 ': 	
- 	 :- 	. 

- 	 i-•1 	.- 	 0' 	 -.. 	 •-- 	 •-.-'-.':--- 	••----- 	 -. 	 • 	 - 	 - 	 - 
.11 

-.' 	 -• 

' 
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• As per the statement of SW -2,the CO was allowed to join' 
• 

- 	/fl 
on 6th Nov.,'93 	&,that day also he did not - submii any leave 

application os r4red to bridge thegap in the technic -ti flaw, • 	1 	/ 

/ 

' 	 - 
i • e., the •statement required to be, given by the CO, thee kind 
of leave applied,from which date to which date, etc., In order 

7 /t to ensure the presence or absence of the CO in the Vidyalaya. 
. 	/ (ref. page 26,27, vol. 2 (j), Deposition of witness) ' 

.• 	4 / 
But 1 whatever may be:reason 1the fact 'remains, jthat on 

7 21st Oct',sand,.6th.of Nov. 	1 93 the.situation of the technical flaw 
remains the same, i.e on both dates, A.C. (BGR) had instructed 
the employeeto join .& the employee did not submi' 	leave applica- 
tion on, both days,,to, the Principal, as stated by the SW -2 & 
the Princip 	,K.V2Manga1ore(ref.paqe 27, vol 2(1), Deposition 
of State,.Witnessess; 4and also page,10,13,14,22 - statement of 
SW  

To add further, it may be noted that the. C(D had stated that 
he was 	in need of money, and 1  requested the P.dinci.'al for 
payment of.;at1east a'.portiort of his.salary, which was, required 

urgntly. for the treatmont ofhisjThther.'who was a Cancer patient, 
(Also ref ere page S 7 ; dt.15th Ju1y 	'94) 	 , 

I Hence the'period of Autumn Break from 22-10-93 to 31-10-93 
/ & on .the reopefli.nQ day, 	i.e on 1st Nov, 	193 may not. bc treated 

/ as un authoriseabsence as the CO'is a teaching staff & he is 
entitled -toavail the AutumnBreak.. 	. 

/ 

-, 	 ,..,. 	 . 	•..: 	• 

	

F I N D I N G S 	 . 

-. On' the basis of ducumentary & over all evidences 

adduced inrthe'case,.4n respect of the Article 2 o the charge, 
& in yiewofhereasons.,given baimigabove, I holdthat the charge 
under,Artici 2,*against,Sri'M.G. 4 Ansarj, 'W T.G.T ( Eng.) 
K.V. 2 , ( Manalore is. not proved for.the period w.e.f 22-10-93 to 
31-10'93,. 	

. 

	

- ..- 	. 	.. - 	
-. 	 1 .• 	' 	; 'i" 	.. 

• 	t• • 	 ' 	 -. 

	

4 	 . 	( Dr. B.P. Sharma) 
Principai KV 2, Hubli, 

Date: 2-3-95 	 - 	-- , 	& Inquiry Officer 0  

0 30 a  0 

•\ 
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ARTICLE 	IIj. - 

CE OF DISCIPLINARY AUTHORITY  
( Tampering of School recofds and man-handlircg the Priniç'al) 

• 0 

On 18th Oct. '93 it was reported and alleged that the 

CO came to the Vidyalaya office around 9 a.m a1 tobk the4 
.1 	,... 

Attendance Register from 
V  the Fclerks !table ardcOmplotediis 

• signature for all days of abeice,and did not 1obey :te'is- 

tructions of the Principal whorequested himnot to ta n perith 

the school records0 Without obeying theorders of.the Prircipal 

Mr. Ansari behaved in an unruly manner andmanhandledthe 
Principal and completed signing the Attendance Registexovr 

the Principal's, remark, • ThePrincipal had to eport.tho 
behaviour f Mr Ansari to the Police to ensure personái 1 afety 

saxe-guar1ng 
and for1the property of Sangathan and for the  srimoth funct- 

• ioning of the Vidyalaya. The P0 examined the witnoes who 

stated that they saw Mr. Ansari*signingon  the: flegisrOr'' 

18.10.93, and when Pri r cipal. objectedthe V signingroMthe' 

Register, Mt, Ansari pushed thePrincipal j  ;an unrulymriner. 
In his written brief, the P0 argued that as-Mr. Ansari,the CO 

did not produce any witness or, evidence to show that he was,: 
present in the Vidyalaya , forcibly signed. the 1 Attendance 
Register on 18.1O.93e)&cepting  for 

• 	1309.93 to 18.9.93, for whichle marked hirnselfE.O.Linan-' 

attempt to create evidence of his presenbeiritheVidyalàja' 	' 

The P0 remarked that this can only be done through mutilation 

of office records. In his written brief, he has'fthor 
' 1 indicated that the sigitatureof POfr the Pe odfron 

13.7.93 to 17,10.93 have been done with the same 
he has put everyday at the time of arrival as 8,50 a.m and 

time of departute is 14,50 p.m.  
- 	 ' V 	 - 	 V 

then there is a big gap between morning,and'evóin • 
t"signatures as in between the remarks 'A', 'absent' orlire 
had been marked by the Irincipal/ Office, 	 V 

V• 

He marked the presence in the register atastretchsi'githe" 
Attendance register for entireperiod of absence which took" 	• 	H 
him 10 minutes as stated by theSW-2, 
He further pleaded hat the very fact thatthe Principalhad 

to call in the police' oes t' prove that there,wasman-hand- 	 V 

ling of the Principal by the CO and counter complant by the
' 	 V 	 V 

• 	C.O. himself g against the Principal with a Police vide his letter 
dt, 19-10-93. During the course of the inquiry the Presoting. ' 

officer stated that the C.O, has already stated that he is used 

- 	 0 	""- •• 	
'i 	

;V,_  , 	
.:' TH' 	'6 	0 3/ 

0.-V 	 V 	
'V'V 	 •V 	• ' 	 ______ 	' 
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ring'the course of inquiry the PU has pleaded that 	
' • ' •,,Ø the statements of SW'3,& SW-4 are sufficient to pi'•ove tha ui± fl / 	 -' 	 - 

J f' 	charge established, against the C0 	 / 

f /
: 

	

	
In his'wrjtten brief the PC has stated the fact thatthe Co 
is rnucI'younger and stronger than',the Principal and that was 

) 	 the reason'the Principal has no option left other than calling 
the, police, and'further stated that' 	ci

the kn no knowledge, of conduct 
J 	rules/  should not justify the ignorance of' the acts: committed 

by the CO on 181O,93'' 	. 

CASE OF DEFENDANT 

The CO denied that he had tampered with the school 
records and,man handled the Principal and said that it is 

just a fa&se,aiiQgatjon planned on with the false vitnesses 
to harm' hjra. 0  He further stated' that the fjrst complaint 
,lodgedby the Principal. on 18 o 1 0.93• thePrincjpa1 has not 
mentioned of his ma'nhandling as a1leged.( 	 h1 

Hetfurther stated that he had signed the Attendance 
Register for'the days'he was present and the way oi signing 
is not dif±'erent'as pointed out by the P0. 

TheP0'had'pladed,tht the"placewhere dA' can be 
written 'oraiine can 4 be'drawn a— in the Attendarie Register 

• 

	

	 betweefl'the'aforesajd period, 1.1 0 , 137.93 to 5.11.93C1tk) 
could be" drawn.at  a later stage also'. His signatures are 
normal and as usual and it was proved that the signature 

• ' 	tallies "with the'past and the prosent signature. 

The CO said that all the above facts were reported 
• 

	

	to the competent authority vide his representation 'dt. 9.1193 

from time to'time. Hence thecharge is false and the same 
is refuted.' During'cros..examjnaj 	the CO asked the SW 2 
the reason foIcalling"the police,' The 'answer given by SW-2 

was that'when'theCO9djed him (Principal) and W6R his 
• 	' 	mis,behaving and pushing the Principal itself shows 	dis- 

respect and'a'cfjme which the CO had denied to be a criminal 
charge 	 of SW-2 , dt. 19195) 

- 

/ 
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ANALYSIS AND ALS$mC1OF EVIDENCE 

ARTICLE - III__ 	 • - 

a 	 3 

It was reported and alleged that theCOcamO't 	the i '  

Vidyalaya office around 9 a0m 
from the L.D.C, Mrs. Vedavathi, SW 4 and completed his 
signature at a atrtch for all days of his absence as stated 

by SW 2. 	During cross-examination, the SW-4,Mr's.' Vedavathi, 

repliod 2that Mr-.Ansari. took the • 
. 

and started signing and she used,the'word ttookt means the: 

CO did not snatch the register0 ,-The SW-4 stated that 	.Lztt,.J 

-. 	ste *d  the CO on 18.1093, who did not obey the Principal •. 	. 

when the Principal tried to takethe regitöfrom the : CO. - 

When the U.D.0 was aske 	whetherhe4d 

the reply was that he had seen 	4cA that the•  signature;inthe 

Attendance register 	e was completed by the CO for all days 

w 0 e0f. 13.7.93 to 5.11.93 	But,when CO asked the PO.whether 

he had seen him signing and pushing0 ?TNo,I.have not'sen'-hirn", 
• 	_4•.•4( 	 - 	- 	 - 	'. 	 ., 	 r g - 	 - 

said the P0 and U.D O C. and he had not seen the 1ncident o.flrAs 

per the Staff register, on 18th Oct4frt page,r13) 	it"is 	r 

- 	- recorded that Mr. Ansari came at 8.50 a.m. 	The UDCMrs.4 	' 
• 

Vedavathi caine to school at 9 a.m. The UDC, Xr Ij Yogeshwar 

Rao came at about 8 a.m, - , It js-further stated.that -the si.n- 	- 

ing took place inside 	 nearly 8  to 9mirites 

to complate all the signatures,i Although-- 	 t'H- 
"i 	 - • -- - 

• 	Although the UDO and the •LDC table are placed inthesame . 

room and the SW 4 said that the register was-kept on-•the , 	-• 

UDC'S table 0 	It is strange how he did not see.; the incidert0 
-• - 	

- - .Purther, 	Q 
/ 	1heSW4 has stated in her,  statement,that MrJAnsari- pushd 

•' 	the Principal and -started signirg andsaid thatitwasviolent. 
But when cross-examinodby the. CO, the SW-4-said thátthebO 

took the register from the table and"notsnatched,asstated 	- 
- 	arlier 	She further st'ated.that she saw--the--CO. inthe.office 
on18th Oct. and Principal came.to hin 	The Principal tried 

. - 

	 to take the register from 	 - - 

• 	 The sttement of SW,4 	in page, says thatMr.: Ansari • - 	 • 

• 	came to the office and took theAttendance.Book? frdmhe:r' 	- 	- - 	- 

.tabkb and started sinin 	But;in page33 	in reply t 	tIde 
• 	 -. 	question asked by CO ,"Didyoifsee him movingor Principal came 

tbhim ?, the reply giver 	iMby SW4Ws,hat-thePincipal - 

came to the office-and the CO took it f±omtIe UDCt't ab1e 

. 	
- 	 - 

- 

• 	 - 	 - 	 -• 	 - 	 •-•__•--;,_ 	• 	 -••• 	•- 

t nt i. 
• 	 . 	 . 	 . 	- 	 --•---- 	-- 	 . 	-t - - 	__••,i • 	 • -----• •- 

I 	 I 

•q.. 
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Clear1y thb statement of SW4 is contradicting. 

/ 	 The SW..-2 when cross-examined by CO, stated in reply 

to a question w, " How can the CO snatch the register from 
her, When LDC (sw._4) came9 ,hr 1  he pame at 8.50 a.m ? 

7 

	

	The reply givenwas'that the time 8.50 a.m1written in the 
registeris'jncorrect, t 4,further stated'that'exactly when,7i. 

/ 	 '4. 	 I 	 I  
(he was aoina for the"oravr at 0 am.. the  (n iit n+,-d +hv ) 
while 'Asatorna Sadgamaya' was been sung. , On the 18th Oct. 

the CO camet9 a.monlywhich wqs not objected jo  earlier by 
the .Principal The LDC, Mrs. Vedavathi, during cross-examination 
had stated that the CO.did not"snatch"  the register but only 

.Vt oo kit from the table. But SW..2 had stated that the CO had 
snatched the register from the Principal 	/j'-Jc 

i' 	
TheSW-2and"the PU had stated that on 18.10.93 the 

CO had signed the Attendance register for the entire period of 
his absence 0  QAndtó"prove thatthey are producing the staff 
Attendance register'where the signature of the COand the re-
marks 'A' or ,'absent' :or  a line is drawn or written against 
the nameof the Mr.'Ansarj 0  But the SW- 2 had said that the CO 

signed in the 'register over and above the remark written by 

the Principal/Off'ice, : 

But it may be observed that the Signature of the CO 

is not 'over' the remark of 'absents ir 'A'. However, it is 
true that there: are signatures of Mr. Ansari above and below 

the remark' of'absent' or W. In some places itis close to 
each other (mrninganaevenng signatures); and in some places 

especially tafter 2Oth' Sept. , the signatures are very close 
to each other'and except 'a line seen in between the signatures 9  
NO' remark is.written,(u,ç,a 	v.t 2.()4 Wnt 

"The SW-3 &-SW-4 Iad stated that the CO, Mr. Ansari 
pushed the Principal and SW-2 stated that on 18.10,93 the 

Principal, had to call in the police to ensure personal safety 
and in order to safe-guard the property of the Sangathan and 

smooth functioning of the Vidyalaya. But,in the complaint 
dated 18.10.93, the SW 2 and the Principal reported and lodged 

a 1.I.R (First Information Report) to the police drawing his 

kind notice that Ivtr 0  Ansari is t obstructing in the normal func-

tioningof the idyalaya. 

He forcefully snatched the register with his very ride behaviour'l 

(ref S.12). It may be observed that the Principal had not 

reported that he wasxnan-handled by the CO in his F.I.R. dt, 

18.10.93. To my mindt snatching the record'will not 'o amount 

to man-handling and I don't understcnd why the Principal had 
. . .34.. 

/ 
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• 

\ ' / 

"—" not reported the matter in his F.I.R, As was also remarked by 
the UO,in htt written reply briof( ref page 3, para 2 , line 

3 & 4).  

	

- 	 I 	
. 

It is true that, asper the evidences Mr.Ansari that 

he himself had marked E.O.L. for the period from 13993 to1 
18993 in the Attendance rcgisterwhich amountstó.tarnpering \ 
of records 0  However, it is also true that the remark E.QOL O  

• 

	

	is not written over and above..the office remark.of 1 absent' 9 . 

which was stated 

two lines and I S 11 0 ) '-,& 	 q vL  

Similarly 4 it may also be observed.vide.(ref. D.3) •: 

• 	relating to the subject submission of T 0Abi1l,.wherein,the 

CO is denying that inthe carbon 
fresh bill for action, Oldbill for Rs o 2564O/..çis4treated 
'cancelled',..i.s sw6 written .by him. Whereas, 1 noreference:1  
RstieRb?nd in the first copy of the letter subrñitted-iri' 

the office as stated by the PO vide. ( ref..writtenébrif 	, 
Article I. para 1, first fourlines) 0  
true that the remark and the:conteritof theAletter,vide ( parar3 

• 	is same 0  This 	maybe tampering with:recordo404;  

H; 

	

Reference t  statement of 	1,wherein the CO', Mr.An'slari, 
submi!ted his statement, dt 0  26th Nov '94to the :Asst. Commissioner 
KVS, (BGR). He had stated,that he 1  had subnittedit to çthe.. 
Principal for onward despatdh to the A O C,4  but it was returned 

byt the Principal on 21 1294, for direct ubmissih,(and that 
is why he had submitted it directly on 28 0'12 o94), Butno' such 
remark is found on page .2 of,the above, staternentofD..4,,which •.•. 
has been sento the 10 6  Theremarkso thephotocopy 1 iray rom 
be compared w&. D-1 	The' reason for 	writing such note 
is not ound0(iii  

_FINDINGS :— 	•. • 	 , 	 • 

On the basisof dounent'ary and ràlèvidnc'és7adduGed 
1ntthe case 1 before me and i. 	 gvenaSore, 
I hold that Articleilil of hargthatA 

	

with the school records. is*prvedo 	 '1 
:'. 	", 	•' 	

''? 	
;j: 

	

I 	
4-2 	 i 

• 	 • 	 ' 	. 	, 	
• 

;j 
•1 	
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St. 404 1'8 load, 
I3ANGALORJ - bGO 012. 

DaLe:Z Ocr 1996 

CenLral 	

* 	
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t1IILA disCil)llnar i)roceedmn 
	

Under Rule 14 of the Civil ervjces (C13,sSjfjC:4t1 	
Control an APJ)P1) 

tU1e.s, 1965 
Were 1flstjt 	

3RiT)St Shr'j N.Q.jtj4sAIX 
diya VldYai'aj,a lb. 

2 lanplo 	vj 	
>ff1c Ncorardu 

No. F. 
22 

	

	1f/t.iCf/g1 -v: (JG.) 1 1 69 da led 1 6 Nov i 	On the 
of 

h tPreferre(l a fal. 

traflr T./.c, im of 
2561/_ for 	 f 	 h  11 ep(d1tur purpor(1 to have been incurred by hi:n on' his 

•famfly IIIo:I!)(... 
Viz. 

''se1f 	

°thcr for th 	urnev 

fr 	
Shlllong to 

Vittal(f..a 	
from 3.129? 

I 
to 15.1292 

(ii) lh 	h 	

sefllE)d himself from duties unauLhorisdi W.ef 13tj1 July 
93 to 4 5.11 199 , 

(iü)mt he tampered wftj th 
SChOOl 

recor(Js and 
ffla1had1ed the Princj1 

	
18tj1 Oct 1995 

Ou .9 AN. 

.4:ThS Co(:ItnitLeU misc. dUet 

uflder 'lUl(? (ii) and (iii) or CCs(COT)dut) 
	

1964 as extended to the emnjJloyees of KVs. 
A a tatenlen C of impu La 

tjoj5 of 
O whiCh 

the 'Articles of 	
were based 

tOCL1r With a 

list 
o documents by '.vIjch 'end a ii 

	of Witnesses by 
WhOre, 

the charges Were 
proposed to be sustajnod were also foz'wardpd 

to him, 	
said nJeInorafldu: dated 16. 

wit
2. 	hj N. •'fl.arj , 

TG'( Lug) (lCrljt.d L1 	ch r5 anc 
reWJes ted 

to be liea 	
Prson 	

hi letter 
dated 26.ii .'lIi 

Accorcj 	
Dm'.J.3ha 	

Principaj 
1V 

No.2 flublj wa5 
appointed as Inquiry 

0
f1cer to 1flqujre into th Charges vjde orderJj.jQF22 	

dated 29.12.94 

Shrj I.y.;'0. Vuc 
iV'N 

2 Naflgjo 	
wa appojflte(j as 

PresenLjng0  

(Thi 

1>hoiie: 554377 AC 	
(/ 

10 
57O227fl(j?Q 

0RO.I:75 7  

KENDRIYA.VIDYJ 	SANGAr111 - 	) '.Igjoj 0II1CC - l3anga101.c Rcgio 

.2 

I', 

• 	
• 
	

- 
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0 1,  mIeg 

J t&{fPjionc. 5 

PIAI 
579227  

' 	
/iIXI,LX\ 	

;u/Fnx. 080.5375 

.$ENDRIYA IDYAAYASGATIJ 

.; 	

) i(Regional 0" 	l3tng, e lcg1o,i) 

No: 

Date: 
. 	'A4 'lIlL1U/1 s' 

the -inquiring Aulhorjty Vide his repoj.L iJo. dated 2
7.3.95 av a finding that the charges against Shrj 

•Q.'\nsarj is partly establis}ed and is therefore proved'to that extent 

AlJu/1jj.AS a copy Of•the report' £ Inquiry Was sent to hrj t.C.Ansarivid memorandum 

dated 5.'9.1995afldh was Civpn an oPPortunity of maktng su
c h 

subtrijssjo. On 
the' report of' inquiry as he desjrptj Ills submissions on the rei)ort 

of-k 
inquiry 'ere recejvecj vide h1 letter date(j JIL 

rOCC'iVc.0 ' 	27.11 .95 	Thp repre.py11. Lien of 
:3hi-j t'jG Ansarj 

has bc-p carelijI l, C(Ii ( l r ) rp  AIJU 	
on c;Ireful GOl)Sj(jC,tj0 of the report of the 

inquiry Officr and other records of the ca 
	in the light of 

the Subiaijo5 

made by Shrj I'l.C.Ansarj in his' observtj.n On 

report of enquiry' and dur.i.rjg his perzon;1 I1earinv, the 
unders i6ned has 'decjde to accept the £lnUjn 

	
of the Inquiry 0ficer in respect of the Charges and hold that the charge5 are to:.tliat extent 

'. 	
after COnsidering the 

record of the Inquiry 
and th facts and 

c ircu,flStaricps of. the 
C8SC, thp undersigned has come to the cunc1u5i0 that 3hrj M.G.\nsarj, TCT(I..flr) (i) SUb!fljtteda 

false tranfer 	
of l..256'/_ for 5 persons 'viz.-, Self,' fa ther ,'nolhpr , son -and wife even Lhougii 

hi wife djdflø-t accorJI1,afly him durjntji journey from Shillong 
• to Vitt11(Nanga1o) from1292 to•1j.l292; (ii.) 

wa 
unauthorisedjy absented 

front the Vidyala 	W.e.1'.13795 to 5.11.95 (excepting the priod from 
22.10.9 

to 1.10.9) and (iii) tampered with thp Vidyalava records and thus 
coflhfflitted thisconduct under Rule i(1)(1)(11) arid (iii) of tules 1 904 as ex tended to ii' 

eInI)JOyee 
or RVJ alid IJrflc(? eflth3 

of Justice require LIui 1 the 	
of reduc -tj0 to a lower 

slage of pay from,p...1650/ 
to -1O/_ in the time Scale of pay of k..l400_26yJç 1.11 .1996 for a Period of T

-,'O years • with further directjon that he will
-  not earn Inc remen'ls of pay durjn the currency of 	

and on exj)ir, of' uchi 
prj 	the reduc Lion wj 1 	I Vp lI' C1'j'p 1 01,

J)s Lf)Oz1jl) 	the future increrflpLs of I:i: pay lie imposed upon hi:ii. 

3 

\ 

OPPOSite Naga Tlieatie 
St. Johns 1tO(J, 
BAN GALOJ -560 042. 

1 

r-: 
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TeIgram : WTTfli /KEVISANG 	. 	 tI/1ihoc:55137 AC 
55663G() X01PO 
579227 dtt/Qf 

'VIWFnx: 08 554i75V 
lc1flc1g 4H 4 16 ,i 

KENDRIYA VIDYALAYA SANGATHAN 
(i-)z 	ii - 	iyr 	) / (Regional Office - J3argaIore 1.egion) 

S 

 H 
Opposite Naga Theatre 
St. Johns Road, 
J3AN(ALORE - ro 042. 

— 3- 
No: 	 DaLe: 

7. 	It i , t)iurelore , ordered t!u t Shrl H .0 . Ariti 'i. 	ri( Lnt) 
be imposed the penalty of reduction to a lower stage of pay 
from. t.1650/- to L16uu- in the time scale of pay of .14OO-
26uu t.e.f.1.11.1996for a period of TWO Y1AS .'ith.further 
directionsthathe will not earn increments of pay during 
the currency of pun.tshment and onexpiry of ,  such period, the 
reduction will have the effect of postponing the future 
increments of his pay. 

U. 	A copy of this orthr be filed in his ACR dooaier. 

CI. t'I  
Asis 	nt :o;ii i.;.i.c)r1('r 

ihri'l't.0 ./tnsuri 
TGT( English) 
KendriyaVidyaiaya Ito. 2 
Mapalore :'(rhrougt) the Principal)., / 
Copy to 	1. The Principal, kenlriya Vidvalayn 140.2 14ivalore 

for information and necessary action; 

2. The Accounts-cuin-Inspcting Officer, LVS, U.O 
i3analore fur information and necesiry action. 

ti 

5, 	

5 

Assistant 	mitx.jtoner 

1 . 
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INQUIRY REPORT 

'N TIM' USE AAINT 
• 	

SHRI.M.G.ANSARI 

• TGT(ENGLISH) 

KENDRIYA 	NO.2, 

RAILWAY COLONY I'IANGALORE. 

/ 	 I AN INTRODUCTORY PARA INDICATING APPOINTMENT OF INQUIIrI OFFIdER 

AND THE DATES OF HEARING.: 

Under Sub-Rule (2) of Rule 14 of CCS(CCA) Rules, I was appointed 

by the Assistant Commissioner, Kendriya Vidyalaya SarLgath.an, Bangalore 	; 

Region, Bangalore as the Inquiring AuthorIty to inquire into the 

charges framed against Shri.M.G.Ansarj, TGT(Engljsb) vide his 

Memo No. F. 2 2-Rstt/MG.A/KVS/BGR/16605 dated 06-12-1995. 

DATE OF HEARING; Since the Chargod officer failed to appear in 

First preliminary hearing, the following eubaquant dates were fixed. 

	

/ 

	 First Preliutinary hearing 	: 18th May 0 96 

	

,". 	 Second preliminary hearing 	: 18th Juno 1 96 

Third &Pinalprelimjnary 
hearing 	: 10th July 1 96 

II CHARGEs THAT WERE FRAMED; 

ARTICLE * I 

That the, said Shri.N.G.Ansari, while functioning as Trained 

Graduate Teacher in English, at lCendriya Vidyalaya No.2, Mangaloro, 

during the period December1992 to October 1994 preferred a false 

Leave Travel Conceaojon claim of Rz.2810/-(Rupe Two thousand 

Right hundred and ton only) for the expenditure purported to have 

been incu.rred by him for visiting his home town for the journey 

from I4sngalore to Iladhopur from 08-05-1994 to 25-06-1994. 

He has thus committed misconduct under Rule 3(1) (1) and (iii) 

of CCS(Conduct) Rules, 1964 as extended to the employees of 

Kendriya Vidyelaya Sango.than. 

contd. .2., 

r 
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ARTICLE - II 

That during the aforocaid period and while func -tioning 

the aforesaid Vidyalaya, the e&id Shri.M.G,Aneari preferred 

false Travelling Allowance claim of Rs41441i(jpees  Four 

: -thoueand one hundred and forty four only) forthe expenditure 

stated to have been incurred by him for attending Inservice 

course for TG-T(English) held, at 

. / 

; 

.-t 

r. 	
. • , 1 

F ,  

. ., 
" 

05-10-1 994. 	 .7 

	

He has thus committed misconduct underRule 3(1):(i) & (iii) 	 I' 
of CCS(Conduot) Rules 1964 ssextonded tothe emp1oyeeoof'. 	:. . 
Zendriya Vidyslaya Saigathan.'; 	..t.t 	 ... 

	

ARTId-±II 	.., 	. 	 .,. 

... .......................................................... 

That during aforesaid period and while functioning as : 
.. - 	 ...,,- 	 . 

Trained Graduate Teacher inEnglish in theaforeeaid.Vi'dyalaya, ............................................. 
 

the Said Shri.M.G.Anearicommj-t-tec3. theft of office file which 

was later found in his euitcase in the Train on 21-03-1995. 

He has thus committed miconduct underRule3(1),(j) and 

(iii) o' CCS(Conduct) Rules 1964 as extended-to the employees 	 u 
of Iendriya Vidyalays Sangathan. 	 . 

III CHARGES THAT WERE ADMITTED OR DROPPED OR NOT PRESSED: 

. . . 	 - 	 •. ;r'3* 	..;,. 	. 	
I' 

All the Charges i.e. Article i; II..&"III•framod'aajnst 
• 	

// 	
7 	 . 	 :. 	 ; . 	 . 

Shri.M.G.Anssrj Trained Graduate Teacher (English)', Kendriya 	. 

Vldyalaya No 	Mangalore were Examined since he had doi,ie 

• 	' . 	the charges in his reply datd nil to the ohargesheet... 
. 	•• 	 .. 

IV C1{ARGLS ACTUALLY INQI URED INTO: • . 	.- 	 . . 	.' 	
•'j'' 	.'ftjl 	•1•\. 	 .7 	 .'- 

Shri.M.G.Anrjctrj, TGT(Englich), while orkinginICendriya .,•. Y 

Vidyalaya No.2, Mangalore, submitted a Leave Travel Concession 

bll for the Month of July 1994 for Rs.2810/- on . 22-7-1994 for 

the expenditure purported to have boon incurred bYhim (fOr 
41 

vieitinj his home town IA1)HOPUR for the journey from Nangalore .. ........-- 

	

tqMadh2 	during the period from 08-05-94 to 25-06-94. . He has 

stated in his IC bill, that he has travelled in I I.Lkb by 
. 	

. 	 .; 	 . 	 ,. 	
7.. 	 7,.... 

Contd. 3 
.7 	 . 	 . 	

' "7 ,. 	 .•. ......... : ' ' . 
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•rain (Msil/xpress) from Mangalore leaving at 0840 hours on 

14 
8-05-1994 with t.cket No 14923017. He has given the fare as 

.1395/-. On verification.from the Chief Reservation Supoioor, 

2outhox'n Railway, Mangalore, itwas oonfirued that the name of 

Shri.M.G.Ansari, M-43 has not figured in thefiret class reservation 

chart of 6315 which loaves MAQ on 08-05-1994 on ticket No.14923017. 

The ticket was also not issued at MangaJ.ore. The above facts goes 

to prove that Shx'i.M.G.Anoari has preferred a false XC claim 

of Rs.2810/- for the expen&i.ture purported to have been incuired 

by him for' visiting Home' Town from Mangalore"with the intention 

to defraud Kendriya Vidyalays Sangathan. 

/ 
.ARTICI1 -'If 

Shri.M.G.Ansari, TGT(Englieh) while working in Kendriya 

Vidyalaya No.2, Nangalore was deputed to attend Inoervice 

Coursefor TGT(Englieh) from 15-09-94 to 05-10-94 at KV lIT, 

Powai. He was paid an advance of P.4500/- on 05-09-94towards 

TAJDA. He submitted a TA bill for Rs.4144/- on 18-10-1994 to 

the Principal, lCendriya Vidyalaya No.2, Mangalore and refunded 

Rs.356/- being the settlement of the advance taken on 05-09-94. 

As seen from the TA bill submitted, Shri.M.Gr.Anssri started his 

.Journey from Nangalox'o a -t,1350 hrs.' on 12-09-1994 and reached 

1URLA Terminus on 14-09-94 at 1200 by Mail/Bxpreos. He has stated 

that he travelle&jn I class by paying P.s.1047/- vide Ticket 

No.42442329 por returnourney he has stated that he left'KURLA 

Terminus on 05-10-94 at  1930.hrs andreached Mangalore on 08-10-94 

at 1300 lire. 

On verification from the Chief Reservation Supervisor, 

Southern Railway, Nangalore, it was confirmed that the name of 

Sliri.M.G.Aneari did not figure in the First Class reservation 
_______ 

chart of 6636 on 12-09-1994 leaving Mangalore at 1350 lire. It 

was also confirnod that the TickoNO.42442329 PNR No.710027 

which was booked on 06_09-.94by . 6636Q of 12-0971994 WSB 

subsequently cancelled on 10-09-1994. An amount of Rs.1042/- 

was refunded to the party retaining cancellation charges of Ps.5/-. 
Oontd.4., 
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The above facts goes to prove that Shri.M..Anoari has prefer 

a false TA claim of Rs.4144/- for the expenditure purported to ha%. 

	

been incurred by him for attending the Inservice Course at B.'!, 	. 

lIT, Powai, with the intention to defraud. Xend.riya Vidyalaya 

Sangathan. 

ARTIClE —1I 

Shri.M..Anaari, TGT(English) was absent from his duties 

in the Vidyalaya from 21-3-1995. He has stolen the file No.1-5 

'Principal's Correspondence' from the Vidyalaya and kept in his 

suitcase with the intention of taking italong with him on 

21-3-1995. He was caught red-handed by the Railway Police, 

Mangalore and file was recovered from his suitcase from 

Compartment No. S-9, seat 14o.31 of Train leaving Maiigaloro on 

21-3-1995 at 8-40 PM and re -turned to the Vidyalaya. By stealing 

the Offioial record he has failed to maintain absolute integrity 

and acted in a way unbecoming of an employee of Kendx-iya Vid.yalaya 

San go. than 

V BRIEF STATEMENT OF THE CASE OP DISCIPLINARY AUTHORITY IN 

RESPECT OF THE CHARGES INQUIRED INTO: 

ARTICLE - I 

/ 	
Shri.M.G.Ansari, TGT(English), while working in Kendriya 

/ 	Vidyalaya No.2, Mangalore, submitted a Leave TravelCncesoion 

bill for the month of July 1994 for 1s.2810/- on 22-7-1994 for 

the expenditure purported to.have been incurrd by him for visiting 

his home town MADHOPUR for the Journey from Nangalore to Nadhopur 

during the period from 08-05-94 to 25-06-94. He hass -ta- ed in his 

LTC bill, that he has travelled in I class by train (Mail/Express) 

from Mangalore ,eaving at 0840 hours on 08-05-94  with ticket No. 

14923017. He has given the fare as Rs.1395/—. On vorification 

from the'Chief Reservation Supervisor, Southern 
I 
 Railway,  Mangalore 

it was confirmed that the name of Shri.M.G.Ansari, M-43 has not 

figured in the first class reservation chart of 6315which leaves 

Contd. .5.' 

/ 
/ 



Ofl 08-05-1 994 on ticket No. 14923017. The ticket was also 

not issued at kiiga1ozo. The above facts goes to prove that 

/ 	Shri.M.G..Anearj haeprefcrrod a false LTC claim of R.2810/- for 
/ 

/ 	he%  exendjture purported to have been inourre& by him for 

visiting Home town from Mango.loro with the intention to defraud 1' 

Kendrjya Vidyalaya SangatharL. 

He has thus committed misoonduottmder Rule 3(1) (i) and 

(iii) of CCS(Conduot) Rules 1964 as extended to the. employees 

of Kendz'iya Vidy].aya Sangathan. 

• 	 TIcII 

Shri.N.G..sarj,. TGT(ng1jsli). while working in lCendriya., 

Vidyalaya No.2,: X4an.galore was deputed.to attend inservice Course 

for TGT(English) from 15-09-94 to 05-10-94 at KIT lIT, Powai. 

He as paid an advance of Rs.4500/- on 05-09-94 towards TAJ.DA.' 

He ubmjtted a TAbill for P.4144/- on ,  18-10-1994 to the Principal, 

/ / / 
	

KendriyaVjdya.laya No.2, Nangalore and refunded R.356/- being 

the settlement of the advance taken on 05-09-94. As seen from 

the TA bill submitted, Shri.14.Q.Anaarj started his journey from 

I4angalore at 1350 lire. on 12-09-1994 and reached KURLA Terminus 

on 14709- 1 94 at 1200 by 4ail/xpresa. He has stated that he 

traveUed in I class by paying R.s.1047/- vide Ticket No.42442329. 

For return Journey, ho has otatod that ho loft KURLA Terminus on 

05-10-'94 at 1930 hrs. and reached Nangalore on 08-10-94 at 

1300 hrs.' 

On verification from the Chief Reservation Supervisor, 

Southern Rai1way,Nangalore, it was confirmed that the name of 

Shri.N. G.Aneari did not figure in the first class reservation 

chart of 6636 on 12-09-1994 leaving Nangalore at 1350 lire. It 

was 01so confirmed that the Ticket No.42442329 PNR No.710027 

which was booked on 06-09- 1 94 by 6636 Q of 12-09-94 was ouboquantly 

cancelled on 10-09-1994. 

Contd..6. 

/ 



ti oAnount of Rs.1042/- was refunded to the party retaining 

cancellation ohargea of 1 5/ - 	The above facts goes to prove 

that Siri Fl G Ansari has preferred a false TA clair- of P 4144/- 4. 
for the expenditure purported to have been inourred byhim*  for 	 ; 

atendjrtg the Inervice Coure atKV,IIT, 	 riththW 

intention to defraud Kendriya Vidyalaya Sangathan. 

* 	 ARTICLE  

t/ 
Shri.N.G..Aneari, TGT(English) was absent fromhie duties 

in the Vidyalaya from 21 -03-1995. He has stolen the f.ileNo. 

1-5 'Principal's Correspondence' from the Vid.yalaya and Kept 

in his. auitcaso with the.intentjoji oftakiig'it alongwith}iim 

on 2-03-1995. He was caught red-handed by the Railway. Police, 

Mangalore and file was recovered. from his suitcase from Compart-. 

mont No.S-9, seat No.31 of Train leaving Marigaloreon 21--95 , . 

at 5-40 P.M. and returned. tOthe.Vidya1aya.-j3y stealirirthe;'.'. 

Official record he has failed 

acted in a way unbecoming of anemployee of Kendriya:Vidya1.ya. 

Sangathan. 

• 	 .  MA 

	

. _.. 	Jr 
VI BRP STATEMENT OF FACTS AND DOCUMENTS ADMITTED: 	. 

çt 
1.L T C Bill for Ju.ly,1994 for Rs. 2810/- ofr Shri.M G Ansari 

received by the Principal, XV No.2, Mangalore on 22-07-94. 

TA bill for October 1994 for.Rs.4144/- datedl8-10-1994 for 
•. 	 - 	. 	, • 	* 	I ,  ' 	- . 	f•- 	, 4 •• , 	the expenditure incurred by shri.M Anearifo attending 

: 	 . • 
Indez-v-ice course for TGTe Fat*tXV IIT,' Powai. ::c 
Letter 14o.J/c/60/?4AQ/1O.594 dated 07-11-.1994 fron the Divisional 

Railway Manager addressed to the Principal, KY N.2, Manalore 

Letter No.MAQ/pflS/16/11/1 dated 1 6 _111994from**thChjof 
. 	•-., 	-.*(4fr 	¶** 	r- 	-.: 	-.- . -.L -Reeervatjon Supe rv'isor, Southern Railway,. Mangalore iadd i-c seed. 

to the Principal, XV No.2, I4&ngalore. 	-LF. 

Letter No..4-17/94-95/403 dated 21 -03-1995 fron the Priicia1, 

XV No.2, Mangdlor4 addressed .to the Aset.Commiseioner, KVS, 

Barigalore. 	 . 	 . 	. 	-• 

L&ttez date 21. 03. 1995 fr 	ShriM 	N 	a±J Prióal, 
XV No.2, Mangalore, addressed tothe 

Railzay Police Station, flangalore. 	S  6 1 .  
-- 	 Contd..7. 
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Letter No. 1CVM/II/P.4_17/95.96/4 dated 06-04-1995 of 	iPal 
KY No.2, Mangalore addressed to the Inspector of Railway 

Police, Railway Station, Mangalore. 

8 . Letter No.448/95 dated 07.-04-95 from Inspector of Police, 

Railway Police, Mangalore addressed to the Principal, 

KY No.2, Mangalore. 	I  

VII POINTS FOR DETERMINATION OR ISS$ TO BE DECED 

The Railway Police has taken the statement from 

Mr.M.G.Anearj on 21.03.95 and the Inspector of Police, 

Railway Police Station Mangalore has refusd to give the copy 

of the statement as per their letter No.448/95 dated 07 -04-95. 

VIII BRIEF ATEMENT OP THE CA$E OF THE CHARGED OFFICER 

The charged officer in his reply letter No. Nil dated Nil 

has submitted his written statement in defence. The Article wise 

Defence statement is as follows; 

ARTICLE - I 

Charged officer agrees that he has visited his home town 

during the vacation of Nay-June'94. As per his discussion with 

the Principal and his application submitted on 8.8.94 for the 

cancellation and withdray of the claimed L.T.C.bill, he eubmits 

that it is irrelevant> 

ARTICLE - II 

It is stated and reported that other three teachers also 

(from the Bangalore Region) have attended the course along with 

the charged officer at KV lIT, Powai(Bombay). All four went 

together, stayed together and returned together. He request 
-o 

their TA bill is to be verified first and then consider his 

TA bill for further comments and observations. 

Contd. .8., 

/ 
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ARTICLE 	- 	III 	. 	 : 	 .*.'' 	•1' 

•, 	':' * 

It is stated that the particular file (namely Principal's 

Correspond.ence file) was given to charged officer by the 

Principal X.D.Namboodjri only showing that even the'charged ' 

officer pay was not fixed ( when he asked him for his pay  
- 	...', 	. 	.. 	;. • 	 iy' 

with the increments). 	Aftergoing t1rough the file, it was in 

posseseion of charged officerbut since the'charged.offjcr was 
.. ..................... 

proceeding to shullong on 21.03.95, he had inforined'Priricipal 

in the previous night (while packing up the thingsto his 7 

suitcase) over 'the tel hono'th.t he wa 

to the Rilway station in order to handovor the same to',he 

Principal before leaving the station. Surprisingly and knowingly, 

he created an unwanted 'cence. He was waiting for. 

Ul . . 	 L 	
' 

Ix A 	J MENT OF EVIDENCE IN RESPECT OF EACH POINT  

1.. LC bill for the month of July 1994 for Rs.2810/- 'for. the 

journey from Mangalore to Madhopur from 08-05-94 to, 25-06-94. 

	

.. . ....'. 

	C' , 	. I •'  

''The documentary'evjderjcè fr'proving'thie fact 1sthe journey 
• 	' 	 ' 	 .' 	.:' 

particulars issued by Chief Reservation Supoi-v-isorvjde his 

	

f 	' 	. 	• - 	- 
letter No. MAQ/PRS/16/11/1 date ' 'd 1

'
6-11-94 that -Mr.M.G.Anarj M-43 

¶ 	 ' 
does not figured in the first"cláes reservation chart .of, 6315 

. 	

.; 	............................ 
 

which leaves MAQ on 08-05-94 on
.

:ticket No.1492:3017 and also 

it is further confirmed that the ticket is not,iseued at Mangalore. 

2. TA Bill for Rs.4144/- for the month of October'94 for the Journey 

from Maxigalore to Kurla to atteid Insèrvice Course for, TG (English) 
- -, 	. 	, 	 •., 	. 	" 	. 	,•. 	'. ..., ,.t. 	• 	. ., 

at ZV, lIT Powai. 

	

I 	 4 	, 

The documents for proving this.fact istheJey'].rtcular 

issued by the Chief Reservation Supervisor vide.,his letter No. 

MAQJPRS/16/11/1 aated 16-11-94, that Mr. M.G.A.nsari doesno-t 

figure in,the first class rservatjon chart of 6636'on 12-9-94 

leaving Nangalore at 1350 hre. 	 ' .. 

	

• 	
' I'rn,,', 	 ' 	 Cont,.9., 
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In fact ticket was booked on 6-9-94 by 6636 Q of 
12/9/94 an 

b8equent]r cancelled on 10.9.94 and amount of R.1042/- refunded - 1 

/ 	
by the railway to the party retaining cancellation charge of RS.51. / 

The Princjpl correopondance file No.1-5 je sto1n from the 
Vidya1ay and kept in his (Nr.1.G.earj) suitcase with the 

intention of taking it along wjth him 
on 21.3.95. 

per 	
written defence statement that he has 

reoeved the file No.1-5 from the Principal. If so why he it did 

ot return the file on 20.3.95 when he came to school to submit 

the leave application. 

More over the Vidy.sya and Princip reSidence is very 

near to the Railway station Mr.M.G.earj could have gone to the 

Principal's residence, to hand over the file, instead of calling 

the Principal to Railway station to collect the file. 

As per the report given by Inspector of Police, Railway 

Police Station Mangalore vide their letter No.448/95 datod 
/ 	7-495 that the file No.1-5 was recovered on 21-3-95 from 

Shr±.N.G.A1SSX.i. 

Thus 'the above facts proves that Shri.M.G.earj has 

purposly kept the file 175 without disclosing it, with an 

intention of taking it alongwjth him. 

X 1.PNG O • 4C I H CHARGES: 

1 • The above 
fatts proves that Mr.M.G.Misarj has preferred a 

false LTC claim of R.2510/_'or the expenditure purported to 

have been incurred by him for visiting Home Town from I1angalore 

with a intentjon to cheat K.V.S. 

2. Shri.M.G.earj has preforred a false TA claim of R.4144/_ for 

the expenditure incurred by him for attending the Incervjce Course' 

at KV lIT Powai, with the intension of cheating K.V.S. 

Contd. .10. 

11 

/ 



I , 

/ 

10 

3 	Shri N G Ansari has pui-poly kept the file 1 5 without 

discloolng it, with an intenE3iOfl of takini italong ith him. 

It i3 proved that Shri.M..AnE3ari hae thus committed 

miøconduct/guilty. 	 . 
/ 	

V 
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'VSP 	 1'r 

V 	 , 	Sub:- 
' V  

•Then Principal 	 . 
Ky No.2Railways Colony,Mang 

• 
V  RPFSENTATION ( After Resi,- 

- 	 --,'--.-.J 

hA(NMCXX -  

VLore 1 rl 

VSir/57m 	) 

L 

.1 
I 	- 

I 

Reference ismade to my notice dated 	19th.(gu3t '95) 	
V

1. 

my ro 	aion' letter. dated. 21st Dec. 1 95 and- your letter Np. KV1h-II/V 

F.4-17/95-qG/360 datedth.Feb.' 96 (received on Bth.March.' 96 with 	
V 

a copy of KVS,RO letter No.F1-26/95-KVS(B)/2O497 dated 2nd.J an.96 	
V 

2. 	V In vie: of -the non-payment of the arrear of my Salary dues4_ 

regul.r salary with the due increments, I am not wi3,ling to work un- 

dcx' the inoffi.cient and partial Officers on administrative gr,ds 
becan-ofthemaladrnini3tration of the Administrative Officer 
Shrj. G.Srinath and the Assistant Commissioner Shrj R.M.Kanble who V V 

V 
	.incapable of taking any action against xam the corrupt and 

c.pritprin.c1palShri..M.D.NamboodiiagainSt whom a lot of epresenta-
tin ccnt.tin.ng  factual report: were submitted from time to time 

with t1in rciwst to protect mi from his inhuman excess. He is a false 

man eating- the .TA' sI:money and claiming the Hotel bills (charyes) 
• V 

while stain-g in the school building itself. In fact all the corrupt 
have joined in the conspiracy to harm me. I since belong to a weaker 

V 

• section and minority community, had no alternative but to move to the 

Court of law (of: course after applying for the due permission from 	
V 

the Department) for the justice but  again it.seems it will take a long V 

V 
time to give me SVVthe 'justice, Whereas the corruts have becma more 

V 

(VV  VCl harmful and harsh to me for my going to the Court. They create' 
hurd].a on 

4
one' pretext br the other in the wa o my transfer also 

la 	
V 

• Ac8Ve5 aainst
tfr: 
 me at a very ter stage for the reason of my going t 

the court. In this cozthectin,I would like to know as to what' are the 
two disciplInary cases pendinC aGainst ee and why are t1 still pen- 

ding if tht r  are of s:rious nature ? Seriousness demands always Prnt-

fless 	All these circumstances compelled me to resign frm the Sangathat 

Hence my resiiatiOfl lette dated 21st. Dec.'95 . may be reconsidered 

and accepted with effect. from lst.J an.' 96 (from the date of my ab-

sence from the 'duty and left the station with 64e permission ) 

Conscouently', all the dues till 31st.Dec.'95 may be paid 
at the 'earliest failing which a fresh court case will follow against 

the cor.crr1cd pz.ople (by name) 	The present Court case will be with- 

drawn only on clearance of my dues for whicn it stands. If the afore 
snid resi'nation is again not accepted, the matter may be taken up, to 

	

Contd. 	
V 
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r. 9..1/98-KVS (Vig,) 
ORDBR 

/ 

/ 

C- 

/ 
WUEREAS the penalty of reaval from øorvice was impe3ud 

upon Sh.M.G.Fnaeri, TCrr(1ng.), Kordriya Vidyalay No-2 &  Manalore 
vido Aastt,Comisionir' s (Zana1oro Region) ordor dated 7/1011..97. 

WHEREAS Sh1M.G.Anoari filed an Appeal dated 24..12a.97 against 
the impugned order of the Dioeiplinry Authority i.e. Aiatt. 
Commtwicner, ?.V.6. Regional Office, 13ngelorc to the Appellate 
Authority i.e, Dy.Coiioner(M!Qn./Pcr9.) which has been conidored 
by the Jt.Comnissioner(Adriin.). K 4 V.Z3. 

3ased on consideration of factø and circumstancod of the 
cco and the contents in the appeal including the grounds adducod 
by the Appellant, which do not negate the facts on record, the 
undersigned been) competent AppoUfite Authority has co'ne to the 
conclusion that Inquiry officcr has c acted the enquiry in a 
fair mannar and in accordance with tho procedure prescribed by 
the rules. The penalty imposed by the Disciplinary Authority is 
comonurate with the misconduct and is ade-ute as well as in 
accordance with the procedure prescribed by law and therefore, 
needs no modification in the ordet of Ziucip3.inary Authority, 

AflO WHEREAS the undersigned being Appellate Authority heresy 
confirms the penalty imposed by the Disciplinary Authority and 

I rejects the appeal filed by the Appellant. 

IWLtPVA 
Joint Cc I n stoner (An.) 
and Appellate Authority. 

/;'"Ih.H.G.Anoari g  Ex-DGT(Eng.), 
1orozo Cloth chop (Mr Forco Camp), 
P.O. Nonglycir, 11ILO)13-793009. 

! 	

CgptO 2 

7/ 	1) 	The 	stt.Comisioner(Ad1nn.). i.V..(ftqr.), 2E$ DEL.IIX-16, 

The Asstt.ComrnisiOfler. i.V,S. Regiorul Office, JINNIINLORZ, 

/ 	3) 	The Principel. Kerlririya 	'laya No-Il, tianglore, 

i 	4) 	The t3uard file. 



/ 

4 	
• 	\J-11017/7/94-AT(vm) 

Govciiint of Li1i 
Min.trtr:, 6 f Portxmnel, Public Griovnco nnd ?onnIon 	 / 

• 	Dep:.tnxnt of Pororuicl & TrainijiC  
(AT Diviion 

•1rj 	• 	

flow Dcliii 
tho_2OtliDccornbcr,1990 

30 

• 	•' 	 OFFICE M.DPANJM 

J1)j oct Jurctin of vori 
Autonoou I3o(tict - RcnrUii. 

The unclorcinc'l in rliroctofl to onclono herewith t1DopnrtrntIn 
• 	• 	IbtificritLon G.S.R. Ib.748(E) publisho1 in the Grtzotto of Inrlin (orlincr) 

on 17.12.90 on the zlbovo ibj oct and to rcqucrit that the orgniLnation under 
the fld!ianintrrttivo contrDl of pur ? 	try/Dcpnrtnnt figurii -C on the 	i1 • 	
notification who linvo been brouhtunr1or the jurindiction of Citrfl1j}inintrf1tiv 

S accorc1inhly. 	 •• 	• 

Scl/- 
Under Socrotary to Govt. of IndiCt 

• 	 • 	 Tel. lio.3017339 

	

• 	To. 	 •• 
• 	

1. Thoocrotnry, ?1inintr:, of lkirn Returco Doboloprnt, !optt. of &luccition, 
Shantri I3hnwnn, II. Delhi in rctect of Indian Inrituto ofltdvnnccd Sthcly, 
Sliimln, Kencirlyn Vidyalnyn &tivatiinn and 11vor1ayi Vidynlaya, Saniti(Fivo copior; 

2. The Sccrctnr , Minictry of Infornition & I3ioadcactinC, Trnncport I3hrl,Pn, N. Dcl] 

	

• 	in ronpoot of Fi1't & Tolovinion Inctthith of India, Pune zuil Sntynjit RCly Fi]ui 
• 	& Tolovicion Inntiute, Cnlcutta (Three cJpicn.) 

• • 	• 	3. The Socrotary, 1nictrj of wer Sitactri flhiawan )  N. Do1W. in ronpoct of Nationi • 	 Power Training Inntiliitc, Faridabad (Two copioc) 

• 	4. The Socrothry, Ministry of Diviroiiimcnt & Porcoto parynyvaran Dhnwan, (JJO Cocplc 
Lodhi Road, New clhd in re,oct of Central Pollution Control I3oCtrd, II. Dcliii 
(Two copies) 

S. The Socrrctnry, Minintry of health & Fantily Wol.Cflro, 1'Jirn1n £thawfln, N. Dcliii i • • 	recpoct of Indian Council of Mdicnl Rcncrch, II. Dcliii (Two copioc) 

6. The Sccro.ary, Dcptt. of 	 o 

	

Touric, Tran.,rt l3hN 	Ii Jnn, N. Doihi in rccpc of 

	

• • 	National Qouncil for hlotol i'tmnnr;ernt & Cating Tcc1rnoloy rtnft 20 ot1i's 
• 	• 	IncUbi.ten (Twenty two cOpies. ) 



r- 
,Mipis:tr. y 	of 	R?rsnnol,.Public Grievances & Ffl3ifl 	 . 

(LYJ ptt. 	f 	i'er sonr 	1 	& Tr' inincj) .' 

NOT I F IC,,%T ION 	NEW DELHI - the 17th Dec/98 

• GSR-748(E)__ In exercise of the 	nors conferred by sub- a  
section(2) 	of 	section 14 of the i-dminjstrative Tribunals tkct,1985' 	..-:. 

(13 	if 1985), 	the Central Govt. 	hereby 	scifies the lst day of Jan/99 
as the date 	n and 	fr'jm which the 	1-'ovisijns of sub_sectiot*3) 	of 
section 14 of the 	said rt shall aply to the 	organisations owned or 
controlled by the Govt. and makes the following amendments in the 
notification of the Govt. 	of India in the Mm. of Irsonnol, 	Public • 
Grievances and 	nsions(jer)tt. 	of 	[br. 	.nd Training) 	number 	GSR 730(E)., 
doted the 2nd Miy, 1986, 	namely  

In the 	schedule to the 	said notification, after 	serial 
number 9 and the entries relating thereto, the following serial numbers 
and entries shell be added, Namely  
Sl.No. 	Natho..'of.the.cr.noration/socioty/ 	.......... Status 	 . 

Vj 

_)...2_2y__ (1  
IC). National Council. for 	Hotel ManagQment & •Rogistorodunder 

Ctoring Techn5logy, 	Library 'wenuo, societies Rogistra- 
Pusi, 	N. 	.)elhi.-12. 	 . tion 	ct,186O 

-. nr 	 i_I 
and Nutrition, 	Library z-%vnnuo, 	Pusa, 
New 	.)olhi-12. 	. 

. 
Institute of Hotel Management Catering - 	do 	 •:' 
echnoloqy & r\7ilied Nutrition, . 

Vc'orSawarkar Marcj, 	)arlar, Mumbai-28 . 	 . 

Institute 	of Hotel Management Catering - 	do 	- 	. 	. 	. 	. 	. 	.. 	 . 	. 
Technology 	nlied Nutrition, 	. 	. . 	 '. 
CIT Camous,Thramoni P0,. Chnnn.i.6OOi13 

 
Institute, of Hotel Managerrnt Cat.ering - do  
Technology & iorli.ed Nutrition, 	P-16,  
Taratola head, Calcutta-7088 	. 

• 
	

15. 	Institute, of Ebtel Management 'Catering - do - 
Technology & '-pliod Nutrition, . 
M. t\lto Porvorim, Rarciez, Goa-403521 	. .. 

Institute of Hotel Management Catering - do - 
Tochnolgy and rpolied Nutrition, • 1 

SJ Polytechnic Cam -'us,Bjngalore_5600Q1 

Institute of Hotel Manaqoment Catering - do - 

and Nutxition,ctoru_Glignj, , 
Lucknow-226020. 	 . 	 . . 

Inst ituto 	of Hotel Mondgornont Catrino - do - 
Technology & r.o lied Nutrition, 	 . 
IF? flow, 	DJ Colony, 	Vidyanagar, 

''%'alad-5OQ007 

19, 	Institute of Hotel Manuqornont Catering - do - 
and Nutrition, 	Govt. 	0 Poly Com'oound, 

• 	'-mbawa di, rmbawa di ,hie dabad-3 80015. . 

20. 	Institute of Hotel Manaqement Catering 
Techno 	-'; 	ed logy & ' - li 	NuErition,  

- do 	 . 

iSS Nagar, 	Bhubanoshwar-751004. 
page. . .Contcl:. 

/ 
it 

.. 

• ' 	, . 	 . 

- 	. 	 .. 	 . 	 -.. 



Institute 	of Hotel MJnacjon1'nt Catering Registered Unr1er 
Technology & iv)nlied Nutrition, 
Sctoro-G, vkliganj, 	Lucknow-226020. 

societies flPcjistr)-
tion 'ct,l86O. 

22. Institute 	f Hotel M3nageunt Cater inj 	: do 	 tj 
• Technology and '-n)1iod Nutrition 

11cO 	ts.,Noar i-cdarny 	of '-dmn. 
• I3hopal-45216. 

23. Institute 	of 1-lotol Mnacjoment Catering 
- do - 

• TcChnoly and s-V))liod Nutritin, 
• Nehou Park, Bauluevard Rad, 

• 
&inagar-190001. 

24. 
• 

InstItute 	of Htel Managorrnt Catering 
- do - 

TechnDlogy and 'n1ie-J Nutrition, 
• 	 .• 	

•' cI 	Building, 	GS Road,(t3C 	Stopnage), 
E3hangacjarh, Guwahati- 7jioc5. S 

2i. institute of Hotel Man3gerrnt Catering 
- do - 

iochn1ogy and ,A!) -) lied Nutrition, 
Kherariti Colony, Ory.Sirdisaj Baba Mandir, 
Gv.3113r-474cJ02. 

 Institute 	of Hotel Managorrnt Cater ing' 
- do - 

Technology & tpplied Nutritin,GV Baja Road, 
rKova lam P0,Thi6vananthan,uram5527 

 Institute 	of Hto I M:nJgcrnt Cter in 	& - d 0 -  
' 

• Nutrition, 	S2ctor-32t-, Chandiaarh-1047. 
 Institute 	f Hotel Managennt Catering - do - 

Toclinolocjy, 	'-nt1ie 	Nutrition, 	Guru Nanak 
Xv CDiloge, 	I-hrdochanni Road, 

SI'S, 

Gurd-os-ur-143521.. 

 Institute 	''f Hotel Managernont Catering • 	 - 	do -. 
Tochlogy anJtpnlieri Nutrition, 
Kurfi,' Shimlá -17Il2. 

3. Intjtut 	of Hotel Man3gerrnt Catering 

S  

- do - 
Technology and tn,lied Nutrition, 
31 Industrial Estate, 	Patna-00C015. 

31. 	 Power Training institute 
- do 

Sector-33 
Far ldabdd( 143ryan3) 

32, Central Pol1utjn Control Boar'J Constituted under T1 
• 	 • 	 • Parivdsh Bhawan,Eas.t rrjun Nagar, tho'watcr(rcven-.- 

o1hj-110O32 tjn and Control 
of Pollution) 
tct,l974 

33. Indian Intituto 	Of MvncerJ Study, 	 • cgisterod under 
Shimla 	171005 societies Royistra- j 

• 	 • 	 •' 

• 

• 	
• tion ,-'ct,l86O 

Kenciriya 	Viriyalaya Sangathan, • 

18,Institutional '-\rea, 	Shaheed Jeet 	0 	 • 	 • 
- do 	- 	 • 

Sinçjh Mary, New Delhi •- 16. • 

25. Novad3ya Vldydlaya 	Samiti, '--39,Kailash - do - 

colony, 	New _ielhi. - 43 
36. Indian Council of Medical Research, 

- do - 

• 
• 	 • rn sar i Na gar, 	Now .. 	lh i.29. S 	 • 

oago ... cont'l. 
• 	 S  • 	

S 

I, 
S • 	 S. 	 • • 	 • 

t i,.  

• 	 S  

S 	 • S  

Si 

• 	 •, S 	 • 	 • 	 S 	 • 
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37. 	Fun 	•n:I 	TolevisiDn 	Institute 	Heçjisterccl unc.kr 
Df 	Indii, 	Lw Cllogo Rad, sciotios Reciistration. Puno-41J004 

'-ct,1C60 

33. 	S-3tyij it l(y 	Film 	To lovision 	- d 	

- 
Institute, 	BM Byoass Rd, I PD, 	PJnchisayar, CdlcuttJ_70y094 I / 

F,No.H-11c17/7/94T(vj1 III) 
Sv 	Sahariar, 	under 	Scy. 

F3tnDto 	- 	Princjr,al fltfjCdjjDfl was nubljshod vicld number G o(E) 	dt. 2.5.1906 and subsoqontly airndod 	vido 	:- 

GM 1172(E) dt. 31 10.1906 

GM 84(E) 	dt. 6.2.1987 
; 

G&i 4G9(E) 	dt..20.4.1987 
GSR 542(E) 	dt. 	1.t.1995 	 V  

• 	 ••. 

it •• r V  

-i. 

	

V. 	
• 	 V 

V 	• 	 . 	 . 	 . 	 • 

- - 



. • . 

IN THE GAUHATI HIG4 COURT. 

( The High Court Assarn, Naga]. and, Meghalaya, 

Manipur, Tripura. Mizoram and Arachal Pradesh) 

SHILIONG BENCH 

I b 
Shri M. 3. Ansari. 	 •••.• 	Petitioner. 

- Versus - 

Union of India and Others. ..... 	Respondents. 

IN THE MATI'ER OF 

Rejoinder by the Petitioner to 

the Affidavit.- in- opposition 

by or on behalf of Respondents 

No. 1 and 2. 

Most Respectfully Sheweth :- 

, Shj M. G. Ansari, son of Late Karim Mia, 

aged about 50 years of Upper Shillong, Ex. T.G. Teacher 

f Kendriya Vidyalaya Sangathan, do hereby solemnly 

affirm and state as follows :- 

1 • 	That I am the Petitioner of this Writ Petition 

and conversant with the facts and circumstances of the 
Assista,,, 

2 tIM 	2. 	That the Deponent Petitioner has no comments on 

Urt 	 averments made in paragraphs 1,2,3,5. 

contd.. • 2.. 
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3. 	That the Deponent Petitioner denies the 

correctness of the averments made in paragraph 4 of 

this affidavit-in-opposition. The true facts of the 

case has been stated in paragraph 2 of the Writ 

Petition. Both the Deponent Petitioner and his wife 

who is also a Primary Teacher at the Kendriya Vidyalaya, 

Upper Shillong were transferred to Kendriya Vidyalaya 

Manga].ore at their request but the transfer order was 

issued at a time when their son who was studying in 

St. Edmund's College and was to appear at the final,  

Degree (xi year) Examination and as such both of them 

applied for cancellation of the transfer order. 

Accordingly the transfer order of his wife was cancelled 

and the Petitioner's request for cancellation was 

under consideration and the Assistant Commissioner (HGT) 

of the Sangathan issued order for not releasing them 

(Annexure VI (A) of the Writ Petition), the Principal 

of the Kendriya Vidyalaya. Happy Valley, intentionally 

released the Deponent Petitioner and paid him advance 

T.A. on transfer for Rs,17,500/- as admissible for which 

he duly submitted adjustment rR bills. The Petitioner 

resigned from Service w.e.f.21.12.1995 and as such he 

did not receive the order dated Q.lO.l996 regarding 
30 

reduction of pay and copy of enquiry report. 

That after submission of resignation letter 

dated 21.12.1995, the Petitioner received Memo dated 

6.12.1995 C Annexure-XXVIII of the Writ Petition)drawing 

contd...3.. 	- 
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drawing-up another disciplinary proceeding on false 

charges of preparing L.T.C. Bill, which was not 

submitted and also not paid T.A. Bill for the journey 

performed by him for training at Bombay, alleged theft 

of office file handed over to the Principal. The 

Petitioner vide his letter dated 28.12.1995 submitted 

written statement denying the charge ( Annexure XXIX 

of the Writ petition). The Petitioner came back to 

Shillong and received letter dated 9.5.1996 from Principal 

on 22.5.1996 fixing the date of enquiry on 18.5.1996. 

The Petitioner intimated the matter to the Principal on 

2395.1996 ( Annexure XXXIII of the Writ Petition) and 

requested the Principal for fixing another convenient 

date and to remit advance TA/DA for the journey. 

Thereafter, inquiry was conducted exparte and the 

Petitioner was arbitrarily dismissed from service, vide 

order dated 7.11.1997 ( Annexure XXXIV of the Writ 
10 

Petition). The Petitioner submitted appeal to the Deputy 

Commissioner vide his letter dated 24.12.1997 issued two 

reminders dated 6.5.1998 and 31.8.1998 ( Annexre XXXVI 

to XXXVIII of the Writ ketition) but no reply was received. 

Being aggrieved the Petitioner filed the instant Writ 

Petition. 

4. 	That as regards the averments made in paragraph 

6 of the Affidavit-in-Opposition, the Deponent Petitioner 

states that his Statement in paragraph 2 of the Writ 

Petition is true and correct as would be evident from 

K.V.S. letter dated 7.10.1992 t Annexure VI (A) of the 

contd. • .4.. 
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of the Writ Petition) which specifically states that 

they may not be relieved till final decision of the 

K.V.S. Hqrs. But the Deponent Petitioner was relieved 

by the Principal, K.V., Happy Valley relieved him against 

his wishes and order of the higher authority though 

his wife was retained by the Hqrs • ( and the Principal 

of Upper Shillong). 

It is not a fact that the Principal paid advance 

T A on transfer erroneously. The release order dated 

26.11.1992 ( Annexure VI of the Writ Petition) 	
\, 

specifically states that he 'is entitled TA/DA. Besides 

as per K.V. Hqrs. order dated 22.8.1990 (nnexure IX 

of the Writ Petition) Transfer TA is admissible in case 

of L'equest transfer for serving for 5 years in other 

places and 3 years in N.E. Region more than three years 

above at K.V. Khanapara, (Guwahati). 

5. 
1 	

That the averments made in paragraph 7 and 8 

of the Affidavit-in-opposition is an admission of the 

fact that he was not aliowed to join initially by the 

Principal K.V. Mangalore but was allowed to join only 

after receipt of order from the Assistant Commissioner, 

dated 18.12.1992 ( Annexure VIII of the Writ Petition ). 

Besides, the Principal illegally recovered the whole 

amount of transfer T.A. advance, illegally thereby putting 

him unto acute hardship. 

60 	 That t as regards the avermants made in 

paragraph. 9 of the Affidavit-in-opposition, the Deponent 

contd. • .5.. 
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Deponent Petitioner states that the penalty for 

reduction of pay was not communicated to him during 

the period of service in K.V. Mangalore or after his 

resignation and as such he could not challenge the 

same as the Inquiry Officer came to the conclusion that 

he was entitled to T.A. on transfer. It has also been 

proved that he submitted revised transfer T.A. bill 

after cancelling the original T.A. Bill, dated 3.2.1993. 

7 • 	That the averments made in paragraph 10 of the 

Affidavit-in-Opposition, is not correct. it was 	\ 

conclusively proved during Inquiry that the Petitioner 

was present during the period from 13.7.1993 to 5.11.1993 

as per his signature in the attendance register and the 

period of Autumn break from 22.10.1993 to 31.10.1993 is 

not to be treated as unauthorised absence. 

8. 	That as regards the averments made in 

paragraph 11 of the Affidavit-in-opposition, the 

Deponent k'etitioner states that the Respondents didnot 

deny that his whole salary has been adjusted by many 

unauthorised deduction. The statement that the salary 

was reduced for the period from April to July, 1994 as 

per penalty order issued by the Assistant Commissioner 

is also not correct as order for reduction of pay w.e.f. 

1.11.1996 was issued by the Assistant Commissioner it 

- 

	

	 z XJMX vide his order dated 28.10.1996 ( Annexure Ru 

of the Affidavit-in-opposition). 

b 

contd. • .6.. 
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That the averments made in paragraph 12 of 

the Affidavit- in-opposition is not correct. The police 

investigated the matter and as per their report dated 

4.11.1993( Annexure XVII of the Writ Petition) the 

Principal made false complaint in order to harass the 

Petitioner. 

That as regards the averments made in paragraphs 

13, 14 and 15 of the Writ Petition, the Deponent 

Petitioner states that the said inquiry was conducted 

ex-parte behind the back of the Petitioner and this has 

been challanged in this Writ Petition.. 

11. 	That as regards the averments made in 

paragraphs 16 0 17 and 18 of the Writ Petition the 

Deponent Petitioner states that he Was compelled to 

sign due to,  non-payment of salary and harassment by 

the Principal and came to Shillong with the permission 

of the Principal. Earlier in on one occasion while the 
7 .  

Deponent/ proceeding to Shillong, the Principal created 

a scene by coming to the Railway Station with the Police 

on the false allegations of non-returning a file by him. 

The Police took a statement of the Deponent Petitioner 

and allowed him to go. He wS appointed by the All 

India Radio after proper verification including 

correspondence with the authorities of the K.V.S. 

12. 	That as regards the averments made in paragraphs 

19,20,21,22,23, 24 and 25 of the Affidavit-in-opposition, 

contd. • .7... 
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thep5nent Petitioner states that the notice fixing 

j1date of inquiry on 18.5.1996 was received by him 

on 22.5.1996 and as such requested the Principal vide 
- 	

his letter dated 23.5.1996 to fix another date of 

inquiry and to intimate the same in advance. But no 

further notice was issued to him and the inquiry was 

1/conducted ex-parte and the Petitioner was removed from 

/ Aervice vide Memo dated 7.11.97 ( Annexure XXXIV of 
1 	 10 

the Writ Petition). The Petitioner submitted an appeal 

dated 24.12.1997 ( Annexure- XXXVI) to the Appealate 

Authority vide Ueputy Commissioner (Adm/Pers) ,Hqrs 

New Delhi against the illegal removal from service 

without giving him second.show cause notice as well as 

copy of inquiry report. But the appeal was not decided even 

after issue of reminders dated 6.5.1998 and 31.8.1998 

C Annexure XXXVII and XXXVIII of the Writ Petition). 

tlltimately after lapse of a period of one yar, the Joint 

Commissioner (Adt) K.V.S., vide his order No. 1.9-1/98.-

1/98-KvG(vig) dated 15.12.1998(Annexure R V of the 

\ Affidavit-in-opposition) dismissed the appeal without 

application of mind by non-speaking order. 

As regards resignation of the Petitioner it may 

be stated that the ?rincipal of the school harassed the 

Petitioner at every step in order to compel him to leave 

the job by non-payment of salary, false complain to 

police, and preventing him to take classes. The Petitioner 

leaving alone in a new place felt so much helpless and 

contd. • .8... 
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and insecurelthat he had no other alternative but to 

resign the job, and came back to Shillong for searching 

new avenues of life. Ultimately he applied to the All 

India Radio for the post of T rex (F.W.) and after 

interview, verification of his anticedant 	character 

etc., including correspondence with the I<endriya 

idyalaya Authorities., he was appointed to the post. 

That as regards the averments made in paragraph 

26 of the Affidavit - in-opposition, txJt 

the Deponent Petitioner states 

that the Respondent has not stated anything regarding 

non-payment of salary, leave salary. T.A. bill, 

Lit, bill, bonus UPF totalling a claim of Rs.1,28,000/" 

( Annexure- XXXVIII of the Writ Petition). The Writ 

Petition filed by the Petitioner before the Karnataka 

High Court for payment of his claims has been disposed 

by the Honble Court with the direction to settle the 

claims of the Petitioner as admissible but no payment 

has yet been made to the petitioner. 

That as regards the statements made in 

paragraph 27 of the A±fidavit-inOppOsitiOfl the deponent 

Petitioner states that the order of removal of the 

Petitioner was served in Shillong where the Petitioner is 

residing, the Hon'ble Court has also jurisdiction to 

adjudicate in the matter. 

That as regards the averments made in paragraph 

28 of the Affidavit- in-opposition, the Deponent states 

contd. .9.. 

ir__ 
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states that no where in Central Civil ServjcegCCA) 

Rules, 1965 it is provided that the inquiry against the 

employee shall be conducted without giving any reasonabie 

opportunity to the charged employee to defend him by giving 

evidence as well as i±x examining the documents and 

cross-examining the witnesses. In this case, no opportunity 

was given to the Deponent Petitioner to defend himself and 

as such the inquiry is void. 

16. 	That as regards the statement made in paragraph 

29 of the Affidavit-in-opposition the Deponent Petitioner 

states that I(endriya Vidyalaya Sangathan has been brought 

under the jurisdiction of the C.A.T. w.e.f. 1.1.1999 only. 

That except the statement specifically admitted 

in this Rejoinder, the rest of the averments of the 

Affidavit-in-opposition is denied. 

That the Statements made in paragraph 1, 2 9  10 

11 (part:iy) are true to the best of my knowledge and those 
16 in paragraphs 3,+ 9  5,6,7,8,9,1 1(partly),12, 13 &/ being matters 

of record are true to my information derived therefrom and 

the rest are my Submission before this Hon'ble Court. 

Identified by :- 

Advocate, Shillong. 

44& 
Deponent. 

new 

ftlsr 
t. 	..,- 	 • 

• 	 •••. 
-- 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
8LijAHATi BENCH 

OANo/Z23 of  

McL M.G.Ansari 	Applicaflt 

'I 

- vs - 

Union of India & ors.. 	Respondents.. 

IN THE MATTER OF.. 	- 

An additional Rejoinder' submitted 	on 

behalf of the applicant above named 

H The Humble applicant above named; 

MST RESPECTFULLY SHEWETH; 

I 	 That the applicant assail incj the legality and validity 

the impugned orders of removal and making a claim for some 

amissibie dues preferred Writ Petition before the Shiilonçj 

l3ench of the Honble High Court The said Writ Petition was 

sthbsequentiy transferred and now same is pending disposal before 

the Hon'ble Tribunal During the course of hearing it could 

rveal that certain factual aspect in respect of the claim of the 

- ............. - 	 *hy-tiurh this Additional app I icant is nec::esary iiu 	 . 

Rjoinder.  

That the applicant during his service under KVS as TGT 

:Erg) served a letter dated 19..8..95 (AnnexureXXVI) making a 

rquest for payment of his dues.. He also indicated the fact that 

e may leave the job i -f the dues were not cleared.. 

3.. 	That in the month of November 	1995 the applicant 

ubmitted his application for appointment to the post 	of 

Transmission Executive (TREX) in All India Radio.. In the month of 

ant to such interview ecember, 1995 intervieW was held and pursu  



Vill 

CY 

he c'ot his appointment as TREX and joined his duty w,e,f 3  

1211996, 	The applicant intimatinq this factual 	position 

ddrassed a letter dated 1611996 to the Principal, KV No 2 

Magalore and also fi.rnished his office address of All India 

Radio, Shillong. The Principal., KV No %• Nagalore thereafter 

issued a letter dated 23.4.96 to the Station Director All India 

Radio, Shillong, seekinq clarification of the factual position. 

Oh receipt of the said letter dated 23,496 , the Station 

Director issued a letter dated 126,96 clarifying the factual 

position. 

Copies of the letters dated 11.1996, 23496 

and 12,g,96 are annexed herewith and marked as 

ANNEXIJRE-A/i, A/2, and A/3, respectively. 

4 	 That the appeal 	filed by the 	applicant 	against the 

impugned 	order of removal, 	was 	rejected 	by 	the 	appellate 

ai.t.hority 	and same has been communicated to the 	applicant vide 

crder 	dated 	156,96. The aforementioned order dated 15696 was 

communicated 	to the applicant through the Station Director AIR, 

Shillong. 

A 	copy of the said order dated 	15696 	is 

annexed herewith and marked as ANNEXIJRE-A/4. 

That the applicant after servinci 15 years of service in 

Air 	Force as Para--trooper, opted for his retirement and 	in the 

year 	1985 	he 	was retired from 	his service. Thereafter, the 

applicant served as ad-hoc teacher in KVS 	His such adhoc service 

was later on reqularised. 	By now the applicant has completed the 

requisite 	years of service for being eligible for Sr 	scale 1(31 

which is equivalent to his present pay scale as TREX. 



o. 

That the applicant hefls to state that the aforesaid 

facts may be treated as a part of this O.A which may be helpful 

in disposino the matter.  

The applicant under the facts and circumstanceso prays 

before this Hon 'ble Tribunal for a direction towards 	the 

respondents to pay all the admissible dues and arrears salary by 

setting aside the impugned order of removal along with the 

appellate authorities order dated 15..696 with all consequential 

service benefits 

7. 	That this additional r'ejoinder has been filed honafide 

and to securer 



VER IF I CT I ON 

I Sri NJ3Insari son of late l:::arim Mianq açed about 52 

years resident of Upper Shillong 5  N1eghalaya do hereby solemnly 

affirm and verify the statements made in paraqraph 

to 	 are true to my know Ledge and those made 	in 

paragraphs, 	 aretrue tomylecal advice and 

I have not suppressed any material facts 

And I sign this verification on this the 2nd day of 

October 1  2002 

0 

4- 

4Z~ A 
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• 	/ 	 — 	ANNEX UR -- . Z 
Phone: 

57600 

K N 	 2 
RAILWAY COLONY, MANCALORE - 575 001., D. K 

/ 	
.. 

\ 	11EGDPOTAT). 

• 	:. 	 r 
Ref. NoY...4-17/.9.6-.97/ 	 DLu 

• To 

The S tati.on Dire ctcr 
All India Radie 

•• 	 SHILLONG. 

Sub : Dl S c_l 	 5 5pefl.7aGflSLfMG.AflEJi 

tJjnat.fer n e ceractisn0 

Sir e 	 . 

I aot given to understand that COO N. I'1GAnsari has 

joined service under yeu as FIELD OFFIcER rocanly0 

The sa MrMG,?nsari has been working in Kcndriya 

Vidya1aya Shi llong G,rwithi & u1ig ......Lre teorn 1 9C 	Our,  

Vidyalaya is jart -ao3 of iKendri a Vidyalaya Sangath:.n 

New Delhi -.Thrhn 	 be dy fuJ. ly  fin an cad by Get 

f India under Ministry of -IRD fs such we are ± . o 

of Kmdriya Vidyalaya -including Mr'1G0Zn5ari- are 

y C.C.S,C.C.A Rules applicable to CenLral CotserVaflt5 

NrN.G Ans art who was working as Trainca (.raCUaeO .L iu.:_• 

till Decerner 95 in this Vidyalaya wss facing numerous 

isciplinary charges & he stopped attending the VidyalaYa 

I • e0 he is on un- author.iscd absence frc;m the vi yalays frcm 

l-1-96 

Under the abeve circumstances I hereby request u 

to please confirm that he is wor in under ysi. at present 

se that necessary disciplinary proceedingS can be iit±ated 

against the teacher 
4. 

An earl 	reply is :selc.i'..14 

:cia:; 	 • ,.j.J...... 

ic cfl• 

• 	1'i')(, 

yyi;c- 



- 	
NNE.XORE 

, 

- 	 S 	 V 

Pü L 

Govenent of lnia 
All India Radio ShiUo 

u: Conf1y 	or rga:dIro 0#16jjen 	f:)  
Shri Mdtnsari 	 .. 

Sir, 	 . S 	 . 	 •. 	 / 

With reference to your loLLcr NoF47/9f97/ ,$ 

dated 23 4 95 this Is to kindly inform you thn' Shri Md 0 Ansri 

rj has been working in All ?nda Radio,Shillong as froi () sicc 

, 
12196 after completing ,ll necessary fornalltios including anc''..: 

tecedent and character verificat.!on 	 . .•. 

Fhe C is no vigilance case a mains L him in Uis 

office nor is there any intPnOn o drart aIc iu Linay atOr dq 

ainst- him as there is no complaint against in Shiliong..- 

Yours aitjfu [y 
7 	5 •.- 	 S 

I, 	 .5 

II I 	ci(- fi 

S 	 (Cagirpsangx/):- 



No ...... 9t/9aKVS (Vig,) 

9-.- 
	4 NEXURE 

BY REGD.POST/CONFIDENTIAL 
.1 

I 	i IWI IQ IN 

f'I'fii ri 	'/19 tIi( 

t;T 1I'PT flPIT 
K[r\IbIIYA VII') YALAYA si',r c All tAN 

J t, 	il 

iF 	'IPI, 1 hi 110016  

;Irip'I jt 	1`1 9  
Now t)'ltii 1 1001I 

ORDER O  

WHEREAS the penalty of removal from service was imposed 
upon $h.M,G.Ansari, TGT(Erlg.), Kendriya Vidyalaya No-2, Mangalore 
vide Asstt.Commissiner's (Bangalore Region) order dated 7/10-1197.. 

WHEREAS Sh,M.G.Ansari filed an Appeal dated 24-12-97 against 
the impugned order of the Disciplinary Authority i.e. Asstt. 
Commissioner, K.V.S. Regional Office, Bangalore to the Appellate 
Authority i.e. Dy.Commissioner(Admn./Pers.) which has been considered 
by the Jt.Commissioner(Adinfl.), K.V.S. 

Based on cons-ideration of facts and circumstances of the 
case and the contents in the appeal including the grounds aduced 
by the Appellat, which do not negate the facts on record, the 
undersigned be*acompetent Appel1ate Authority has come to the 
conclusion that"Inquiry Officer  has conducted the enquiry in a 
fair manner and in accordance with the procedure prescribed by 
the rules. The penalty imposed by the Disciplinary Authoriti is 
comrnenurate with the misconduct and is adequate as well as i n 
accordance with the procedure prescribed by law and thereforE, 
needsno modification in the order of Disciplinary,AUthOritY. 

• 	AND WHEREAS the undersigned being Appellate Authority 1 •. by 
confirms the penalty imposed by the Disciplinary Authori and 
rejects the appeal filed by the Appellant. 

_I  
(D.K. SRIVASTAVA) 

Joint Commissioner (Adrnn0) 
and Appellate Authority. 

'.M.G.Ansari, Ex-TGT(Eng.), 
Feroze Cloth Shop (Air Force Camp), 
P.O. Nonglyer, SHILLONG-793009. 

çppy to :- 

 

 

 
 

LBKTI 

The kstt.Commissioner(Admno), K.V.S. (Hqrs.), NEW iDU-iI-16. 

The Asstt.COrflrfliSSiOfler, K.V.S. Regional Orfice, BAL' ;AL0)1ZE0 

The Principal, Kendriya Vidyilaya No-Il, Mangalo 	KA&NATAKA, 

The Guard file. 
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IGHJTBAL G  ADMINITPATIVE 	TRIBUNAL - 
GUMATI 13 F1CH: 

SUPPLEMENTARY CAUSE LIsT FÜR FPLIDAY,THE 8TH NOB1BER 2CC2 AT. J.O.-3C 

BEFORE 

THE HON 1  BLE MR JUSTICE DN,Q1OUDHURY,VIGE...Q.IAIRNAN 
THE HONT BLE SHRI K. K. SHARWA ,IvIEMB ER, ADMINI$TBATI VE 

I-FOR_JUEMNT 

I.0A..182/2C2 5ri MhabengaOrs 	Mr.B.K.Sharma Mr. A. Deb Roy,Sr,. 
Mr.,arma C.G.S.C. 

U. 0.. I & Ors 	Mr.U.K,Nair 
MsU. Das 

2.O.A. 3C1/20C1. Sri B. 	Sa:-a 	1r. 	M. ?athak Mr.A,Adeb Roy,r, 
M.P1, 43/2Cu2 -V3 	 Mr. D. Baruah c G 	c. 
M.P. 44/2Lc2 U. 0, I& Ors 

ILFOR ADMISSION 

1. O..A. 357/2LC2 -,,Suklabaibya 	Mr.5,, Dutta KVS, S.C. 
-vs.'. 

U. O 	I 	. Ors 

. 	OL 3/2LC2 ri 	Keat 	0 	- do- -do- 
.. 

U.O . I&O s  

4. 0 , 	359/2CC2 Sri K.. V. Yadav 	do- -do- 

• -VS.- 
U,O 	I & Ors 

. O. 36c/2CC2 .ri B,choudhury 	Mr. 	A . 4ahnied C.G,S.C. 
_VS- 

U,O,I?Ors 	0• 

* 	6. O..A 	361/2002' sri s. Ahmed 	. 	-do e - Rly. $.G 

• U.O.I&Ors 0 

7. 	62/2CC2 sri GCBorah 	-do- • G.G.$.C. 
0  

U, 0. I & Ors 

111.-FOR HEARING 

1.. 0..,?225j2L02(i) Mr.MG,jnsari 	Mr.S,SarnIa 	Mr.M,K.Majumdar, 
Pt.Heard 	 -VS- 	 Mr,5,K.Debpurkayatha KVS, 

- 	 U10.I&Ors 

(1 

Date:- 7. 1L2 1 C2/ 	 SECT ION dFFIGER( 


